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FIRST REPORT OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

INTRODUCTION

|, the Chairperson, Committee on Petitions, having been authorised by the
Committee to present on their behalf, this First Report (Seventeenth Lok Sabha) of the
Committee to the House on the Representation of Dr. Amit Kansal regarding alléged
violation of Fundamental Right to Education vis-a-vis Indira Gandhi National Open

University (IGNOU) Act, 1985 and other important issues related therewith.

2. The Committee considered and adopted the draft First Report at their sitting held on
18 February, 2020.

3. The observations/recommendations of the Committee on the above matters have

been included in the Report.

NEW DELHI; DR. VIRENDRA KUMAR,
Chairperson,
Committee on Petitions.

18 February, 2020

29 Magha, 1941 (Saka)




~~ " REPORT

REPRESENTATION OF DR. AMIT KANSAL REGARDING ALLEGED VIOLATION OF
FUNDAMENTAL RIGHT TO EDUCATION VIS-A-VIS INDIRA GANDHI NATIONAL OPEN
UNIVERSITY (IGNOU) ACT, 1985 AND OTHER IMPORTANT ISSUES RELATED
THEREWITH.

Dr. Amit Kansal submitted a Representation regarding alleged violation of
Fundamental Right to Education vis-a-vis Indira Gandhi National Open University (IGNOU)
Act, 1985 and other important issues related therewith (Annexure-I).

2. The Representationist, in his Representation, infer-alia stated that the matter raised in
his Representation related to the future of millions of students from the disadvantaged and
marginalised sections living in the rural and backward areas of the country and pursuing their
studies from Indira Gandhi National Open University (IGNOU). The IGNOU has been
established under Indira Gandhi National Open University Act, 1985. The aims and objectives
of the same have been defined in the preamble of the Act. It has been further stated that with
effect from year 2000, the University started a scheme for opening ‘Special Study Centres' to
provide support to disadvantaged and the marginalised sections of the society which include
women, school dropouts, learners from rural and remote areas having high density of
SC/ST/OBC population, people living below poverty line, persons with disabilities
(Divyangjan), the religious minorities and the jail inmates, etc. The NGO NIRMAN, a Sacial
Organisation, which is a non-profitable registered Society under the Society Registration Act,
has also been running a dedicated IGNOU Special Study Centre-SSC-228D at the birth place
of great Martyr Sr. Udham Singh Ji, Sunam (Punjab). To serve the society in a better way, an
uitra-modemn infrastructure with all the facilities was developed and was inaugurated on
28.1.2018. On 23.6.2017, the University Grants Commission has notified the University
Grants Commission (Open and Distance Learning) Regulations, 2017 due to which IGNOU
has put on hold all such Special Study Centres for over the last six months all over India and
further keeping in view the mandate and objectives of the IGNOU Act, 1985, on 6.6.2019,
UGC has issued another Notification to exempt the IGNOU from the new ODL Guidelines.

3. The Representationist has also alleged that it is a violation of the Fundamental Right
to Education and the Indira Gandhi National Open University (IGNOU) Act, 1985 as well. The
Representationist, therefore, requested to intervene in the matter to reinstate all the IGNOU
Special Study Centres all over the country for the welfare of the disadvantaged and

marginalised sections of the society, in particular.
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4, The Committee on Petitions took up the Representation for examination under
Direction 95 of the Directions by the Speaker, Lok Sabha. Accordingly, the Representation
received from Dr. Amit Kansal was forwarded to the Ministry of Human Resource
Development {Department of Higher Education) for furnishing their initial comments on the
issues raised therein.

5. In response thereto, the Ministry of Human Resource Development (Department of
Higher Education) vide their Office Memorandum No. F.No.5-26/2019-DL dated 15
November, 2019 stated that the matter was examined in consultation with the IGNOU and
accordingly, the University has inter alia informed the following in the matter:-

(i) The Board of Management of IGNOU in its 135th meeting held on 19.7.2019
has adopted and notified 'Notification on Standards for achieving Excellence in
Design, Development and Delivery of Open and Distance Leaming’.

(i)  IGNOU has issued directions to its Regional Centres for continuation of the
Non-Compliance UGC-ODL Regulations 2017 Learner Support Centres for
July 2019 session as an interim measure.

(i)  The Special Study Centres across the country, including the Special Study
Centre, i.e., SSC-228D are active as an interim measure for July 2019 session.

6. . On being asked by the Committee to furnish a copy of the University Grants
Commission (Open and Distance Leaming) Regulations, 2017, thereby, highlighting the
relevant portions on the basis of which certain programmes were prohibited in ODL mode
from the Academic Session beginning July, 2019, the Ministry of Human Resource
Development (Department of Higher Education), while fumishing a copy of the University
Grants Commission (Open and Distance Leaming) Regulations, 2017 notified vide F. No. 2-
412015 (DEB-III}, published in the Gazette of India on 239 June 2017 (Annexure-ll),
submitted:-

"Clause 1(3) and 2(p) of the aforementioned UGC (ODL) Regulations, 2017 highlights
the programmes which are prohibited by University Grants Commission for offering
through distance mode, the extracts of the same are reproduced as under:-

Clause 1(3



“These Regulations shall apply to a University referred to under Clause () of Section 2
of the University Grants Commission Act, 1956, an Institution Deemed to be University
under section 3 of the said Act, for all degree programmes of learning at the
undergraduate and post-graduate level, other than programmes in engineering,
medicine, dental, pharmacy, nursing, architecture, physiotherapy and programmes not
permitted to be offered in distance mode by any other regulatory body.

Clause 2(p)

"Professional  programmes” means a programme other than programmes in
engineering, medicine, dental, pharmacy, nursing, architecture, physiotherapy and
programmes not permitted to be offered in distance mode by any Statutory Councils or
Regulatory Authorities to be conducted by the Higher Educational Institutions under
Open and Distance Learning mode or Distance Education mode for the purpose of
“these regulations, if any, should be considered only if the same are approved by the
respective Statutory Councils or Regulatory Authorities.”

7. The Committee also enquired about the objects and reasons identified by the UGC on
the basis of which certain programmes meant for IGNOU were prohibited in ODL mode by
bringing out the Regulations in the year 2017. In pursuance thereof, the Ministry of Human
Resource Development (Department of Higher Education), in a written reply, submitted:-

‘The UGC (ODL) Regulations, 2017 prohibits all Open and Distance Learning
institutions including IGNOU to offer programmes in certain areas such as
engineering, medicine, dental, pharmacy, nursing, architecture, physiotherapy etc
through Open and Distance Learning (ODL) mode. Clause 1(3) of the UGC-ODL
Regulations 2017 is reproduced as under:-

These Regulations shall apply to a University referred to under clause (f) of section 2
of the University Grants Commission Act, 1956, an Institution Deemed fo be University
under section 3 of the said Act, for afl degree programmes of learning at the
undergraduate and post-graduate level, other than programmes in engineering,
medicine, dental, pharmacy, nursing, architecture, physiotherapy and programmes not
permitted to be offered in distance mode by any other regulatory body.

However, it is worth mentioning that the provisions contained in the UGC (ODL)

Regulations, 2017 uniformly apply to all Higher Education Institutions including

Universities intending fo or offering programmes through Open and Distance Learning
- mode and not fo the Indira Gandhi National Open University alone."



8. The Committee, thereafter, specifically desired to know the details contained in the
Notification on 'Standards for Achieving Excellence in Design, Development and Delivery of
Open and Distance Leaming' which was adopted and notified by the IGNOU in its meeting
heldon 19 July, 2019. The Ministry of Human Resource Development {Department of Higher
Education), in a written reply, furnished a copy of the “Standards for Achieving Excellence in
Design, Development & Delivery of Open and Distance Leaming” notified by the University
vide notification F. No. IG/ACD/ODL Std./1350 BOM/2019/5074, dated 6" September 2019
(Annexure |11},

9. The Committee further desired to know about the various functional aspects identified
by IGNOU on the basis of which the UGC Notification on ODL was adopted and notified. The
Ministry of Human Resource Development (Department of Higher Education), in a written
reply, submitted:-

"As mentioned above, the UGC (ODL) Regulfations 2017 vide Clause 1(3) were

~ mandatorily required to be followed by all the Higher Education Institutions including
Open universities for offering programmes through distance learning mode. Therefore
the above regulations were also adopted by IGNOU. The relevant portions of the
UGC-ODL Regulations 2017 ie., Sub-Clause (7) of Sub-Regulation 3, and Sub-
Clauses (2) and (3) of Sub-Regulation 4 are worth reproducing here:-

Sub-Clause (7) of Sub-Requlfation 3

“No Higher Educational Institution shall offer a programme in Open and Distance

Learning mode for academic session immediately affer the notification of these |
~ requlations and for subsequent academic session and admit students thereto unless it

has been granted recognition for the programme under Clause (i) of Sub-Regulation

(4).

Sub-Clauses (2) and (3) of Sub-Requlation 4

~"2)  If a Higher Educational Institution offers any programme in Open and Distance
Learning mode after the coming into force of the order withdrawing recognition
under sub-regulation (1) or where a Higher Educational Institution offering a
programme in Open and Distance Learning before the commencement of
these regulations, fails to obtain recognition under these regulations for offering
programmes in Open and Distance Learning mode for academic session
immediately after the notification of Regulations and subsequent academic
sessions, the degree obtained pursuant to such programme or after
undertaking a programme in Open and Distance Learning mode in such Higher
Educational Institutions, shall not be treated as a valid qualification.
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10.

(3)

In the event of any Higher Educational Institution found offering programmes or
courses in Open and Distance Learning mode without the approval of the
Commission or in violation fo any of the provisions of these regulations and
guidelines or orders made thereunder, the Commission may -

(i)

(i)

(iii)
(iv)

(v)

Issue Show Cause Notice or withdraw the recognition for an academic
session or withdraw the recognition, maximum up to next five academic
sessions or withdraw the recognition permanently;

If, in spite of above, the Higher Educational Institution is found
continuing the violations, a First Information Report may be lodged
against the officials or management of the errant Higher Educational
Institution to take action as per law;

Withhold or debar from receiving University Grants Commission grants:

Refer the matter to the State Government concerned or Central
Government as the case may be; and

Take action as per the provisions of the Act or Rules or Regulations as
applicable to the Higher Educational Instifution.

Thus, in order fo safeguard the inferest of learners, any non-recognition of

qualffications offered by the University and to avoid any issues and legal implications,
the University adopted UGC-ODL Regulations, 2017 and applied for the recognition of

UGC for the programmes to be offered under ODL mode with effect from academic

session 2018-19 beginning from July, 2018 as per UGC (ODL) Regulations, 2017, An

undertaking to this effect was also submitted to UGC (Annexure-1V). Accordingly, the

Regional Centres were also asked to get the assurance from the Learner Support

Centre (LSCs) to fulfill the faid down standards. All these steps were taken to ensure

- the compliance of the UGC (ODL) Regulations, 2017."

The Committee, then, asked as to what extent the Notification on 'Standards for

Achieving Excellence in Design, Development and Delivery of Open and Distance Leaming'
is purportedly detrimental to the smooth running of the affairs of 'Special Study Centres,
and/or violation of the Fundamental Right to Education as claimed by the Representationist.
The Ministry of Human Resource Development (Department of Higher Education), in a
written reply, submitted:-



"The Notification on “Standards for Achieving Excellence in Design, Development and
Delivery of Open and Distance Learning” of the University is neither detrimental, in
~ any way, fo the smooth running of the affairs of 'Special Study Centres' nor violate the
Fundamental Right to Education as claimed by the Representationist

IGNOU was established by an Act of Parliament (Act No. 50 of 1985) in 1985 “as an
~ Open Universtty at the national fevel for the infroduction and promotion of Open
University and Distance Education Systems in the educational patterns of the country
and for the coordination and determination of standards in such systems.” Since its
establishment, IGNOU has been striving hard to set high standards in offering quality
programmes to all sections of Society especially those that have been left out of the
. mainstream conventional education system. IGNOU formulated its various bodies fike
Board of Management, Board of Studies, Academic Council, Planning Board,
Establishment Committee, Finance Committee, Student Service Committee, Research
Council, School Boards, Academic Programme Committee, Academic Council's
Standing Committee for giving policy directives and taking decisions on formulation
" and ensuring high standards in the development and delivery of the programmes.
IGNOU is a pioneer institution in the field of Open and Distance Learning in terms of
quality of self learning material, providing access to quality higher education in the far
off regions of the country and creating quality learning environment by following
. stringent process for the establishment of the learner support centres and appointment
of the counsellors, efc., for the delivery of its programmes.

Even prior to the promuigation of the UGC (ODL) Regulations 2017, IGNOU had its
own rigorous process for taking care of its various activities. In fact, after taking over of
" task of distance education system regulation by the UGC in 2013 and till issuing of
UGC (ODL) Regulations 2017, the UGC had been following the norms, guidelines and
standards of erstwhile Distance Education Council of the IGNOU. In fact most of the
provisions contained in the UGC (ODL) Regulfations 2017 related to programme and
 course material development, maintenance of the infrastructure, academic qualiy,
quality assurance, number of teachers and academic staff, use of technology &
multimedia  resources, admission and examination processes, evaluation,
establishment of the learner support centres etc were in practice at IGNOU during the
last 34 years of its existence.

IGNOU has played a major role in the development, promotion, assessment and
accreditation of the ODL institutions in the country. While Section 4 of the IGNOU Act
has been detailed out above, Section 5(2) of IGNOU Act 1985 is also worth
reproducing here:-




Section 5(2)

Notwithstanding anything contained in any other law for the time being in force, but
without prejudice to the provisions of sub-section (1), it shall be the duly of the
University to take all such steps as it may deem fit for the promotion of the open
university and distance education systems and for the determination of standards of
teaching, evaluation and research in such systems, and for the purpose of performing
this function, the University shall have such powers, including the power to allocate
and disburse grants to Colleges, whether admitted to its privileges or not, or to any
other university or institution of higher learning, as may be specified by the Statutes.”
Further, the following sub-clauses of Clause 1 of Section 5 of the IGNOU Act are
worth reproducing:-

Section 5(1
(xxi}  to recognise any institution of higher learning or studies for such purposes as
the University may determine and to withdraw such recognition;

(xxiv) to determine Standards and to specify conditions for the admission of students
to courses of study of the University which may include examination, evaluation
and any other method of testing;

(xxvi) to confer autonomous status on a College or a Regional Centre in the manner
faid down by the Statutes;

(xxviii) to do all such acts as may be necessary or incidental to the exercise of all or
any of the powers of the Universily as are necessary and conducive to the
promotion of all or any of the objects of the University.

- It is because of above and many other provisions contained in IGNOU Act 1985, and
the high standards adopted by IGNOU in maintaining its quality and standards and
setting benchmarks in Open and Distance Learning (ODL) in the country and abroad,
UGC suo moto took up the proposal of keeping IGNOU outside the purview of UGC
(ODL) Regulations 2017 in its 536% commission mesting held on 27.09.2018. Finally,
UGC in its 540M meeting held on 09.04.2019 decided to amend UGC (ODL)
Regulations 2017 to exempt IGNOU from the application of said Regufations.
Thereafter, UGC in consuitation with MHRD, notified the 4t amendment to UGC
(ODL) Regulations 2017 on 6% June 2019 and issued Order dated 9" August 2019.

A copy each of the Extracts of resolution of 540" meeting of University Grants
Commission, Gazette Notification F. No. 1-8/2019 (DEB-1), dated 6" June 2019 and
UGC Order F. No. 1-8/2019(DEB-I), dated 9" August 2019 is enclosed (Annexures
- V-A VB & V-C).
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Therefore, the University as detailed out above, has framed its own “Standards for
achieving excellence in design, devefopment & delivery of open and distance learning”
~ notified on 6 September 2019 to further strengthen the quality in the educational
programmes offered through ODL mode. The main aspects of the above standards
are further categorized as befow:-

a)  Standards for Human Resources & Infrastructure

b) Standards for Planning, Design and Development of Academic
Programmes

c) Standards for Delivery of Academic Programmes

d)  Standards for Learner Support System

e)  Admissions

f} Standards for Learner Assessment and Evaluation

g)  Awards for Degree Diploma and Cerificates

h) Student Grievance and Redress Mechanism

i) Quality Assurance Mechanism

In comparison with UGC ODL Regulfations 2017, IGNOUs ‘Standards for achieving
excellence in design, development & delivery of open and distance learning’ notified
on 6t September 2019, are much more stringent & higher in maintaining quality
standards in Open and Distance Learning (ODL). There are number of features of
" IGNOU which have been incorporated in the system towards effective student support
services and quality delivery of programmes fo the learners. Some of the prominent
features are.-

(i) ICT Support to the Leamers with the help of educational broadcast
through Gyan Darshan TV Channef and Gyan Vani FM Radio.

(i) Network of 67 Regionél Centres across the country to provide support
to the learners. ‘

(i) Electronic Media Production Centres (EMPC) for the development of
audio video educational content,

(iv) Large number of well qualified Academic Counsellors to provide
academic support to the millions of learners at the Learner Support
Centres.

(v)  Well structured norms for the establishment of the Learner Support
Centres as stated in “Standards for achieving excellence in design,

8




11.

development & delivery of open and distance learning” under Part V
Clause 9 and 10 of the ‘Standards for achieving excellence in design,
development & delivery of open and distance learning’ notified by
IGNOU on 6% September 2019.

IGNOU has followed the procedure and framed the norms for the betterment of quality
of education. In most of the areas IGNOU has framed much stringent guidelines for its
programme development, its delivery, learner support centres elc as compared to the
UGC (ODL) Regulations 2017. In fact the above standards framed by IGNOU
including establishment of the Learner Support Centres, ensure quality over and
above the minimum standards as stipulated in the UGC (ODL) Regulations, 2017.
IGNOU is bound by its own norms, quidelines and standards and is committed to
follow these. Further it is reiterated that, exemption from UGC (ODL) Regulations
2017 does not give freedom to the University to lower its quality standards below
those stipulated by UGC (ODL) Regulations 2017.

In so far as the issue under reference is concerned, the Special Study Centre No
2281D, it is stated that when it was established, the UGC (ODL) Regulations 2017 or
IGNOU's own 'Standards for Achieving Excellence in Design, Development and
Delivery of Open and Distance Learning’ were not in force. Now after enactment of the
aforementioned IGNOU's own Standards, IGNOU is duty bound to follow them. Also
the Representationist is drawing a parallel between 'Fundamental Right fo Education’

- and 'Fundamental Right to Imparting Education as a Study Centre'. The basic premise

of Fundamental Right to Education is to provide quality education by following the
minimum standards set out by the concerned Regulatory bodies like MC! for medical
and dental education, NCI for Nursing education, AICTE for engineering and Bar
Council for law programmes efc. It is reiterated that the University is commifted to

provide quality education to afl the sections of Society, by following the norms of these
requlatory body/ its own benchmarks set out in Standards for achieving excellence.
Therefore there is no violation of Fundamental Right to Education as claimed by the
Representationist.”

The Committee, thereafter, asked the Ministry of Human Resource Development

(Department of Higher Education) to furnish a detailed note on the ‘Special Study Centres'/
‘Open and Distance Learning' (ODL) by highlighting its origin, mandate, programmes,
financial arrangements and functional aspects. The Ministry of Human Resource
Development (Department of Higher Education), in a written reply, submitted:-

"Before the UGC (ODL) Regulations, 2017 and IGNOU’s own ‘Standards for
Achieving Excelfence in Design, Development and Delivery of Open and Distance

g



Learning' notified in September 2019, IGNOU had the provision of Special Study
" Centres for the Tribal, SC/ST, Rural, Jail inmates efc., with the mandate to enhance
access of the higher education programme for the above segments/areas. The
quidelines provided in the Manual for Learner Support Centres containing details of
the Special Study Centres are reproduced as below.-

2.2.2 Special LSC

For inclusive development of the disadvantaged groups of the society, IGNOU has
- established SLSCs. Groups identified under this category are physically challenged,
women, scheduled castes, scheduled ftribes, prisoners, minority communities,
communities living in rural / difficult and hilly areas, who, due to one reason or the
other, do not get an opportunity for education along with other groups of the society.
Special L.SCs address the basic problem limitations, abilities and other specific
" requirements of these disadvantaged groups and give them an opportunity to get
education for empowerment.

Under this category, there are two sub-categories, which are defined separately as
. given befow:-

Special Study Centre (Disadvantaged Group/Area): Special SCs are established in an
institution/organization dedicated fo the cause of a given disadvantaged group,
possessing necessary infrastructure and academic expertise for providing support
" services to the learners of IGNQU from the disadvantaged group. Collaborative
arrangements are also worked out with nearby institutions of higher learning, NGOs,
Voluntary ~ Organizations, ~Panchayafs, Cooperatives, Industry, Govermnment
Departments and Public Institutions, efc., for this purpose. Objective, in considering
~ such proposal for LSC must be to serve genuine needs of the prospective learners
from the disadvantaged groups.

Special Study Centre (Jail): IGNOU with the support of the Central Government,
Ministry of Home Affairs, and Governments of various States and Union Territories,
offers its educational programmes to prison inmates through SLSC mode throughout
the country. Although nomenclature is the same, academic, administrative and
financial arrangements for SLCs in Jails are different from other SLSCs.

~ IGNOU used fo enter into Memorandum of Understanding (MoU} with the proposed

Institutions with the objective of reaching out to the disadvantaged segment of the
population in collaboration with Institutions in the field. Copy of earlier MoU for the
establishment of the Special Study Centre is enclosed (Annexure-Vi).
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Further UGC (ODL) Regulations, 2017 has also a provision for Special Learner
Support Centres under clause 14 as follows:-

Provided that a Higher Educational Institution may establish a special Learner Support
Centre for imparting instruction to persons referred to in the Persons with Disabilities
(Equal Opportunities, Protection of Rights and Full Participation) Act, 1995, the
National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation
and Multiple Disability Act, 1999 and other persons in difficult circumstances, including
jail inmates.”

12, Thereupon, the Committee, in particular, desired to know as to how many 'Special
Study Centres’ are presently operational in the country. The Ministry of Human Resource
Development {Department of Higher Education) submitted the details of Regional Centres
and category-wise details of the Learners Support Centres including Special Study Centres
as Annexure-VIi. As reflected from the details provided by the Ministry of Human Resource
Development (Department of Higher Education), there were a total of 1877 active Leaming
Support Centres and a total of 1245 Abeyance Learning Support Centres. These LSCs
included Regular SCs, Programme SCs, Special SCs and Recognised SCs. When
Committee further asked about the reasons for keeping a large number of LSCs in abeyance,
the representatives of the Ministry of Human Resource Development (Department of Higher
Education) deposed before the Committee that the number of Study Centres are increasing
or decreasing which is primarily dependent upon the requirement of programmes and
enrolment of students, '

13. On being again specifically enquired by the Committee about the stipulations under
Part V clause 9 and 10 of the *Standards for achieving excellence in design, development &
delivery of open and distance learning’, the Ministry, in a written reply, submitted:-

~ ™0.1 Study Centres (SCs)/Leamer Support Centres (LSCs) will be recognised by the
University, in a College or Institute affiliated to a recognized Higher Educational
Institution or a Government recognized Higher Educational Institution offering
conventional mode programmes of equivalent level in the same or allied broad
areas under the refevant faculty and having the necessary digital infrastructure
and availability of qualified faculty having eligibility (decided by the Schoo!
Board and Academic Council for a given programme) fo be appointed as
Academic Counselfors for engaging theory contact sessions and supervising

practical sessions in laboratory or field.
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10.2

10.3

10.4

10.5

Provided that, in case of exigency or non-availability or non-willingness of an
Institution/ College as specified above for a specialised programme or a special
component of a programme, the University (IGNOU)} may activate Study
Centre/Learner Support Centre at the Government aided/affiliated/recognized
Research and Extension Institutions such as Krishi Vigyan Kendras, State
Training Institutes/Industrial Training Institutes; Government Organizations/
Departments; Accredited Laboratory; Cooperatives; Government Licensed
Industry; and approved Skill Development Centres/Vocational Institutes having
infrastructure, facilities and human resource as specified by the School Board
of the School of Studies for a programme or a few courses of a programme.

Availability of Academic Counsellors for a particular programme will be a major
criterion for allotting learners to the SC/LSC. The minimum qualification for an
Academic Counsellor will be as prescribed for the Assistant Professor by UGC
from time to time. Additional eligibility criteria/conditions, if any, for appointment
of Academic Counseflors for a programme will be as approved by the
Academic Council on the recommendations of the School Board.

For courses in the professional programmes, skill development and such other
specialised areas, the School Board and the Academic Council may prescribe
separate eligibility criteria for the appointment of Academic Counselfors.

The University may close or suspend or shift a Study Centre/Learner Support
Centre or Special Study Centre, if it feels that support services are not being
provided as per the requirement of the University or any other reason.

The University will not offer education or any part thereof through any
Franchisee.”

14.  The Committee also desired to know as to whether the aspect of issuing directions by
IGNOU to all its Regional Centres for continuation of the Non-compliance UGC (ODL)
Regulations 2017 Learner Support Centres for July 2019 Session as interim measure implies
that IGNOU had withheld the applicability of said Regulations in all its Special Study Centres,
the Ministry of Human Resource Development (Department of Higher Education), in their
written reply, submitted:-

"The Special Study Centres without proper qualified faculty adequate infrastructure
" facilities as per the standards decided were unable to fulfill the commitment to the
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15.

learners. University has issued directives to all Regional Centres fo continue Special
Study Centres for 6 months as an interim measure during the period of rolling out
implementation of UGC (ODL) Regulations, 2017 in phased manner taking info
account the learners enrolled in January 2019 session with a advice to ask the Special
Study Centres (SSCs) to fulfill the minimum standards in the Higher Educational
institutions as mandated under UGC-ODL Regulations 2017. Now IGNOU is
committed to follow its standards in establishment and continuance of the Learner
Support Centres/Study centres, at the same time ensuring that the learners are not
deprived of educational facilities of the standards set out in its notification dated
September ,2019."

The Committee further desired to know about the total interregnum period on which

the UGC (ODL) Regulations 2017 were made operative in all the Special Study Centres. The
Ministry of Human Resource Development (Department of Higher Education), in a written
reply, submitted:- |

16.

"A directive was issued by University on 4 December 2018 fo its Learner Support
Centres for conforming to the fulfillment of guidelines for all Learner Support Centres
including Special Study Centres as per UGC (ODL) Regufations, 2017. Keeping in
mind the convenience of the enrolled learners and to ensure that they are not put to
any hardship, as an interim measure university has given six months time from
January, 2019 to all such Learner Support Centres to comply with the UGC (ODL)
Regulations, 2017. University is duty bound to implement same standards uniformly
S0 as to maintain the quality in Open and Distance Learning." '

The Committee also desired to know the reasons on the basis of which the

implementation of UGC (ODL) Regulations 2017 were withheld by the IGNOU for July 2019
session as an ‘interim measure’. In response, the Ministry of Human Resource Development
(Department of Higher Education), in a written reply, submitted:-

17.

"GNOU has received representations from its Regional Centres and Learner Support
Centres to continue Special Study Centres (Details of the representations received are
enclosed in Annexure-Vill). Subsequently, a Committee was constituted by University
fo look info it. The Committee deliberated in detail on all these aspects and
recommended for giving extension to such Study Centres for further period of six
months for July, 2019 session as an interim measure.”

The Committee asked the Ministry as to whether the UGC-ODL Regulations 2017

would again be made applicable in all the Special Study Centres for July 2020 session. The
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Ministry of Human Resource Development (Department of Higher Education), in a written
reply, submitted:-

- "No such decision has been taken as yet. However, after the exemption of IGNOU
from the purview of UGC (ODL) Regulations 2017 vide 4 Amendment of the ODL
Regulations notified by UGC vide Gazette nofifications dated 6 June 2019, University
has notified its own “Standards for achieving excellence in design, development &
delivery of open and distance learning” on 6 September 2019. As per the above

. notification, University shall follow the guidelines under ‘Standards of Learner Support
Centre’ as defined in clauses 9 and 10 under Part V. It is again reiterated that,
University is duty bound to implement same standards everywhere so as to maintain
the quality in Open and Distance Learning.”

18. ~ Juxtaposition of the information furnished by the Ministry to the effect that Special
Study Centres across the country are active with the averments made by the
Representationist regarding the non implementation of the directions issued by the IGNOU
for withholding the application of revised Regulations for functioning of Special Study
Centres, the Committee expressed apprehension that the Regional Centres of IGNOU might
fail to implement the directives of IGNOU Authorities. In response thereto, the Ministry of
Human Resource Development (Department of Higher Education), in a written reply,
submitted:-

"It would not be appropriate to state that Regional Centres failed to implement the
directives of the IGNOU Authorities. IGNOU is a mega University with more than 3
miflion cumulative student strength and almost 10 lakh students register every year,
- The Regional Centres as extension of University are performing well to cater to such a
huge student enroliment. Regional Centres of IGNOU have implemented UGC (ODL)
Regulations 2017 related to functioning of Learner Support Centres as per directive of
the HQ issued from time fo time. However after exemption of IGNOU from the purview
of the UGC (ODL) Regulations, 2017 all Regional Centers are following norms as
© specified in the notification of IGNOU.”

19,  The Committee also desired to know about the details of complaints, if any, received
from the Special Study Centres against the non-implementation of the directives by the
Regional Centres of the IGNOU for withholding the application of revised Regulations along
with the action taken thereof by the IGNOU Authorities. The Ministry of Human Resource
Development (Department of Higher Education), in a written reply, submitted that no such
complaints have been received, however the University has been receiving representations
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for exemption from UGC ODL Regulations/continuation of Special Study Centres as per
Annexure-VIIl,

20.  In connection with the comprehensive examination of the instant Representation of Dr.
Amit Kansal, the Committee on Petitions, heard the views of the Representationist, Dr. Amit
Kansal and aiso took oral evidence of the representatives of the Ministry of Human Resource
Development (Department of Higher Education) on 6 January, 2020.

21, Dr. Amit Kansal infer afia put forth his views on the issues/points raised in his
Representation, before the Committee as under:-

(0

(i)

(iii)

(i)

(v)

There are around 900 Study Cenires or Learner Support Centres under

IGNOU to provide access to higher education to all segments of the society in

the rural and backward areas of the country. SSC-228D is one of the Special
Study Centres,

The University Grants Commission (Open and Distance Learning) Regulations,
2017 was notified on 23.6.2017 which prohibits alf Open and Distance Learning
Institutions including IGNOU fo offer programmes in cerfain areas such as
engineering, medicine, dental, pharmacy, nursing, architecture, physiotherapy,
etc., through Open and Distance Learning (ODL) mode.

The University Grants Commission (Open and Distance Learning) Regulations,
2017 are mandatorily required fo be folfowed by all the Higher Education
Institutions including Open Universities for offering programmes through
distance learning mode. '

In case, a Higher Educational Institution offers any programme in Open and
Distance Learning mode after coming info force the order withdrawing the
recognition or where a Higher Educational Institution offering a programme in
Open and Distance Learning Mode before the commencement of these
regulations, fails to obtain recognition under these regulations for the academic
session immediately after the nofification of Regulations and subsequent
academic sessions, the degree obtained pursuant to such programme or after
undertaking a programme in Open and Distance Learning mode in such Higher
Educational Institutions, shall not be treated as a valid qualification.

Keeping in view of the convenience of the enrolled learners and fo ensure that

they are not put to any hardship, as an inferim measure, the University has

given six months time from January 2019 to all such Learner Support Centres
15



(vi)

to comply with the UGC (ODL) Regulations, 2017.

JGNOU is a Central University under Indira Gandhi National Open University
Act, 1985 and capable of awarding its own degree and, therefore, could affiiate
its Study Centres instead of recognition of these Special Study Centres from
other Universities.

22, On the issue, during the oral evidence, the representatives of the Ministry of Human
Resource Development (Department of Higher Education)/IGNOU/UGC, deposed before the

Committee:-

(i)

(i)

(i)

(iv)

(v
(v

In the year 2012, Distance Education Council was dissolved by the
Government of India and was brought, first on ad hoc and then in 2013, under
the control of the University Grants Commission to regulate all the subjects of
Distance Education except the Technical Education. In the year 2014, by an
order, the Technical Education was also included therein.

The need of notifying the University Grants Commission (Open and Distance
Learning) Regulations, 2017 was fo maintain high standard of quality education
through Open and Distance Learning System in the country.

There are approximately 40,000 Colleges affiliated either to the Government or
the Private Universities. Contrary to this, IGNOU has only 1500 Study Centres
in the country. The number of Study Cenfres are increasing or decreasing
which is primarily depending upon the requirement of programmes and
enrofiment of students.

IGNOU is committed to impart higher education to the needy students through
self learning material as well as all available modern technology.

There is a need of qualified eligible teachers for these Study Centres,

Regulations of Special Study Centres was started in 2018 to get each and
every Centre recognised by any of the Government recognised University.
Extension of 6 months had been given and extended further for the purpose.
One of the aims of IGNOU is to maintain the GER above 50% under
Government Policy so that these Government or Government effiliated
Institutions could avail financial support for propagation of Open and Distance
Learning in the country.
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(vif)

The Regional Centres are implementing the directions of the IGNOU
Authorities. IGNOU is a mega University with more than 3 million cumulative
student strength and almost 10 lakh students register every year. The Regional
Centres as extension of University are performing well to cater to such a huge
student enroliment, The Centres of the IGNOU have implemented UGC (ODL)
Regulations 2017 related to functioning of Learner Support Centres as per
directive of the Head Quarters from time to time. '
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OBSERVATIONS/RECOMMENDATIONS

University Grants Commission {Open and Distance Learning) Requlations, 2017 vis-a-
vis IGNOU's Standards for Achieving Excellence in Design, Development & Delivery of
Open and Distance Learning”

23.  The Committee note that the Indira Gandhi National Open University (IGNOU)
has been established under the Indira Gandhi National Open University Act, 1985 with
the assigned objectives to establish an Open University at the national level for the
introduction and promotion of Open University and Distance Education System in the
in the country. The Committee are satisfied to note that the IGNOU serves the
educational aspirations of millions of students in the country through a chain of
'Learner Support Centres' which are commonly known as IGNOU Study Centres with
the following mandate:-

. (i)  To provide access to higher education to all segments of the society;

(i)  To offer high-quality, innovative and need-based programmes at different
levels to all those who require them;

© (iii)  To reach out to the disadvantaged by offering programmes in all parts of
the country at affordable costs; and

(iv)  To promote, coordinate and regulate the standards of education offered
through open and distance learning in the country.

24. The Committee also note that the University Grants Commission (Open and
Distance Learning) Regulations, 2017 [UGC (ODL) Regulations, 2017] were notified and
published in the Gazette of India on 23 June, 2017. The Committee further note that the
Clauses 1(3) and 2{p) of the Regulations ibid apply to a University referred to under
Clause {f) of Section 2 of the University Grants Commission Act, 1956 as an Institution
Deemed to be University under Section 3 of the said Act for all degree programmes of
learning at the Undergraduate and Post-Graduate level(s), other than programmes in
Engineering, Medicine, Dental, Pharmacy, Nursing, Architecture, Physiotherapy and
programmes not permitted to be offered in distance mode by any other Regulatory
Body. The provisions contained in the UGC (ODL) Reguiations, 2017 uniformly applied
to all Higher Education Institutions including Universities intending to or offering
programmes through ODL mode along with the Indira Gandhi National Open University
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(IGNOU). Consequently, in order to safeguard the interest of learners, any non-
recognition of qualifications offered by the University and to avoid any issues/legal
implications, IGNOU adopted the UGC (ODL) Regulations, 2017 and applied for the
recognition of UGC for the programmes to be offered under ODL mode with effect from
academic session 2018-19 beginning from July, 2018 as per the UGC (ODL)
Regulations, 2017 and an undertaking to this effect was aiso submitted to UGC.
Accordingly, the Regional Centres were also asked by the IGNOU to get the requisite
assurance from the Learner Support Centre (LSCs} to fulfil the laid down standards in
compliance of the UGC (ODL) Regulations, 2017.

25.  As per the submissions made by the Ministry of Human Resource Development
(Department of Higher Education), the Committee take further note of the fact that as
per the provisions contained in the IGNOU Act, 1985, and the high standards adopted
by IGNOU in maintaining its quality and standards and setting benchmark in Open and
Distance Learning (ODL) in the country and abroad, the UGC suo motu took up the
proposal of keeping IGNOU outside the purview of UGC (ODL) Regulations, 2017 in its
936t meeting held on 27 September, 2018 and then in its 540t meeting held on 9 April,
2019 decided to amend UGC (ODL) Regulations, 2017 with a view to exempting IGNOU
from the application of said Regulations. Subsequently, UGC in consultation with the
Ministry of Human Resource Development (Department of Higher Education), notified
the 4t amendment to UGC {ODL) Regulations, 2017 on 6 June, 2019 and accordingly
issued Orders on 9 August, 2019 to exempt the IGNOU from the UGC (ODL)
Regulations, 2017. Meanwhile, the IGNOU had framed its own 'Standards for Achieving
Excellence in Design, Development and Delivery of Open and Distance Learning' to
strengthen the quality in the educational programmes offered through ODL mode and
the Board of Management of the IGNOU in its 135th meeting held on 19 July, 2019
adopted the ‘Notification on Standards for Achieving Excellence in Design,
Development and Delivery of Open and Distance Learning' and notified the same on 6
September, 2019. |

26.  While meticulously going through the aforementioned sequence of events on
the applicability of the University Grants Commission (Open and Distance Learning)
Regulations, 2017 in respect of IGNOU, the Committee are unable to understand as to
why the IGNOU was kept under the purview of the said Regulations despite the fact
that the IGNOU had played a pioneering role in the development, promotion,
assessment and accreditation of the ODL institutions in the country. Further, as most
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of the provisions contained in the UGC (ODL) Regulations, 2017 related to the
programmes and course material development, maintenance of the infrastructure,
academic quality, quality assurance, number of teachers and academic staff, use of
technology and multimedia resources, admission and examination processes,
evaluation, establishment of the Learner Support Centres, etc., which were already in
practice at IGNOU during the last 34 years of its existence, the Committee do not find
any cogent reason for bringing IGNOU under the purview of said Regulations,
especially, in view of the fact that IGNOU already possesses all the requisite
wherewithals not only to give policy directives but also to take academic-related
decisions for ensuring high standards in the development and delivery of the
programmes through Open and Distance Learning mode.

27. . Nevertheless, the UGC in its 540! meeting held on 9 April, 2019 decided to
amend the UGC (ODL) Regulations, 2017 to exempt the IGNOU from the application of
said Regulations and subsequently, in consultation with the Ministry of Human
Resource Development, notified the 4" amendment to the UGC {ODL) Regulations,
2017 on 6 June, 2019 and accordingly, issued Orders on 9 August, 2019. The
Committee recommend the Ministry of Human Resource Development (Department of
Higher Education) that while formulating any policy in regard to the Higher Education
through ODL mode and working out modalities for its implementation, the Ministry
should ensure that there should not be any inconsistency or vacillation in respect of
their applicability to the Higher Educational Institutions of the country, especially in
the pioneering Institutions like IGNOU. The Committee would like to be apprised of the
action taken in this regard within three months of the presentation of this Report to the
House.

28.  While appreciating the efforts of the IGNOU for framing its own 'Standards for
Achieving Excellence in Design, Development and Delivery of Open and Distance
Learning' to strengthen the quality in the educational programmes offered through
ODL mode which are much more stringent in maintaining high standards in ODL in
comparison to the UGC (ODL) Regulations, 2017, the Committee trust that the Ministry
of Human Resource Development (Department of Higher Education) would ensure that
the procedure, norms and guidelines thereunder shall be followed scrupulously for
imparting quality higher education to the disadvantaged and marginalised segments of
the population who rely on IGNOU for pursuing their higher studies.
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Role of Special Study Cenitres

29.  The Committee note from the submissions made by the Ministry of Human
Resource Development (Department of Higher Education) that before the existence of
the UGC (ODL) Regulations, 2017 and the IGNOU’s 'Standards for Achieving
Excellence in Design, Development and Delivery of Open and Distance Learning’
IGNOU had the provision of Special Study Centres for the Persons with Disabilities
(Divyangjan), Women, Scheduled Castes, Scheduled Tribes, Prisoners, Minority
Corﬁmunities, Communities living in Rural/Difficult and Hilly Areas, etc., with the
mandate to enhance the access of higher education programmes for the above
communities/segments/areas. With a view to attaining the intended objectives of
reaching out to the disadvantaged and marginalised segments of the population, the
IGNOU invariably enter into Memorandum of Understanding with various Institutions.

30. The Committee find it a welcome step that a number of Special Study Centres
under the IGNOU have been established for integrating the students/learners from the
disadvantaged and marginalised segments of the population towards mainstream
higher education. Such initiatives are indeed laudable for providing egqual
opportunities to such students/learners. The Committee, however, feel that such
initiatives would have more impact if information or awareness about such facilities
are extended to the targeted population in a better way. In this regard, the Committee
hope that the Department of Higher Education, being the Nodal Authority, for higher
“education in the country, should take the lead role for increasing the representation of
disadvantaged and marginalized segments of the society, The Committee would like to
be apprised of the action taken in this regard within three months of the presentation
of this Report to the House.

31. The Committee also note that the UGC (ODL) Regulations, 2017 apply to a
University referred to under clause (f) of section 2 of the University Grants
Commission Act, 1956, an Institution Deemed to be University under section 3 of the
said Act, for all degree programmes of learning at the Undergraduate and Post-
Graduate level, other than programmes in Engineering, Medicine, Dental, Pharmacy,
Nursing, Architecture, Physiotherapy and other professional programmes not
permitted to be offered in distance mode by any other Regulatory Body.
Notwithstanding the fact that these specialised programmes need the requisite
approval from the respective Statutory Councils or Regulatory Authorities, the
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Committee urge the Ministry of Human Resource Development (Department of Higher
Education) to explore the possibility, in consultation with the Ministries/Departments
and Statutory Bodies concerned, for a workable module of such specialised
programmes particularly in the fields of Agriculture, Tourism, Skill Development, etc.
The Committee also recommend that such programmes could be based mostly on a
theoretical curriculum coupled with a limited period of Internship/Apprenticeship
under the respective Regulatory Authority/Body. The Committee would like to be
apprised of the necessary action taken in this regard within three months of the
presentation of this Report to the House. -

Continuation of Learner Support Centres/Special Study Centres

32, The Committee note that the Special Study Centres, without the availability of
professionally qualified faculty and adequate infrastructure facilities as per the
prescribed standards, would not be able to fulfil the commitment to the learners for
imparting quality education and therefore, the IGNOU had issued directives to all the
Regional Centres to continue with the Special Study Centres for a period of six months
from January, 2019 as an interim measure’ during the period of rolling out the
implementation of the UGC (ODL) Regulations, 2017, in a phased manner, taking into
account the learners' enrolled for January, 2019 session with an advice to impress
upon the Special Study Centres to fulfil the minimum standards in the Higher
Educational Institutions as mandated under the UGC (ODL) Regulations, 2017.
Subsequently, a further extension of six months, with effect from July, 2019 was also
given as a 'provisional measure'.

23, The Committee are perplexed as to why such an important decision in the form
of gi\:ing extension for continuing with the Special Study Centres had been taken on a
piecemeal basis due to which the dreams of thousands of students/learners for
pursuing higher technical education through distance learning mode are at stake. The
Committee are apprehensive not only about the future of the studentsflearners
enrolled to various restricted courses but also the operational aspect of various
Special Study Centres, i.e., whether these Centres would be allowed to continue their
operations in future or they would be forced to closed down. Though the IGNOU is
committed to follow its standards in establishment and continuance of the learner
Support GCentres/Special Study Centres which is a welcome step, the Committee
recommend the Ministry of Human Resource Development (Department of Higher
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Education) to ensure the continuance of the Learner Support Centres/ Special Study
Centres so that the studentsflearners are guaranteed of their Fundamental Right to
Education and are not deprived of pursuing higher educational studies through
distance learning mode. The Gommittee would like to be apprised of the action iaken
in this regard within three months of the presentation of this Report to the House.

34 The Committee also do not approve the averments made by the Ministry of
Human Resource Development (Department of Higher Education) that the Regulations
concerning the governance of Special Study Centres was started way back in the year
2018 to get each and every Centre recognised by any of the Government Recognised -
University and, therefore, an extension of 6 months had been given which was further
extended for July, 2020 session, whereas, sub-clause (xxi) of Clause 1 of Section 5 of

" the IGNOU Act, 1985 clearly empowers the IGNOU to recognise any Institution of
higher learning or studies for such purposes as the University may determine and to
withdraw such recognition. The Committee are of their considered view that being a
mega Central Open University established under the Act of Parliament, IGNOU should
work out concrete Action Plan with regard fo giving récognitionlafﬂ[iation of its
Learning Support Centres themselves rather than shrugging off their responsibility
and leaving them in the lurch for obtaining the requisite recognition from any other of
the Government recognised University.

35, The Committee note from the submissions made by the Ministry of Human
Resource Developmént (Department of Higher Education) that presently 1877 Learner
Support Centres including the Special Study Centres are active under the jurisdiction
of 56 Regional Centres of IGNOU, whereas, 1245 of them are in abeyance. The

. Committee are dismayed to note such a high number of inactive Learner Support
Centres in comparison to the operational ones. The Committee, therefore, urge the
Ministry of Human Resource Development (Department of Higher Education) to take
necessary steps to find out the reasons as to why these Learner Support Centres are
in abeyance and after carrying out a realistic assessment of the same, should take
urgent and corrective measures fo make all these inactive Learner Support Centres
operational. The Committee would like to be apprised of the concrete action taken in
this regard within three months of the presentation of this Report to the House.

NEW DELHI, DR. VIRENDRA KUMAR,

Chairperson,

_ Committee on Petitions.
18 February, 2020 ‘ '

29 Magha, 1941 (Saka)
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Hon’ble Speakar,

Lok Sabha,

New Deihi,

Subject- Regarding Yiolatica of Fundamental Right of Bdueation & IGNGU ACT-1585 passed by
indian Parliament. Due to which fate of millions of IGNOU Students from disadvantage and
‘marginalised sections living in rural and remote areas js or stake.

We are hereby Wi‘lmjg to your, not Tor any indi'v'iducd Jmerc:JL, but for a social cause, The matier is
d1ré|:ﬂy related to the future of millions of students frot the’ d33advantage & marginalised sections living
in the rural and backward areas of India who are having their higher stodies from IGHOU.

The Indira Gandk National Open University (JGNOU) has been established under Indira Gandhi
National Open University Act, 1985, The aims and objectives .of the sarne have been defined in the
preamble of the Act, which reads as under:-

“An act to establish and incorporate an Oper University at the national level for the introduction
and promotion of open um'versi'ry and distance education system in the educationa.l pattern of the country
and for the coordination and deiernination of standards in such system.”™

The University serves the educational aspirations of over three million students i in India throigh a
chain of Learner Support Centres’ which are common]y known as IGNOU Siudy Centres. The mzmdate
of the University is to: :

-Provide access to higher education to all segments of the society; ‘
-Offer high-quality, innovative and need-based programmes at dni’ferent lcvals 1o all those " who require

them;
-Reach out to the dmadvautaged by oﬁfenng prograrynes in all paris of the counfry at arfordable costs;

and -
-Promote, coordinate and regulate the standards of educat]on offered through epen and d_ls“tance learning

in the country. .

With effect ffom year 2000, the Umverszty has started a scheme for opening ‘Special Study Centres’
for disadvantaged and the marginalized seciors of the society. Such ‘Special Study Centres’ are opened
with NGOs and the disadvartaged and the marginalized sectors include wornen, learners located in rural
and remote areas and at places having high density of SC/ST/OBC population, locations having high'
density of people living below poverty line, physically challenged, the religious minorities, the jail

_inmates etc. The idea {s to provide support 10 these catégories. However, learners from other categories

lso take adm}ssmn at the spemal Study Ccntres Milticns of poor school dmpouts and the persons
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anisation, which is non-profitable registerad society under the Society

- The I\JGO NIE A -A Social Organisation, Wil

Registration Act, has also been Funming successfully such an IGNOU Special Study Center-2281D at the
Birth Place of great Mattyr Sy, Udham Singh Ji, Supam, Pumjab. Tt is compietely a rural and backward
area. This Study Center js fully dedicated to IGNOU. It has successfully enrolled thousands of school

drop outs and students from the disadvantage groups and become the only hope for the all studenis.

. To serve the society in a better way, an ultra-modern infrastructure with all the facilities was
developed by the team NIRIWMIAN and it was inangurated by the high officials included Director, RSD
from IGNOU on dated 28 January Z013. I am sure that this Center is the one of the best and ideal Study
IGr The Special Study Centres are fulfilling all the educational needs by providing

Centres of IGNOU, The Spotia _
student support services at the doorsieps in all over the India. With due respect, i extend warm invitation

“to visit you personaliy this IGNOU Stucy Center at Nirman Campus, Jakhepal Road, Sunam(Punjab). 1

am sure you will feel proud that how our team is working for the society by all the possible msans.

But, 1 i5 a matier of Gesp sorrow, IGNOU kas put on hold all the such Special Study Ceuires
for over the last six months all over the India against its own mandate and the spirit of IGNOU
ACT ~1985 on giving the reference that the University Grants Comunission (UGC) has issned “University
Grants Commission (Open and Distance Leasning) Regulations, 2017" and the same has been notified
vide notBcation dated 23.06.2017. 1 would iike to state here that on dated 6-June-2018, UGC has
issued another notification to exempt IGNOU from these new ODL guidelines keeping in the mind
the objectives of IGNOU ACT 1985 and its mandate. In spite of it, IGNOQU has adamant to deprive
the fundamental right of edncation of millions of socially and economically backward students all
The decision of ITGNOU authorities is compietely iiegal, unjustified, arbitrary, aliro-
vires, unsustainable and liable to be set aside which is completely against the spirit of IGNOU

Parliament ACT-1985.

You are the supreme authority. We bumbly request you to intervene in this matter to
NOU Specifal Study Centres all over the India for the welfare of society as early as
possible. The millions of poor students and all the society will be indebted to you if his Excellency

iptervenes in this matter.

“With Xind Regards end Thanks.

(DF Amit Kansal,)
CEGC
Ninman Campus,
Jakhepal Road, Sunam-148028,
Distt.-Sangrur (Punjab)
Ph.55018-98500
Bmail-amitkansal7 S@gmail,com
VST W T NS ADUS, C0.1T)
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THE GAZETTE OF INDIA : EXTRACORDINARY [PART I1—SEC. 4]

UNIVERSITY GRANTS COMMESSIO_N
NOTIFICATION '
New Delhi, the 23rd June, 2017 -

F, No. 2-4/2015 (DEB-II).—In exercise of the powers conferred by sib-section {1) of section 26 read with
clause (j) of section 12 of the University Grants Commission Act, 1956 (3 of 1956) and in supersession of the University
Grants Commission 'Regulations, (the minimum standards of instructions for the grants of first degree through non-
formal/distance education in the faculties of Arts, Humanities, Fine Arts, Music, Social Science, Commercs and Sciences)
Reguldtions, 1985 except as respect of things done or omitted to be done before such supersession, the Universijty Grants
Commission makes the following regulations, namely — ‘

- PART-1I

PRELIMINARY

1. Short title, application and commencement.— _
(1} These regulations may be called the University Grants Commission {Open and Distance Learning) Regulations, 2017,

(2) These Regulations lay down the minimum standards of instruction for the grant of degree at the undergraduate and
post-graduate Jevels, through Open and Distance Leamning mode, and shall be in addition to and not in derogation of any other
Regulations, Natifications, Guidelines or Instructions issued by the Commission from time to time.

(3 These regulations shall apply fo a University referred to under clause (f) of section 2 of the University Grants
Commission Act, 1956, an Institution Deemed to be University under section 3 of the said Act, for ail degree programmes of
leamning at the undergraduate and post-graduate level, other than programmes in engineering, medicine, dental, pharmacy,
nursing, architecturs, physiotherapy and programmes nof permitied fo be offered in distance mode by any other regalatory

body.
(4) These regulations shail come into force from the date of their publication in the Official Gazsite,
2. Definjtions.—In these regulations, unless the cantext otherwise requires—

(2)  “Academic session” means duration of twelve months beginning either in Tanuary or in the month of July of
every year; - : . : ' : '

®) “Ac’i", means the University Granis Commiission Act, 1956 (3 of 1956;

(c)  “Centre for Internal Quality Assurance” (CIQA) means a Centre as specified in Annexure I established by a
Highsr Educational Institution offering programmes in Open. and Distance Learnicg mode for ensuring the
quality of programmes offered by it through internal quality monitoring mechanism in accordance with the
guidelines as specified in Annexure 1I;

(d) “Commission” means the University Grants Commission established under the University Grants Commission

© Act, 1956 (3 of 1956); . '

(&) “Credit” means the Unit award gained by a leamer by study efforts of a minimum of thirty hours required to
acquire the prescribed levsl of learning in respect of that Unit;

(f  “Degree” means a degree specified under sub-section (3) of section 22 of the Act;

(g “Examination Centre” means a place where examinations are conducted for the Open and Distance Learning
mode leamners and is hzving the requisite infrastructire and adequate manpower for smooth conduct of
examinations, and adhering to such minimum stendards as specified in Annexure IE,

(hy  “Franchising” for the purpose of these regulations, means and includes the practics of allowing, formally or
informally, any person or institution or organisation, other than the Higher Educational Instifution recognised
under these regulations for offering Open and Distance Learning programmes, to offer such programmes of
study on behalf of or in the name of the recognised Higher Educational Institution, and the terms “franchise’ and

‘franchises’ shall be construed accordingly;

@ “Higher Education” means such education, imparted by means of conducting regular classes or through distance
education systems, beyend tweive years of schooling leading to the award of a Degree or Certificate or Diploma

or Postgraduate Diploma;
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“Higher Educational Institution” means z university covered under clause (1) of section 2 and an institution
desmed o be a university covered under section 3 of the University Grants Commission Act, 1956, which is
.imparting by means of conducting regular classes or through Open and Distance Learning systems, higher
education or research therein;

“Learner Support Centre” mezns a cenire established, maintained or recognised by the Higher Educational
Instifution for advising, counselling, providing interface between the teachers and the learners, and rendering any
academic and any other related service and assistance required by the learners;

“Learner Support Services” means and includes soch services as are provided by a Higher Educational
Institution in order to facilitate the zcquisition of teaching-leamning experiences by the leamer fo the level
prescribed by or on behaif of the Commission in respect of a pregramme of study;

“Open and Distance Learning” mode means a mode of providing fiexible learning opportunities by overcoming

separation of teacher asid learner using 2 variety of mediz, including print, elecironic, online and occasional
interactive face-fo-face meetings with the presence of an Higher Educational Institution or Learner Support
Services to deliver teaching-leaming experiences, including practicz] or work experiences.

“Open University”. means a University which imparts education through distance education or Open and
Distance Leaming mode using variaty of Infermation and Comimunication Technology educational aids ie. on-
line education in the forrn of Open Educational Resources (OERs) or Massive Open Orlins Courses (MOOCs)
ets.; '

“Programme” IMEans a course or programme of study leading to the award of a Dégree at graduate and post-
graduate levais in a higher educationa! institution including Certificate or Diploma or Post Graduate Diploma;

‘Profess:onal prog'rammes means 2 programme other than programmes in engineering, medicine, dental,
pharmacy, nursing, architscture, physiotherapy and programmes not permitted to be offered in distance mode by
any Statutory Counciis or Regulatory Authorities to be conducted by the Higher Educational Institutions under
Open and Distance Learning mode or Distance Education mode for the purpase of these regolations, if any,
should be considered only if the same are approved by the respective Statutory Councils or Regulatory
Authorities, . . ‘ ’

“Prospsctus” includes any publication, whether in print or otherwise, issved for providing fair and transparent .
information, relating to & higher educational instifution and programmes, to the general public (including to
those seeking admission in such Higher Educational Institutions) by the management of such Higher Educational
Institutions or any authority or persen authorised by such Higher Educaticnat Institutions to do so;

“Seif Learning Material” means and includes contents in the form of course material, whether print or non-print,
which is inter-alia seff-explanatory, self-contained, self-directed at the leamer, and amenabie to self-evaluation,
and enables the learner to acquire the prescribed level of learning in a course of study, but does not include text-

books or guide-books;
“Standalone Institutions” means those institutions which are not affiliated to any of the Universities under the
provisions of the Act,

PART - I

RECOGNITION OF HIGHER EDUCATIONAL INSTITUTION FOR OPEN AND DISTANCE LEARNING
PROGRAMMES : .

3. Recopnition of Higher Educational Institutions offering programmes in Open and Distance Learning mode—

(1} Bvery Higher Educational Institution offering a programme in Open and Distance Learning mode in pursuance of an
approval granted to it for the purpose by the then Distance Education Council or by the Comraission or by any other regulatory |
awthority or intending 1o offer a programme in Open and Distance Learning mode from the academic session tmmed:ately after
the notification of these regulations shall, for grant of recognition, make an application to the Commission in such form and
manner as laid down in sub-regulation (2} on fulfilment of the following conditions, namely :—

\
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(i) the Higher Educational Institution has the approvai of the statutory bodies under the Act for offering the
programme in Open and Distance Learning mede;

(i) the Higher Educational Institution shall adhere to the policy of territorial jurisdiction as specified in
Annexure ['V; ’

(iif) the Higher Educational Institutien other than an Open University, is offering similar programme in the
conventional mode of classroom teaching;

(iv) a copy of such application is displayed on the website of the Higher Educational [nstitutions by way of self-
disclosure;

(v) that the application is accompanied by evidence of having prepared the self learning rn“ateriaks required for
the programmas of study, duly approved by the statutory bodies of the Higher Educational Institutions

empowered to decide on academic matters;

(vi) the application is accompanied by evidence of availability of Open and Distance Learning resovrces adequate
: for effective delivery of all the proposed programme(s) of study and the expected enrolment of students;

(vii}  the application is eccompanied by evidence of the preparedness for establishing Learner Support Centres,
providing Ledrning Support Services, establishing Centre for [nternal Quality Assurance, availability of the
academic and other staff in the Unit and Learner Support Centres of the Higher Bducation, availability of

. qualified Counselors in the Learner Support Cenfres meeting such standards of compatence as specified in
Annexure V, and the administrative arrangemests for supportive services for effective delivery of Open and
Distance Learning;

{viii) the Migher Educational Institution has vaiid accreditation from National Assessment and Accreditation
Council (NAAC) and has completed five years of existence:

Provided that this clause shall not be applicable to Open Universities till the time they become
eligible for National Assessment end Accreditation Council acereditation and it shall be mandatory for Open
Universities to get National Assessment and Accreditation Council zccreditation within one year of their
becoming eligibie for the same: :

. Provided further that an institution Deemed to be a University so declared by the Central
Government shail offer the Open and Distance Learning courses or programmes as pet the extant Desmed fo
be 2 University Regulations and also notified by the University Grants Commission from time to time in the

matter,

(2) A Higher Educational Institution intending to offer a programme in Open ané Distance Learning mode for academic
session immediately after the notification of these regulations and for subsequent years shall, notwithstanding that it has
obtained permission from the then Distance Educatior Council or by the Commission for offering a programme in Open aad
Distance jearning mode for academic session immediately after the notification of these regulations and for subsequent years,
shall make an on-line application in the format specified by the Commission, and upload the same on the specified portal along
with scanned copy of the documents specified therein, at least six months before the commencement of the ecademic session
of the programme intended to be offered by such Higher Educationai Institution. :
3 The Commissior shall prosess the application received under sub-regulation (2) of regulations 3 in the following
manner, namely:— '
0 any deficiency or defect in the application shall be communicated by the Commission to the Higher

Educationa) Institution preferably within one month from the date of receiving the 2pplication and the Higher
Educationa! Institution shall be required to remove or rectify such deficiencies or defects with the necessary

documents of information, if any within fifteen days;

(ii) where the Higher Educational Institution has made an application for offering programme {s) in Open and
Distance Learning mode, notwithstanding that in respect of such programme(s) the Distance Education
Council {DEC) or Comimission had caused the inspection of the institute in the past or prior to coming mto
force of these regulations, the Commission may cause an inspection, in respect of such programme(s), of the
Higher Educational Institutions at its diseretion through an Expert Committee; and

{iil} the Cemmission shall examine the application with the help of an Expert Committee constituted by Chairman
of the Commission and the recommendations of the Committee shall be placed before the Commission for its

consideration.
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{4 Afier processing the application in the manner laid down under sub-reguiation (3} of regulation 3, the Commission

shail— : : ,

(i) if it is satisfied that such Higher Educational Jastitution fulfils the conditions laid down and the quality
parameters specified under these regulations, pass an order granting recognition 10 such Higher Educational
Institubons for a period of five years in respect of such programmes as it tnay specify in the order, and
subject to such conditions as it may specify: .
Provided that while passing an order, where the Commission does not grant recognition in respect of one or
more programmes, the Commission shall specify the grounds of such refusal in the order:

Provided further that before passing an order, the Comrmission shall provide a reasonable opportunity to the

soncerned Higher Educational Institution of being heard.

{it) if it is of the opinion that such Higher Educational Institutions does not fulfil the réquirements laid down in
clause (i) in respect of any of the programme intended to be offered by the Higher Educational Institution,
pass an order refusing recognition fo such Higher Educational Institution for reasons fo be recorded in
writing. ’ :

(%) Bvery order granting or refusing recognition fo a Higher Educational Institutions for programme(s) in Open and

Distance Learning mode under sub-regulation (4) shall be communicated in writing for appropriate action o such Higher

Educational Institutions and to the concerned Stafe Government and the Central Government, ' )

(6) Bvery Higher Bducational Institution, in respect of which recognition for programme(s) has not beer granted by the
Commission, shall discontinue the programme(s) in Open and Distance Learning mode with immediate effect.
(7 No Higher Educational Institation shall offer a programme in Open 2nd Distance Learning mode for academic session

immediately after the notification of these regulations and for subsequent academic session and admit students thereto unléss it
has been granted recognition for the programme under clause (i) of sub-regulation (4).

Explanation—for the purpose of this regulations “Distance Education Council® means the Distance Education Council
constituted under statue 28 under the Indira Gandhi National Open University Aet, 1985 vide notification GSR Nao. 692 dated
22.11.1591 (which has since been repealed vide notification number IG/Admn(GYDEC/2013/3148 dated 14.08.2013 published
in Part III, Gazette of India dated 3] 08.2015.

4 Withdrawal of recognition - ‘

(1) Where the Commission is, on ifs own motion o on any representation received from any person, or any informmation
received from any authority or a statutory body, or on the basis of any enquiry or inspection condusted by it, satisfied that a
Higher Educational Institution has contravened any of the provisions of these regulations or geidelines and orders made or
issued thereunder, or has submitted ar produced any information and documentary evidence which is found to be false at any
stage or any condition subject to which recognition under clause (i) of sub-regulation (4) of regulation 3 has been granted, it
"may withdraw recognition of such Higher Educational Institution in respsct of such programme(s)} as i may specify, for
reasons to be recorded in writing:

Provided that no such order élgainst the Higher Educational [nstifution ghall be passed unless a rcasanable.

opportunity of making representation against the proposed order has been given to such Higher Bducational Institution:

Provided further that the order withdrawing or refusing recognition passed by the Commission shall come
irtto force with immediate effect,
(2} If a Higher Edutational Institution offers any programme in Open and Distance Learning mode after the coming into
force of the order withdrawing recognition under sub-regulation (1) or where a Higher Educational Institution offering a
programme in Open and Distance Leaming before the commencement of these regulations, fails to obtain recognition under
these regulations for offering programmes in Open and Distance Learning mods for academic session immediately after the
notification of Regulations and subseguent academic séssions, the degree obtained pursuant fo such programme or afier
undertaking a programme in Open and Distance Learning mode in such Higher Educational Institutions, shall not be treated as
a valid qualification.
(3 In the event of any Higher Educationa) Institution found offering programmes of courses in Open and Distance
Learning mode without the approval of the Commission or in violation to any of the provisions of these regulations and
guidelines or orders made thereunder, the Comumission may — :
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(iy  issue Show Cause Notice or withdraw the recognition for an academic session or withdraw the
recogaition, maximum up to next five academic sessions or withdraw the recognition permanently;

(i) if, in spite of above, the Higher Educational Institation is found continuing the violations, a First .
Information Report may be lodged against the officials or management of the errant Higher Educational

Institution to fake action as per faw.
(i) withhold or debar from receiving University Grants Commission grants;
(iv) refer the matier to the State Government concerned or Central Government as the case may be; and

(v} take action as per the provisions of the Act or Ruies or Regulations as applicable to the Higher
* Educational Institution.

5 Appeals —

O Any Higher Educational [nstitution aggrieved by an order made under sub-regulation (4) of regulation 3 or
withdrawal of recognition under sub-regulation (1) of regulation 4 may prefer an appeal to the Commission within a period of
thirty days.

{2) No appeal after the expiry of the period prescribed therefore shall be accepted.

(3} - Every appeal made under these regulations shall be accompanied by a copy of the order appealed against
accompanied by such fees as may be prescribed by the Commission from time fo time.

{4) The procedure for disposing of an appeal shall be as laid down by the Commission from time to time,

6); The Commission may confirm or reverse the order appealed agéinst.

6) The decision of the Commission shall be final and binding on the Higher Educational Institutions.
PART-II

MAINFENANCE OF INFRASTRUCTURAL, ACADEMIC AND OTHER QUALITY STANDARDS BY HIGHER
EDUCATIONAL INSTITUTIONS

6. Systems Management: Stiucture and Processes—

(D A Higher Educational Institution shall have a designated School or Centre of Distance Education for operaticnalising
the programmes in Open and Distance Learning mode, which shall be headed by a regular functionary not below the rank of a
Professor and shall have appropriate and adequate academic, technical, admmlstratlva staff and infrastructural resources as

specified in Annexure V1.

{2) A Highsr Educational Institution shall plan, implement, coordinate and monitor operationalisation and quality
assurance of the programmes in Open and Distance Learning mede, including monitoring the conduct and programme delivery
by the Learner Support Centres and shall ensure adherence to the regulations and guidelines of the Commission and other

regulatory authorities.
7. Self-regulation through disclosures, declarations and reports—

N A Higher Educational Institution offering programmes in Open and Distance Learning mode shall display on ifs
website a declaration by an authorised signatory, not below the rank of the Registrar, authenticating that the followsng

documents have been uploaded on the [nstxtute WEbS]tE namely~—

0 the establishing Act and Statutes thereunder or the Memorandum of Association, as the case may be or
both of the Higher Educational Institution, empowering it to offer programmes in Open and Distance

Learning mode;
{ii) copies_ of the letters of recognition from Commission and other relevant stafutory or regufatory
authorities; '
1)) programme details including brochures or programme guides inter alia mformatlon such as name of the
programme, duration, eligibility for enrolment, programme fee, programme strocture etc.;

(iv) programme-wise informzation on syllabus, suggested readings, contact points for counseling, programme
structuere with credit points, programme-wise faculty details, list of supporting staff, fist of Learner
Support Centres with addresses and contact details, their workmo hours and counseling schedule ete.; -
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(v}

(vi)

{vii}

important schedules or date-sheets for admissions, registration, re-registration, counseling, assignments
and feedback thereon, examinations, result declarations efc.;

detailed strategy plan related 1o Oni-line course delivery, if iy including learning materials offered
through On-line and learner assessment system and quality assurznce practices of e-learning programmes;

the feedback mechanism on design, development, delivery and continuous evaluation of learner-
perfaormance which shall form 2n integral part of the transactionat design of the Open and Distance
Leaming mode programmes and shall be an input for maintaining the quality of the programmes and

bridging the gaps, if 20¥;

fviti}  information regarding any new prograrmes taunched and those proposed for the next two years;

(@)

&)

(i}

(xii)

data of year-wise or programme-wise student enrolment details and degrees or certificates or diplomas or
post graduate diplomas awarded;

compiete information about ‘Seif Leaming Material’ including name of the faculty who prepared it, when
was it prepared and last updated, source of Self Learning Material, references of Self Learning Material,
ele.; _

a compilation of questions and answers under the head ‘Frequently Asked Questions” with the facility of
¢an-line' interaction with leamers providing hyperlink support;

list of the ‘Learner Support Centres’ along with the number of students who shall appear at any
examination centre and defails of the Informatioa and Communication Technology facilities available for
conduct of examination in a fair and transparent manner;

(xili) list of the ‘Examination Centres’ along with the number of students in each centre; and |

(xiv}  peri

od of the admission proeess zlong with the academic session and dates of the term end examinations.

Quality Assuranee—

A Higher Educational Instifution offering programme(s) in Open and Distance leaming mode shall, take the following

steps, namely -

(i)

(@z)

(i),

(iv)

v)

establick 2 Centre for Internal Quality Assurance exclusively for programmes in the Open and Distance
Leaming mode within one year from the coming into farce of these ragulations;

follow the Quality Assurance Guidelines on leaming materials in multiple media, human resources,
curriculum and pedagogy, as specified by the Commission in Anmexure VIT or by any other agency
authorised by it for prescribing such guidelines, and shall post its guality assurance mechanism on the.

wehsite;
take adeguate measures for training and capacity building of its tezching and administrative staff and’
courselors at regular intervals; .

shal] ensure that the quality of programmes of study offered through Open and Distance Learning mode are
maintained at par with standards obtaining in the conventional mode of class-room teaching as provided by

the Commission or the appropriate statutory authority;

shall award only such degrees 2s specified under section 22 of the Act, and pemmitted in the Order of
recogmition under clause (i) of sub-regulation (4) of regulation 3. However, the Higher Educational
Institutions may continue to offer Certificate or Diploma or Post Graduate Diploma programmes subject o
the condition that all the Certificate or Diploma or Post Graduate Diploma programmes are duly approved by
the statutory authorities or bodies of the respective Higher Educational Institutions and the delivery
mechanism conforms to the quality standards of the Open and Distance learning education as specified by the
Higher Educational Institutions and further, the Higher Educational Institutions may offer Certificate or
Diploma or Post Graduate Diploma in professional programmes {other than in engineering, medicine, dental,
gursing, pharmacy, architecture and physiotherapy efc, and programmes not permitted to be offered in
distance mode by any other regulatory authority) subject to the condition that the concerned Higher
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Educational Institution has aiready obtained or received the requisite approvals from the concerned statutory
regulatory authorities or councils before the actual start of such courses or programmes through Open and
Distance Leaming mode;

{vi) the Higher Educational Institutions shall have to exhibit the copjes of the approval letiers duly obtaited or
received from the concerned statutory. regulatory authority or council io run the professional courses or
brogrammes on the Higher Educational Institutions website as well as against the name of the each
professional Certificate or Diploma or Post Graduate Diploma programmes in the brochure or bulletin of the
respective Highar Educational Institution and inform the same to the University Grants Commission from
time to time in the matfer: :

Provided that in case of violation of these regulations, the provisions specified under sub-regulation
(3} ef regulation 4 shzll apply; and
{vii)  shall cnsare that the academic and instructional facilities af its Learner Support Centres, and information

resources for on-line delivery of programmes reet the guidelines taid by the Commissioa from time ta time,
and are commensurate with the number of programmes and entolments thereto. _
@ A Higher Educational Institution offering programme in Open and Distance Learning mode shall, in order to facilitétc_:
the pace of learning and multipie choice for learners, prepare Self 1.earning Material taking into consideration the following,
nameiy .— : :
(i) Seif Learning Material has clearly stated objectives, intended jearning outcomes, study guidance and advice

for the fearners as to how to optimally use the mziterial and supgestive related reference material to enhance
the learning experience, and linkage within the text with other media (for digital SLM) is maintained for easy

referencing and progress;
(i} Self'Learning Materia) developed and offered by it is self-explanatory, self-contained, iliustrative, easity
comprehensible, and in manageable modules such as units and blocks;
(iif) Self Learning Material provides adeguate mechanism for the leamers to provide feedback on their
understanding of the subject; '
(iv) Self Learning material is revised periodically from the perspective of improving quality and learner support;
and ‘ . )
(v) Guidelines on preparation of Self-Learning material as showa in Annexure VIII:
Provided that a Higher Educaticnal Institution shall prepare the Self Learning Material only after approval of the
Programme Project Report: ' . .
Providsd further that no programme in Open and Distance Edusation mode shzll be launched by a Higher
Educational Institution uniess it has prepared the Self Leamning Material taking into consideration the above factors.

9, Teachers and Academic staff working in Highgr Educational Institutions—

(1) Teacher and equivalent academic positions in the School or Ceatre for distance education Learner Support Centres
shall be appointed or as per the minimum qualifications laid down in the University Grants Commission (Minimum
Qualifications for Appointment of Teachers and ather Academic Staff in the Universities and Colleges and Measures for the
Maintenance of Standards in Higher Education) Regulations, 2010 as modified; and there shall be positions for Assistant
Professor, Associate Professor and Professor in the School ot Centre for Distance Education for performing academic

functions. ‘

(2) = Every teacher, beside his or her academic responsibilities shall participate in teaching, curriculum and course
material development undertake examination or test or evaluation or invigilation work, general assistance to learners in
removing their academic diffjculties, and participate in extracurricular and institutional support activities as required.

(3) The workioad of a teacher shall take info account teaching, research and extension activities, preparation of jessons,
evaluation of assignments, term papers etc. and shall be in accordance with the guidelines issued by the Commission from time

to time:

Provided that the time spent on extension work where it forms an integral part of the course specified shall count

"
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. {4 The number of full time teachers, acadernics and other administrative and technical staff shall be provided, keeping in
view the type of programme offered as per cuidelines issued by Commission from time fo time. '
(5) - The details of the facelty in the Schoot o Centre for Distance Education of the Higher Eduecational Institutions and in
the Learner Support Centres shall be declared on the website of the HEI and linked to Aadhaar details or other Gevernment
identifiers,
10, Use of technology—
(1) A Higber Educational Institution offering programme(s) in Open and Distance Learning mode shall take such

rmeasures as are necessary to blend Information Communication Technologies (ICT) including those developed by national
mission on education through Information and Communication Technology, for enhancing effectiveness of teaching - learning
orocess, and administrative functioning and for maintenance of updated information st ali times in respect of status of
admissjons, registration, for managing teaching-learning activities throngh on-line support for interactive learning with Jearner
feedbacle, to facilitate the use of Opea Rducational Resources (OER), Massive Open Online Courses and for continuous as well
as comprehensive evaluation, certification, and other aspects of student support.

(2) A Higher Bdicational Institution may allow up to twenty percent of the tofal courses being offered in a particular
programme in a semester through the Online Learning coursesMassive Open Online Courses as per University Grants
. Commission (Credit Framework for Online Learning Courses through SWAYAM) Regulations, 2016, '

11, Programme Launching Process and Approval—

{1 Every Higher Educational Institution offering programme in Open and Distance Learning Mode shall publish on its
website complete details of each programme on offerincluding fee structure, minimum eligibility condition for admission as
prescribed by Commission from time to time, schedules of activities and academic calendar viz. dates for- registration, re-
registration, counseling sessions, assignment submissions, receipt of feedbacks on assignments, examination, list of Learner
Support Centres for different programmes. ’ ' '
(2) Before offering any programme, the Higher Bducational Institution
each programme which shalt include the following, namely :—

W information on relevance of programme to the Institution’s mission and goals, objectives.of the programme,
nature of prospective farget groap of Jearners, and approprizieness of Open and Distance Learning mode for
acquiring specific competencies or skills; ‘ :

(). instructional design which shall include duration of programme(s), faculty and support staff requirements,
instructional delivery mechanisms, identification of media — print, audio or videa, online, computer aided,
and student support service systems; : :

ey procedure for admissions, curriculum transaction and evaluation;

(v} details of taboratory support required for the programme(s), if any;

shall prepare a Programme Project Report for

(v) - library Resources; .

(vi) cost estimate of the programme and the provisions therefor, indicating the amount assigned for programme
development, delivery and mainienance; )

(vii)  quality assurance mechanism and expected programme ouicomes;

(viii)  eurriculum and detailed syllabi of the programme(s); and

(ix)ﬂ guidetines on launching programme(s) design, development and any such matters as specified by the
Comrmission in Annexure IX and other regulatory bodjes which shall be followed by the Higher

Educational Institutions.

3) The Programme Project Report shall be approved by the approprizte zuthority o
which ghall put in place a monitoring mechanism to ensure its proper implementation.

f the Higher Educational Institutions,

. PART-IV
ADMISSIONS, EXAMINATIONS AND LEARNER SUPPORT
12, Admission and fees— ’
(1} In arder fo provide opportunities for Higher Education to a lerger segment of the population and fo p;romotc the

educational well being of the commueity in general, the fee strugture shail be devised by the Higher Educational Institutions in
such a mahner that jt is affordable to all the stakeholders and the Higher Educationa! Institutions shall comply with thie

following:—

%‘T
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(a} A Higher Educational Enstxtutnon shall, for admission in respect of any programme in Open and Dlstance Leamning
mode, accept payment towards admission fee and other fees nd charges —

() as may be fixed by it and declared by it in the prospsctus for admission, and on the website of the HEL

(ii} with 2 proper receipt in writing issued for such payment to the concemed student admitted in such Higher
Educational [nstitutions;
(i) only by way of online t:ansfcl, bank draft or pay order dm:ctly in favour of the Higher Educational
’ Institution.

(b) It shall be mandatory for the Higher Educational Institutions to upload the details of all kind of payment or fee paid
by the students on the website of the HEL
(€) The fec waiver for Scheduled Caste, Scheduled Tribe and Persons with Disabilities category of students shall be in
accordance with the instructions or orders issued by Central Government or State Government:

Provided that a Higher Educational Institution shall not engage in commercialisation of education in any manner
whatsoever, and shall provide for equity and access to all deserving leamers.
. {2) Admission of learners to a Higher Educational Institution for a programme in Open and Distance Learning mode shall be
offered in a fransparent manner and made directly by tbe headquartars of the Higher Educational Institution which shzl] be
solely responsible for final approval relating to admissions or registration of students:

Provided that a Learner Support Centre shall not admit a learner to any programme in Open and Distance Learning

for or on behalf of the Higher Educationel Institution.

(e} Every Higher Educational [nstitution shall —
{0 " record Aadhaar details or other Government identifiers of learner;
(i) mzintain the records of the entire process of selection of candidates, and preserve such records for a
minimum period of five years;
{iii) exhibit such records or its website; and ‘
(iv) be Jiable to produce such record, whenever called apon to do so by any statutory authority of the Government
under any iaw for the time being in force,
H Every Higher Educational Institution shall publish, before expiry of sfx‘ty days prior to the date of the commencement

of admission to any of its programme in Open and Distance Learning mode, a prospectus containing the following for the
purposes of informing . those persons intending to seek admlssmn to such Higher Educatlonal Institutions and thc general

public, namely :—

(i} each component of the fee, deposits and other charges payable by the fearers admitted to such Higher
Educational Institutions for pursuing a programme in Open and Distance Learning, and the other terms and
conditions of such payment; '

{ii) the percentage of tuition fee and other charges refundable to a learner admitted in such Highsr Educational

[nstitutions in case such learner withdraws from such Higher Educational lnstitutions before or after
completion of course or programme of study and the time within, and the manner in, which such refund shall

be made to the learner;

(iti) the number of seats approved in raspect of sach course or programme of Open and Distance Learning mode,
which shall be in consonance with the resonrces;

(iv) the conditions of eligibilify including the minjmum age of a ieamer in a particular course of pregramme of
study, where 50 specified by the Higher Educational Institution;

vy the minimum educational qualifca‘tions required for admission in programme(s) specified by the relevant
statutory authority or body, or by the Higher Edvcational Institution, where no such gualifying standards
have been spemfed by any statutery authonty,

;‘51 -
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(vi) the process of admission and selection of eligible candidates applying for such admission, including all
- relevant informatios in regard to the details of test or examination for selecting such candidates for admission
io each course or programme of study and the amount of fes to be paid for the admission test;

fviiy  details of the teaching faculty, including therein the educational qualifications and teaching experience of

every member of its teaching faculty and alse indicating therein whether such member is employed on
regular or part time or visiting or contractual besis;

(viii)  pay and other emoluments payable for each category of teachers and other empleyees; ;

(ix) information in regard o physical and academic infrastructure and ather facilities, including that of cach of
the Learner Support Centres and in particular the facilities accessible by learners on being admitted to the
HEI; ‘

(x) hroad outline of the syllabus specified by the approptiate statutory body or by Higher Educational Instinution,
as the case may be, for every course or programme of study; and

(i) activity planner including all the academic activities fo be carried out by the Higher Educational Institution
Guring the academic session and the details of July cycle and January cycle shall be pofified separately:

Provided that the Higher Educational Institution shall publish informations referred to in clause () to (xi) on
its website, and the attention of the prospective Jearners and the general public shall be drawn to such publication on its
. website and Higher Educational Institutions admission prospectus and the admission process shall necessarity be over

prior to the beginning of the session:
Provided further that the Higher Educational Institution may publish prospectus at any time before the expiry
of sixty days: ‘ : ' : ' : '
(=) No Higher Educational Institution shall, directly or indirectly, demand or charge or accept, capitation fee or demand
any donation, by way- of consideration for admission to any seat or seats in a course or programme of study conducted by it.

() No person shall, directly or indirectly, offer or pay capitation fee or give any donation, by way of consideration either
in cash or kind or otherwise, for obtaining admission to any seat or seats in a programme ia Open and Distance Leaming mode

offered by a Higher Education Institution,

(i} No Higher Educational Institution, whe has in its possession or custody, of any document ir the form of certificates of
degree, diploma or any other award or other document deposited with it by a person for the purpose of seeking admission in
.such Higher Educationat Institutions, shall refuse to return such degree, certificate award or other document with a view to
induce or compel such persen to pay any fee or fees in respect of any course or programme of study which such parson does
not intend to pursue or avail any facility in such Higher Educational Institution. .

6] In case a learner, after having admitted to a Higher Educational Institution, for pursuing any programme in Open and
Distance Learning mode subséquently withdraws from such Higher Educational Institutions, no Higher Educational Institution
.in that case shall refuse fo refund such percentage of fee deposited by such learner and within such time as has been mentioned
in the prospectus of suzh Higher Educational Institution.

(k) No Higher Educational Institution shatl, issue or publish—

)] any advertisement for inducing learners for faking admission in the Higher Educational Institution, claiming
to be recognised by the appropriate statutory authouity ot by the Commission where it is not so recognised; or

(i) any information, through advertisement or otherwise in respect of its infrastructure or its academic facilities
or of its faculty or standard of instruction or academic or research performance, which the Higher
Educational Institution, or person authorized to issue such advertisement or: behalf of the Higher Educational
Institution knows to be false or nat based on {facts or to be misleading.
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)] On being granted recogaition under clause (i) of sub-regulation {4) of regulation 2, a Higher Educational Institution
shall admit students to its approved programmes only from the academic session specified in the recognition order:

Provided that enrolment of learners fo the Higher Educational Instifution, for any reason whatsosver, in anticipation
of grant of recognition for offering a programme in Open and Distance Learning mode, shall render the enrolment invalid.

13. Evaluation and Certification-—

(1} The Higher Educational [nstitution shall adopt the guidelines issued by the Commission from time to time in regard to
the conduct of examipations.

(2) There shall be home essignments, students’ response sheets, contact proprammes and semester or year-end
examination, and the marks or grades obtained in home assignment and response sheets shalt be shown separately i in the grade
card.

(3} A Higher Educational Institution offering Open and Distance Learning Programmes shall have a mechanism well in

place for evaluation of learners enrolled through Open and DMstance Learning mode and their certification.

(4) A Higher Educational Ipstitution offering 2 Programme in Opea and Distance Learning mode shall adopt 2 Tigorous
process in development of question papers, guestion banks assipnments and their moderation, conduct of examination,
évaluation of angwer scripts by quafified teachers, and fesult declaratlon and shali'so frame the question papers as to ensure

that no part of the syllabus is left out of study by a Jearner,

(5) The examination of the programmes in Open and Distance leaming mode shall be managed by the examination or
evaluation Unit of the Higher Educational Inst[tutlon and shall be conducted in the examination centre approved by the Higher

Edocational Institution.

{6) The evaluation shall include two types of assessments continucus or formative assessment in the form of assignments,
and summative assessment in the form of end semester examination or ferm end examination:

Provided that no semester or year-end examination shall be held in a subject unless the Higher Educational
Institution is satisfied that at least 75% of the programme of study stipulated for the semestcr or year have been actually

conducted:

Pravided further that the weightage for “Term End Examination” shall not be less than 70%.

(7} The ‘Examination Centre’ shall be established within thc territorial Junsdjctlon of the Higher Educational Institutions,
subject to the following:— :

(i} The Examination Centre shall be located in Government schools such as Navodaya Vidyalaya, Kendriya
Vidyalaya, Szinik school ete. ineluding approved zffiliated colleges under the University system in the couniry
and no Examination Centres shall be allot‘ted to any przvate organisations or unapproved Higher Educational
Institutions.

(i)  The Examination Centre shall have proper monitoring mechanisms for Closed-Circuit Television (CCTV)
recording of the entire examination procedure and biometric system and in case of non-availability of the
Ciosed-Circuit Television facilities, the Higher Educational Institution shatl ensure that proper videography be

Higher Educational Institution,

(it)  The Higher Educational Institution sha}l retain all such Closed-Cireuit Talev:smn recordings in archives for a
minimum period of ten years. :

(iv) The attendance of examinees shall be authenticated through biometric system as per Unique Identification
Authority of India (UIDAT) records or Unigue Identification Number (UIN), issued by the University.

(¥).  There shall bs an ohserver for each of the Examination Cenire appointed by the Higher Educational Institution
and it shall be mandatory to have observer report submitted to the Higher Educational Institution,
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(8) The Leamer Support Cenires, within the territorial jurisdiction, may also be used as examination cenires provided
they fulfil the criteria of an examination centre and it shall be mandatory for the Higher Educational Institution to mention the

name and place of ‘Learner Suppori Centre’ and of ‘Examination Centre’ on all the certificates or mark sheets issued {o the
P PP ! ‘ ‘ .

studerds.

(%) The Higher Educational Institution shail maks a menticn in the mark sheet and degree about the mode of delivery i.e.
Open and Distance Leaming and the photograph and the Unique identification or Aadhaar number of the leamer shall be
‘mandatorily mentioned in al} the documents issued by the Higher Educationa! Institution e the leamer,

(10) - It shall be mandatory for the Higher Educational Institation to mention ‘Date of Admission’ and ‘Date of Completion’
on each of the certificates {in semester or end of the semester or end of the programme or course} issued by it.

14. Learner Support Centre—

)] A Higher Educational Institution offering prograiame in Open and Distance mode shall, within one year from the
date of commencement of these regulations, ensure that a Leamner Support Centre is established only in & college or institution
affiliated to 2 University or in a government recognised Higher Bducational Institution offering programmes in the same broad
areas having the necessary infrastructure and human resources for offering the programme:

Provided that a Higher Educational Institution may establish a special Leamer Support Centre for imparting
instruction fo persons referred to in the Persons with Disabilities (Equal Opportunities, Protection of Rights and Full

Participation)
Multiple Disability Act, 1999 and other persons in difficult circumstances, inciuding jail inmates:.
Provided further that a Leamner Support Centre shall not be set up under a franchisee agreement in 2oy case.

(2) A Learner Support,'Centr.e shall be the contact point or centre managed by the Higher Educational Institution for
providing academic as well as administrative support fo its learners, and shall perform such other functions as specified in

Annexure X.

3 The Learnar Support Centre shall be headed by a Coordinator who shall be a regular teacher not below the rank of &
qualified Assistant Professor of the concerned College or Higher Edncational Institution and assisted by the counselors as

decided by the Higher Educational Institution,

{4) i“he Higher Bducational Institution shall have a Standard Operating Procedure for the smooth functioning of the

‘Learner Support Centre which shall include functions of the Learmer Support Centres and its different functionaries,

monitoring mechanism of different services provided by the Centre, and it shall be mandatory for the Leamer Support Centre
to maintain the learner data related to condudt of covnseling sessions, evalation of assignments and grievance redressal.

15, Learner Suppolrt Services —

(1) A Higher Edueational Institution offering programmes in Open end Distance Learning mode shail have guidelines for
leamer support services which is made available fo all Learner Support Cenires and accessible to the learners,

)] The learner support services io be provided by the Higher Bducationzl Institution shal! include the following,

namely:—
{i pre-admission counselling for prospective leamners fo provide information to facilitate them in taking an
informed decision on jeining a specific programme; :
(ii). support for admissicn related mafters;

(ii) details of study material and information shall alsc be available on the website of the Higher Educational
Institution; .

B

Act, 1995, the National Trust for Weifare of Persons with Autism, Cerebral Palsy, Mental Retardation and -
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{iv) . arrangemznt to ensure the delivery of siudy material to learners within a fortoight from the date of admission.

{v) A full time dedicated help desk well versed with the learner information data base providing single window
services for all leamner related queries. i

€] The University Grants Commission (Grievance Redresszal) Regulations, 2012 shall be adopted and operationalised by
the Higher Educational Institution, and the Higher Educationzl Institution shall institute a system of Grievance Redressal, in
accordance with the guidelines specified in Annexure X1, '

(4) The Higher Educationz| Institution shall provide facilities for on-line guidance and counselling facilities to the
learners. : i

{5) The Higher Educational Instinition shall create ‘on-line’ discussion foram for learners,

(&) The ‘Seif Learning Material’ in printed form shall be pi;ovidcd compulsorily to the learners and in addition, the

Higher Educational Institution may provide additional learning resources through on-line mode, Compact Disks etc.
PART-V
ASSESSMENT, ACCREDITATION, AUDIT, INSFECTION AND MONITORING

16. Assessment, Accreditation and Andit—

{H) A Higher Educational Insfitution offering programmes in Open and Distance Leamning mode shall comply with
University Grants Commission {Mandatory Assessment and Accreditation of Higher Educational [nstitutions) Regulations,
2012 and in any case shall apply for assessment and accreditation under those regulations for assessment and accreditation of

the programmes offered by it in Open and Distance Learning mode:

Provided that this sub-regulation shall not be applicable to Open Universities til] the time they become eligible for
National Assessment and Accredifation Council accreditation shall be mandatory for Open Universities to get National
Assessment and Accreditafion Council accreditation within one year of their becoming eligible for the same.

(2) . A'Higher Educational Institution recognised under these regulations for imparting pregrammes in Open and Distance
Learning mode shall et ail its programmes assessed through the Centre for Internal Quality Assurance onee it 2 year in the
format prescribed by the Commission and the report on quality assurance shall, before the end of the acadeinic year, be
praminently placed on its website and a copy furnished to the Commissian.

17. . Powers of inspection and calling for information -

(1) The Commission shall periodically review the performance of the Higher Educational Institution and for the purpase
may direct the Higher Educational Institution to provide sech information as it may require from the viewpoint of ensuring
adherence .of the regulations by the Higher Educational Institution, and the Higher Educational Institution shall be under
obligation to provide such information in such time period as may be specified.

{2) Where the Commission, either suo motu or an the basis of information received by it, considers it necessary, for
reasons to be recorded in writing, may cause an inguiry through inspection or otherwise by such body of experis or as it may
deem fit, to satisfy itself that all the mandatory requirements under these regulations ars being complied with by the Higher
Educational Institution imparting programmes in Open and Distance Learning mode and tzke appropriate action to get
compliance enforced against the erring Higher Bducational Institution. ;

PART-VYI
MISCELLANEOUS
18, Authority - ‘ '
(1} The Commission may authorise the officials of the Commission ta perform various functions for implementing these
regulations.
(2) For the purposes of regulation 4, the Commission may delegate its'power to hear and decide appeal to such person or

_ persons, including officials of the Commission, as it may specify in writing.

3
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19, Savings —

(1) Nothing in these regulations shall prejudicially affect 2 Higher Educational [nstitution in regard to the programme in
Open and Distance Learning mode offered by it under permissian of the Distance Education Council or the Commission, the
students admitted in such programmes, and the Degrees or Diplomas or Post Graduate Diplomas in Open and Distance
Leamning mode awarded under permission of the thes Distance Education Council or of the Commission, prior to coming into

force of these reguiations.

@) Certifisates or Diplomas or Post Graduate Diplomas awarded by the Standalone Institutions which also have been
approved by the Commission based on the policies of the then Distance Education Council of the Indira Gandhi National Open
University for unning Open and Distance Learning programmes il the academic session as specified in the recognition letters
already issued at the leve! of the Commission shali remain valid programmes in the field of Open and Distance Learning mode
of education and once the recognition period to these Stzndalone Institutions ceases, such Institutions cannot offer Open and
Distance Leamning programmes; provided, they shall be free fo get converied their Standajone Institution status to University or
Deemed to be University for the purpose of these Open and Distance Learning regulations, failing which, the Commission
shall not aseord any approval to the Open and Distance Learning programmes of Standalone lastitutions,

20. Interpretation Clause —

In the event of conflict of opinion with regard to interpretation of these regulations, the opinion of the Commission shall be

final.

JASPAL 8. SANDHU, Secy,, UGC

[ADVT-IU4/Exty /122/17)

. Annexure [
Centre for Internal Quality Assnrance (CIQA)

Objectives and Functions:

1. The objective of estabishment of Centre for Internal Quality Assurance (CIQA) is to develop and put in place a
comprehensive and dynamic internal quatity assurance systsm io provide high quality programmes of higher education in the
Open and Distance Learning mode. Its functions would ater alia include the foliowing:- ’

(i)  To maintain guality in the services provided to the learners.

(i) Te ensﬁra continuous improvemen.t in the entire operations of the Higher Bducational Institution.

(iii). To identify the key areas in which the Higher Educational [nstitution shouid maintain quality,

(iv) To disseminate information o quality assurance. ‘

(v) ' To devise mechanisms for interaction and obtaining feedback from various Departments or Centres or Schoals in
the Higher Educational Institution. _ o

(vi) To suggest to the authorities of the Higher Educational Institution, measures for qualitativé improvement.

(vii) To ensure the implementation of its recommendations through regular moaitoring.

{vili) To ensure participation of all stakeholders namely, learners, teachers, staff, parents, society, employers, and
Government in quality improvement processes, : .

(ix) To prepare Programme Project Report and ensure another launsh of programme(s).
(x)  Collection, coliation and dissemination of accurate, complets and reliable statistics about the quatity of the
programme{s}.
‘Activities of Centre for Internal Qua[ity.Assu'rance:

2. To fulfill the above objectives the Centre for Internal Quality Assurance shall -

_Sg,-.
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(i} prepare a Programme Project Report for each programme according to the norms and guidelines prescribed
by the Commission and wherever necessary by the appropriate reguiatory authority having control over the
programime;

{ii) get the Programme Project Report approved by the appropriate authority of the Higher Educational
Institution and the Commission before {aunch of the programme;

(iiD) oversee the development of Study Learning Material (SLM}, integration of Information and Communication

) Technology (CT), setting up of Learning Centres and coordination with the parent institution and relevant
Regulatory authorities;

(iv) . putin place monitoring mechanism to epsure the proper implementation of Programme Project Reparis;

(v} design annual plans for quality level enhancement at the level of the Higher Educational Institution and
ensure their implementation;

(vi} arrange for feedback responses firom students, employers and other stakeholders for quality related

. institutional processes;

(vii)  develop quality benchmarks or parameters for the various academic and administrative activities of the
Higher Educational Institution;

(viii)  obtain information from other Higher Educational Institutions on various guality benchmarks or paramsters
and best practices;

(ix) organise workshops or seminars on quality related themes and Higher Educational Institution wise
dissemination of the proceedings of such activities;

() suggest restructuring of programmes in order to make them refevant to the job market;

(xi) develop and implement innovative practices in major areas leading to quality enhancement in services to the
learners:;

(i)  create learner centric environment rather than institution centric environment;

(xiii)  cultivate creativity and innovation in the facnity and staff]

(xiv)  adopt measures jo ensure internalisation and mst:tutlonallsatlon of quality enhancement practices through
periodic acereditation and audit;

{xv) conduct or encourage system based research to bring about qual{tatwe change in the ertire system,

{xvi)  coordinate between the Higher Educational Institution and the Commission for various quality related issues
or guidelines;

(xvii) tecord activities undertaken on quality assurance in the form of an annual report; and

(xviii) to coordinate recognition and accreditation of the Higher Educational Institution,

3 It will be mandatory for alt Higher Educational Institution to submit Annual Reports to its Statutory Authorities or

Bodies about the activities undertaken by Centre for Internal Quality Assurance during the financial year.

Establichment of Centre for Internal Quality Assurance:

4, The Centre for Internal Quality Assurance will be established in all Higher Educational Institutions offering
programsmes in Open and Distance Learning mode and shouid be headed by a full-time Director, being a senior academician of
the rank of Professor, who shall be supported by adeguate number of acadamic and other staff.

5. A Centre for Internal Quality Assurance Committee should be constituted which shall be chaired by its Director, and
consisting of academic staff and internal quality auditors nominated from various functions or departments of the Higher

Educational Institution. It shall perform following functions:-

(i}  decide policies for programme development methodology and programme delivery mechanism that are aligned
with the vision and mission of the Higher Educational Institution;

{(ii) advice on any issues related to programme development, Information and Communjcation Teshnology
infervention and implementation, learning and teaching, collaboration referred to the Committee;

(iii) supervise acadsmic approval and related modification procedures and to ensure that programmes satisfy stated
design requirements and academic standards approprizte fo the type and level of award as per philasophy of the
Open and Distance Leamning mode of education;

(iv) promote automation of academic and administrative activities of the Higher Educational Institution, Regional
Centres and Study Centres or Leaming Support Centres;

(¥}  oversee and report on the effectivencss of systems for self-evahuation and monitoring;
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(vi) appoint exiernal subject experts ot agencies or organisations for validation and annual review of its in-house
process, its Learner Support Centres, Open and Distance Learning mode programmes eic.;

(vii) appoint third party auditing bodies for quality audit of programme(s); -
(viii) approval of Self-Appraisal Report fo be submitied to the Assessment and Accreditation agencies on behalf of
: Higher Educational Instifution; -

(ix) promote coliaboration and association for quality enhancement of Open and Distance Learning mode of
education and research therein; and

{x) encourage industrial involvement and industry-institution liskage for providing exposure to the learners.

Annexure [T

QUALITY MONITORING MECHANISM

" The guidefines on quality monitoring mechanism are required to be adopted by the Centre for Internal Quality
Assurance for conducting institutional quality audits, to promote quality assurance and enhance 2s well as spread best-in-class
- practices of quality assurance. Quality monitoring needs to be addressed under the following broad areas, namely:-

(@) Governance, Leadership and Management

This relates to the policies and practices of Higher Educaticnal Institutions (HEls) in the matter of planning, human
resourcss, recruitment, training, performance appraisal, financial management and the overall role of leadership, with a focus
on the following key aspects :

(i)  Organisation Structure and Governance : The Higher Educational Institution is ultimately responsible for
quality programmes and learning outcomes. Therefore, it is required that the Institution should fill all required
positions ia the Directorate of Centre or Department and in the Learner Support Centres as prescribed by the

Commission, and establish a credible governance system.

(i)  Management : Effective leadership by setting values and participative decision-mzking process is the key fo
achieve the vision, mission and goals of the Higher Bducational Institution. Therefors, it is required §o assess and -
review the organisational culture to support the management and leadership of the institution to achieve such
vision, mission and goals. ‘

(i) Strategic Planning | T he leadership of the Higher Educationa] Institution is expected to provide clear vision and
mission. Its fanctions are to be govemed by the principles of participation and transparency. Therefore, the
Higher Educational Institution is expected to do strategic planning of its astivities 2nd implementing by aligning

. those with academic and administrative spects to improve the overall quality. oo

(iv) Operational Plan, Goals and Policies: The Higher Educational [nstitutions derives the operational plan from its
sirategic plan that definés targets and measures: of the programmes to be achieved by the Institution. The
Operaticnal Plan is used as a guidelins for the annual planning of programs and activities. The Higher
Educational [nstitution needs (o have well defined goals which are realistic and measurable. Equally important is
to have well-defined policies that are in sync with its strategic plan and are realistic and achievable. The Higher

* Bducational Institution needs to have clearly stated guidelines in the implementation of its policies and plans.
Further, the institution necds to have a transparent and accountable system for its policies and planning that are

well communicated to its stakebolders.
(b) Articulation of Higher Edueational Institutions Objectives

The Higher Educational institutions are expected to provide holistic and quality education with a professional focus,
the creation of knowledge and innovation, and the practical applicetion of the knowledge to support the business and
professional community. Accordingly, the Higher Educationa! Institution should articulate 2 clear vision, mission, ethos and
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broad strategy consistest with the goals to strengthen its position for offering programmes in Open and Distance Learning
mode. ‘ )

(¢) © Programme Development and Approval Processes

This area of concern relates to programme development and appreval mechanjsm for the programms(s) to be
launched, covering the following key aspsacts:

{i} Curriculum Design : The Higher Educational Institution plays the foremast role in the curriculum design and
development of learning content and therefore, it is expected to have processes, systems and structures. in place
to carry these responsibilities. Curriculum design is a process of developing appropriate nsed-bassd curriculum
in consultation with expest groups, hased on the feedback from stakeholders, resniting in the development of
refevant programmes with flexibility, to suit the professional and personal needs of the learner and realisation of
core values, The key aspect is also to consider the good practices of the Institution in initiating a range of
programme options and courses that are relevant to the local needs and in fune with the emerging national and
global trends.

(1) Curriculum Planning and Implementation : it is required that the Higher Educational Institution shall have
specific implementation plans for identifying the fime to be spent on specific components of the implementation
phase, It is the basis for the effectiveress of the pregramme(s) and their usefulness as a whole, ‘

(@) . Academic Flexibility ; Academic tlexibility is the key feature of the Open_ and Distance Learning mode of
education and refers to freedom in the use of the time-frame of courses, vertical mobility, and inter-disciplinary
options facilitated by curricular transactions. Therefore, the Higher Educational Institution shall adopt proper
strategies for imparting academic flexibility, ' :

v} Learning Resource : Learning Resource is a key component of the Open and Distance Learning made of

* edecation, Learning resource can be of print and digital mode. Considering the need of blended learning, the
Higher Educatioral Institution should also develap e-resources for the learner to refer and study. There is no or
very little interaction of teachers with the learnars, the content and struchure of learning resources play a vital
role in the Open and Distance Learning mode of education, Therefore, it is required thdt each Higher
Bdncatioral Institution shall ensure the quality of learner resources and their periodical review, While deciding
on the appropriateness of the media and the technologies, the Higher Educationa} Institution should take into
consideration various factors — the media and fechnology utilised matches the course content in order to enhance

" and expand learning, and to match to the learners' needs; that these are accessible, practical and equitable, and

) cost effective to the [eamers. o .

vy Feedback System: The process of revision and redesign of curricula shall be based on recent market dynarnics,
industrial developments, research and feedback from the stakeholders including learners. The feedback from all
stakeholders in terms of its relevance and eppropriateness in catering to the needs of the society, economy and
environmient are also considered in this key aspect, ' ' )

(D) Programme Monitoring and Review

The Higher Educational Institution shall plan and execute programme meonitoring review system which should
include a programme management structure, annual pregramme reviews, external benchmarking, channels for collecting
learner feedback, and development of improvement plans and actions to close the feedback. To maintain the quality of
academmic programne, it is required to conduct periodical internal reviews. For such reviews the [nstitution shall also consider
the achievsments of learning outcomes that are assessed through the examination system.

(e) Infrastructure Resources

This criterion seeks to elicit data on the adequacy and optimal use of the facilities avzilable in a University or

Institution to maintain the quality of academic and other programmes — physical facilities, library (or e-library), Information
Technology infrastructure, etc. It also requires information on how every constituent of the Institution; the leamers, teachers or

Counselors and staff - benefits from these facilities,
3] Ledarning Environment and Learner Support

The Jeamner sppport unit is responsible for the delivery of services to all leamers. The learner support services

¥
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including library services shalt be accessed electronically by the iearner. “Physical library” and classrcom environment is the
core reguirement for programme delivery throngh offline and blended made. Additionally, Higher Educational Instifution shall
establish virtual facilities as component of the learning environment which are focused around the pedagogical use of modern
educationat practices to support blended learning. Learner Support Services shall be provided through the campus-wide porial
and e-Learning platform. The Instiution shall take a more sophisticated approach o the use of [nformation and
Communication Technology and expertise in e-learning. The approach shali provide a seamless learnes-centred environment,

3] Assessment & Evaluation

Learning outcomes are the specifications of what a Learner shal! learn and demonstrate on successful completion of
the course of the programime. Jt can alsc be seen as the desired outcome of the Jeaming process in terms of acquisition of the
skills and knowledge. They are embedded in the curriculum. Achieving Learning Outcomes needs specific experiences to be
provided to the Learner and evaluation of their attainment. The Institution needs to ensure that the purposes of assessment are
clearly described in the course materials, and the leamners are able to access some of the assignments. A programme that states
Leamning Oufcomes that are not evaluated or assessed gets neglected in implementation. Hence sl the stated Learning
Qutcomes must be part of the evaluation protoco} of the programme. Learser assessment provides an indication of the areas
where leamning has happened and where it has (0 be improved upon. The Higher Educational Institutions shall execute the
assessment znd evaluation through varied assessment tools including multiple cheice questions, projects, reports, case-studies,
presentations, and term-end examinations, to sult the different learning outcomes expected of the course elements. The Higher
Edueationa! Instituticns shal} have proper assessment and moderation systers for assessing the leamning ouicomes of learners,

{(h) . Teaching Quality and Staff Development

The Higher Educationdl Institstions shall have a ‘well established structure for promoting quality counseling and
provide staff development programmes and activities to encourage academic staff to improve teaching and learning. The
Higher Educational Institution should provide the support for the academic staff in understanding and implementing the
instifutional learning outcomes and subject Jearning outcomes. The Institution also needs fo ensure that the academic staff is
conversant with formative and summative assessment procedures and their importance in the leaming process.

Process of Quality Audit

(A) Academic Planning : The main purpase of academic planning is to0 ensure that the overall portfolio of delivered
programmes offered by the Higher Educational nstitutions is relevant to market needs, reflects the Institulion’s strategic
direction and offers a high quality ‘value-added’ learner experience. Academic planning promotes robust and appropriate
procedures to help ensure that every new programme starts with the best chance possible to admit and retzin viable {eamner
cohorts. The Institution has a strezmline modification process to support staff in ensuring that the curricelum remains up to

dafe, The guiding principle behind this process is fhat ail relevant stakeholders are communicated and consulted with and

Jeamners’ needs are assessed while launching new programmes.,

B) Validation : The main purpose of validation is to assure the Higher Educational Institution that a new programme is

academically viable, that academic standards have been appropriately defined and that it will offer learners the best

opportunijty to leam.

(e Monitoring, evalnation and enhancement plans ; Across the Higher Educational Institution, there would be varicus
jevels from where the reports are being generated to ensure quality deliverance of the Open and Distance Learning
programmes and theit final outcomes. The same are described as follows 1~ '

(i)  Reports from Learner Support Centre : The Higher Educational Institution shall collect the report of
academic activities and other related activities periodicaily from Leamner Support Centres. There should be
details of all the activities related to academic planning, counseling, learner support, ete. The Higher Educational
Institution shall adopt the technological solutions for easy receipt of these reports, These reports will be the base
for the quality audit.

(i)  External examiner or other external agencies report: Programme deveiopment teams and Centre for Internal
Quality Assurance team shall consider the comments made by experts and third party of quality audit. The
Higher Educational Instifution shall also encourage to consider the adoption of identified good practices that will
benefit and develop the programme, :

(i)  Systematic consideration of performance data at programme, faculty and Higher Educational Institution
levels : In order to make a meaningful evaluation and audit, the Higher Educational Institution needs easy access
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b

to performance monitoring information such as course pass rates, learner entry profiles and progression and
achievement reporis, These shall be produced and avzilable through web-based application. The data collected
throngh the application will bs useful for report making at the Higher Educational institution,

{iv) Reporting and Analytics by the Higher Educational Institution: Further, the Higher Educational institution
shall generate the required reports out of such web-based applications and analyze learner and academic
analytics for deciding the improvements to be executed for stronger performance,

(v}  Periedic Review : The Higher Educational institution needs to have an effective system for soliciting feedbacks
from the stakeholders recularly to improve its programmes. There is a need for an integrated quality assurance
system for its programmes and implementation units, including the Leamer Support Cenfres. The Higher
Educational institution needs to conduct self-assessments regularly and uses the results to improve its operations

andprogrammes.,

Annexure ITI

Minimum Standards to be Maintained at Examination Centres
The examination centre must be centrally located in the city, with good connectivity from railway station or bus stand,
for the corvenience of the students. - :

The number of examination centres in a city or Staté must be proportionate to the student enrollment from the region.
Building 2nd grounds of the examination centre must be cl ean and in good condition.
The examination centre must have an examination hall with adequate seating capacity and basic amenities.

Fire extinguishers must be in working order, locations well marked and easily accessible, Emergency exits must be
clearly identified and clear of obstructions.

The examination centre must provide adequate lighting, ventilation and comfortable seating. Safety and security of the
examination centre must be ensured.

Restrooms must be located in the same building as the examination centre, and restrooms must be clean, supplied with
necsssary items, and in working order.

Provision of drinking water fnust be made for learners.

Adequate parking must be avajlable near the examination centre.

Facilities for Parsons with Disabilities should be available.

. Annexure [V
Courses or Study Centres or Off Car’npuses and Territorial Jurisdiction of Universifies

A Central or State Government University can conduct courses through its own departments, its constituent colleges
or through its affiliated Colleges.

A university established or incorporated by or under a State Act shall operate only within the territorial jurisdiction
allotied to it under its Act and in no case beyond the temritory of the state of its location.

The private universities and deemed universities cannot affiliated any college or institution for conducting courses
leading to award of its diplomas, degrees or other qualifications,

No university, whether central, state, private or deemed, can offer its programmes through franchising arangement
with private coaching institutions even for the purpose of conducting courses through distance mode.

All universities shall award only such degrees as are specified by the University Grants Commission and published in
the Official Gazette.

The University shall conduct their first degree and Master’s degree programmes in accordance with the regulations
notified by the Commission in this regard.
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Regulating provisions . _
(A) University Grants Commission Regnlations on Private Universities

A Private university established under a State Act shall be a unitary University. A private university may be permiited to open
off campus centres, off shore campuses and stady cenires afier five years of its coming into existence subject to the fulfilment
-~ of conditions as laid down under University Grants Commission (Establishment of & Maintenance of Standards in Privaie
Universities) Regulations, 2003. As of now, the University Grants Commission has not granted permission to any Private

University to establish off-campus or simdy centre.

(B) University Grants Commission Regulations en Deemed Universities .

A Deemed University shall operate only within its Headquarters or from those off campuses or off-shore campuses which are
approved by the Goverament of India through notification published in the Official Gazeite,

In case of distance education programmes, no institution deemed fo be univefsity, so declared by the Government of India
*gfter 269 May, 2010 [date of publication of University Grants Commission (Institutions Deemed o be Universities)

Regulations, 2010] is allowed to conduct courses in the distance mode. :

The instifutions deemed to be universities declared before 26" May, 2010 are not allowed to conduct courses in distance mode

from any of its off-campus cenires or off-shore campuses approved after 26" May, 2010,

Approval for new courses and extension of approval of the courses already ren by the Deemed to be Universities under

distance mode would be cranted by the University Grants Commission subject o the fulfilment of conditions as laid down by

the University Grants Commission.

The University Grants Commission has not granted approval 1o any deemed to be university to establish study centres.

Any information or clarification with régard to recognition of Private Universities or Deemed Uﬁiversitics and the courses
offered hy them may be obtained from JS (CPP-I) University Grants Commission, Bahadurshah Zafar Marg, New Delhi.

{C) Distance Education programrhes of the Central Universities and

State Government Universities
The Central or State Government Universities can conduct courses throngh distance mode in accordance with the provisions of
their respective Act and after the approval of the University Grants Cenmission. .
' Annexure V

Comnpetencies of Counselor in 2 Learner Support Centre

1, Shouid be a post graduate from a recogaised University,
2. Familiarity with basic research on the characteristics of Distance learners, their needs and difference from conventional
face-to-face education. : ’

Application of basic principles of instructional design.
Thorough knowledge of subject matter and common misconceptions related to the course(s).

Desp understanding of the necessity of learner-centered environment in aoline and blended lezmning mode.

Practical apptications of Jezrning theories, self-paced instruction, &nd computer-mediated communication and learning.

Ability to foster a sense of community among learners.

3

4

5

8. Ability 1o destgn constructivist learning environment.

7

B

9 Adaptability and flexibility with the capabilities and limitations of the delivery media.
10.  Familiarity with the delivery medium to provide basic troubleshnatin'g:

11,  Ability to multitask. _
12.. Time management (c.g. respond to learners in timely manner, extensive and advance preparation and planaing).

13.  Professional characteristics (¢.g. motivated to tzach, self-confident, articulate, good writer).

e

L e ey m T ey s R e S T S e




58 ‘ THE GAZETTE OF INDIA : EXTRAORDINARY [ParT HI—SEC, 4]

Annexure VI

ACADEM!CVAND INFRASTRUCTURAL REQUIREMENTS

I Open Universities er Single Mode Higher Eduncational Institutions
The following positions are on ful} time and dedicated basis, excluding the designated positions in the Open Universities as per '
their respective Act(s): -
A, Staffing Norms at Headquarters:
i Head for each school at the Professor level.
2. Academic staff strength per discipline or specialisation or programme under a séhoal.
Minimum three faculty members are required as per the following:
Associate Professor: I

Assistant Professor: ) 2

3. Administrative staff strength at Headguarters or Main Campus (ﬁp to 10,000 students):

Deputy Registrar: 1
Assistant Registrar: i
Sestion Officer: 1
Assistants: ) 3
Computer Operator: 2
Multi Tasking Staffs 2

in case of the enrolment higher than 10000, Open University may increase the number of positions appropriately.

Teacher : Non Teaching Staff (NTS) ratic - 1: 2 shall be mainiained,

B.  Physical Infrastructure: )
Minimum requirement will be as per University Grants Commission (Fitness of Open Universities for Grants) Rules,
1988 and as amended from time fo tirme, except for the existing Open Universities for the purpose of these regulations.
1L Centre for Distance BEducation (CDE)/Dual Mode Higher Educational Institutions ‘

A.  Staffing Norms at Headquarters:

L Director: (permanent, full time Professor) preferably having professional experience in distance education)

2, Academic staff strength :
At Jeast two faculty member (full time-dedicated for Open and Distance Leamning (ODL) courses} per discipline
or specialisation or programme at Associate and Assistant Professor level.

3. Administrative staff strength at Headquarters or Main Campus (upto 5,000 students):

Deputy Registrar:, 1
Assistant Registrar: ’ 1
. Section Officer: ' ;
Assistants: 2
Computer operators 2
Class 1V: 7 2

In case of the enrotment higher than 5000, Centre for Bristance Education or University may increase the numbes

of positions appropriately.
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Teacher : Non-Teaching Staff (NTS) ratic -1:2 shall be maintained

B.  Physical Infrastructure

Total Built-up area for Open and Distance Learning activity: Minimum 15000 sq. ft. {carpet area):

Sl.No. Built-up Area Type & Percentage (¥5) Built-up Area : T
(Carpet Area, in sg ft)

1 Academic 50% _ 7500
2 Administrative 0% . 1500
3 Academic support such  as 30% 4500

Library, Reading rocm, Computer

Cenfre, Informational and

Communication technology Labs,

Video and Audio Labs ete.
4 Amenities or other support | 10% 1500

facilities :

Total | 15000

Note: Built up area for toilets shall be separate. . ' ‘ ‘
o Arnexure VII

QUALITY ASSURANCE GUIDELINES OF LEARNING MATERIAL IN MULTIPLE MEDIA, HUMAN
' RESOURCE. CURRICULUM AND PEDAGOGY

1. Learning Material (Print Media)
s termied as Seif Leamirg Material, being developed with the approach of seif-

Learning Material through print-media i
evaluating. The following is an indicative list of quality

explanatory, self-contained, selfdirected, self-motivating and self-
standards for print material:

(a) The Self Learning Material shall be designed with the approach of two
and content, ‘

-way communication between the learner

{t) The Self Leamning Material shall involve the leamer actively through various experience-based activities and

assignments, ) ‘

(c) The learner should get clear information about the structuse of the programme and course.

(d) There shall be detail jearning map in Self Learning Material for the learner so that he or she will be
for completion of his or her studies. 7

(e) The cantent of Self Learning Material shalt be developed with dialogue and personal system of writing method
which will create the nature of interactivity in Self Learning Material,

self-directed

(f)  The Self Leaming Maierial shall encourage learnar ic apply new fnowledge and skiils.

(g) There shall be clear definition of learning objectives and outcomes.

(k)  The content shall be divided into small sections {blocks) and sub-sections (units & sub-units) for effective leamizg,
(i)  There shall be an assigniment on each learning objective for self-assessment, |

() The learner shall be directed tﬁrough problem solving activities as applicable to nature of the course.

(k) The Self Leamning aterial shall be developed in defined formats with following features :

(i) Consistent layout and format.
(i) Inclusion of everview of content.
(i) A unit structure at the beginning of the unit.

b
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(iv}  Plenty of examples,
) Reference to prior iearning,
{vi)  Inclusion of naticnal or international caselets and case studies.
(vify ~ Content in segments synchronised with learning objectives and  outcome.
(viii} Explanation of icans used in content.
(ix)  Appropriate sequence of material,
(x)  Explznation on techaical, new, difficult terms or word in a glossary section,
. {xi)  Inclusion of adequate suggested reading (both: print and anline),
2, Audio-Video Material: Quality Standards
"~ (a)  There shall be adequate consideraticn of leamners’ prior knowledge, skills and attltudes
(b)  Level and style of language shall be appropriate.
(c}  There shall be clear information on types of support material and study activities to be used by the learner.
(dy n ‘shal} be clear and unambiguous, alsa preferably fiee from pedagogic jargon.
(e}  The aim, objective and target audience for the Audio Video material shali be clearly defined.
(f) It shall be capable of being evaluated to conform to the Ieaming outcomes,
{g) - There shall be clear guidelines with regard fo the use of the Audio or Visual material vis-a-vis other content of
the course. )
(h) AV Material shall be developed in forms and formats that will be easily accessible by the leamars.
(i}  There shall be separate Audio Video manual for giving the guidelines of using the Audio Video material in
~ study. :
. {j)  Audio Video Material shall provide continuity and coberence wnthm and between audio-based study sessions.
(k)  There shall be synchronisation of Sound and Image in Audio Video material,
{I)  There shall be appropriate graphics and animations relevant to the course content.
(rn) There shall be appropriate ‘visual texture” and rate of, change of imzage to keep the learner mvolvad
3. Online Material: Quality Standards
(8)  The course shall be organised into units and lessons.
{(b)  There shall be description of anijt overview along with objectives, activities, asstonmcnts and resources that
frame the unit,
{c)  Availability of a program map and correlation matrix among the courses in the programme.
(d)  There shall be description of credit value of each module or unit in the course.
(e)  There shall be clear guidelines or academic integrity and netiquette (mtcrnef etiquette} expectations regardmg
lesson activities, discussions and plagiarism.
(f)  There shall be lesson overview, content and activities, assignments to provide the learning opportunities for
learner to master the content.
(g)  The course shzll be designed to teach concepts and skills that the Jeamer will retain throughout the study
{(h)  There shall be multiple learring paths for engaging the leamer in active learning
(i}  The content shail prowde apportunities for leatners to engage in high-order thmkmg, criticai-reasoning activities
and thinking in increasing by complex ways.
() There shall be appropriate readability levels, written language assignments and mathsmatical requirsments.
(k)  The content shall provide for periodical feadback about the learning process,
)] The course shall be easy to navigate..
(m)  There shall be declaration of textbooks, courseware, and online resources necessary o refer additionally to
complete the course
(n)  The content shali be accessible on various devices.
(o) The online material shall satisﬁ/ the needs of learners with disabilitics
,\%%/
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4, Computer-based material: Quality Standards

(a)

{b)
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The Computer-based material shall provide an environment for praciise, at the learner's own pace and in his own
time. ) .

The Computer-based material shall provide an environmens for sel f-assessment.

It shall allow leamers to develop analysis and decision-making skills, to discover principles and concepts for
themselves,

The course shall be organised info units and lessons.

There shall be description of unit overview along with objectives, activities, assignments and resources that
frame the unit. :

Availability of a program map and correlation matrix among the courses in the programme.

There shal! be deseription of credit value of each module or unit in the course,

There shall be lesson’s overview, confent and activities, asmgnmcnts to provide the learning opportunities for
learner to master the content.

The course shall be designed to teach concepts and skiils that the leamer will retain throughout the study.

There shall be multiple learning paths for engaging the leamer in active learning.

The content shatl provlde opportunities for learners to engage in high-order thinking, critical- rcasomng activities
and thinkiag in increasing by complex ways.

There shall appropriate readability levels, written Janguage assignments and mathematical requirements. -

-The course shall be easy fo-navigate.

There shall be declaration of textbooks, courseware, and online resources pecessary to refer additionally to

complete and master the course.
The Compute-based material shall satisfy thc: needs of learners with disabilities.

Curncu]um and Pedagogy: Quality Standards

The curriculum objsctives shall be consistent with the mission of the HEL

There shall be involvement of all the stakeholders in the process of framing the curriculum objective.

The curriculum shall be designed by adopting University Grants Commission Model Curriculum and
incorporating jocal or regional needs,

There shall be rationale for the appropriateness of the curriculum to the stage of learning.

There shall be linkages of the cuzriculum to previous and subsequent stages of learning.

There shall be such leaming experiences which allow a diversity of methods (like learning from practice,
opportunitiss for distributed and concentrated practice, learning with peers, learning in formal situations inside
and outside the depariment, personal study, specific teacher inputs etc}).

The structure of eurriculum shall be defined.

There shall be a complete strategy on teaching and leaming methods.

There shal%lbe a decision made on types of media content nsed.

There shall be a corqpreheﬁsive decision on assessment & evaluation techniques.

The content shall be refiable and justify the learning outcome(s).

There shall-be clear definition of intended outcomes of learning, benchmarked to identifiable stages of learning.

There shall be the use of reference points and expertise from outside the Higher Educational Institution, if
required, in programme design and in the processes of programme development and approval.

There shall be relevance of curriculum te national compstency requirement,

There shall be deseription of credit value of sach module or unit in the course.
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Table I: Norms for offering programmes through Distance mode based an credit system

Level of the Programme

Duration of the Credits
programine
3 years 96-100 Bachelor's Degree {General)
2 years 64-72 Master's Degree (General)

Table 2; Norms for delivery of courses through distance mode

~ No.of Practical No. of Size of SLIMs Study input Credit Valne
Assignments , Counseling of the course
Sessions Sessi Range
essiens
. (in terms of units,
Theory (10% to be divided into
of tofal study blocl
hours) vloc )
1 60 hours 6 hours 6-8 units 60 hours 2 Credits
2 120 hours 12 hours 14-16 units 120 hours 4 credits
3 180 hours 18 hours 20-24 units 180 hours & credits
4 240 hours 24 hours 30-34 units 240 hours % credits

Table 3;: Norms of Credit Structure for Self Learning Material Developinent Non-Print Form

Ne. of counseling sessions (theory)
' Size
Asyn** Syn*
Syn ) y L - of e-content Study input Credif value of the
Chat Discussiori (F20# - (in terms of course
Forum (optl) units)
5%
{comp}) 10%
3 hrs 2-10 topics 6 hrs 6-8 units 60 hours 2 credits
PET COUESE a5
per the subject
 hrs -do- 12fus | 14-16 wnits | 120 hours 4'credits
9 hrs ‘-Vdou I8 hrs 20-24 units 180 hours 6 credits
-do- 24 hirs 30-34 units 240 hours 8 credits

* Syn ! Synchronous

#*Agyn 1 Asynchronous

# f2f: face-to-face -

e T
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Annexure VIII

Guidelines ont Preparation of Self-Learning Material

Overview ‘
Self Leaming Material is developed with the approach of self-explanatory, self-contained, seif-directed, self-
motivating and self-evaluating. 'The major challenge for the Open and Distance Learning system is near absence of the teacher.
Therefore, it is very essential to pre-pian each of the activities. The learning material plays 2 vital role in this system and it

includes Self-Learning Material in print and clectronic form. A key challenge of Learning Materia! is ensuring that its writing

is to be in a way that is engaging and which actively involves the lsamers. Another challenge of learning material is vapidly
ing technology and deploying fraditional teaching-learning methods through these technologies. Therefore, it is

chang
ment of the learaing material, During the planned period, the following

nesessary to have the proper planning prior to develop
points should be considered very carefully:-

@  backgrounds of learner and learning needs;

& leamning experiences; and

@  suppart and preparation i adapting to flexible Jearning, _
2. Leaming materialy place much more emphasis on the processes of learning. Following are the major ingredients to be
considered while developing the leamning material by authors (in case of print material) and instructional designers (in case of
e-learning material):-

(a) learning objectives

(b) assessment of priot knowledge

(c) learning activities

{d) feedback of learning activities

(¢) exampies and illustrations

(f) seif-assessment tests

(g) surr_;maries and key points

(h) study tips
3. The learning matérial chould be developed with the constructivist approach and that should fay emphasis on real-
world tasks, Jearner's choice of tasks or situations, ‘case studies, collaborative leaming tasks, opportunities for observing
others, se!f—evaluation. The Higher Educational Institution may also adopt or procure the Learning Materials from expert
agencies or consujtant if it saves the time and cost without compromising on the quality.

“Planning for development of learning mzterial ‘

4, Due to the near absence of the teachers in the Open and Distance Learning mode, the learner has the opportunity
take the decision(s) at any point during the leaming path. This may create disagreement between learner’s perception and the
objective of the learning material. Thersfore, it is required to consider the following key points duricg planning for the
development of learning material. '

(2) Learner Profile : It is required to consider literacy fevel (including Jevel of language proficiency), age group,
information communication technology skills, aim of study, personal background and home situation, prior
knowiedge, prior skills, learning situations, ete. _ o

(b) Backgromnd: [n Open and Distance Leaming system, jearner studies at his pace and not like face-to-face mode.
Most of the learners are working professionals and. they get time fo study at their homes. If we add certain
references which they cannot access at home, thcn‘ it wili create an obstacle in their learning. Therefore, it is
necessary to consider the accessibility of conrse resources and references at the place of learning.

(c) Learning Objectives and Outcome : It is reguired to define the learning objectives and outcomes prior 0

initiating the process for the leaming material development. The leamning objectives can be of terminal,
irtarmediate or enabling nature. These learning ohjectives can be sot at course, unit, or module Jevel.

Group of Learning Material
5. Considéring the principles of Open and Distance Learning mode of education, the programmes shall be accompanied
- with learning material or resources which shall comprise of self-learning meterial or e-learning material, e-books, practical
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back, student’s handbook, question bank, assignment book, Audio Vides material, programme guide, project manual, efc.
Standzrds of Self Learning Material (SLM) in Print Form
(iy - The Self Learning Material shail be developed as per the defined credit structure of the programme.
(i}  The Self Learm‘ng Material shall involve the learner actively through varicus experience-based activities and
assigmments. ' '
(1i)  The learner shall get the clear information about the structure of the programme and the course,
(iv)  There shall be a detailed fearning maﬁ in the Self Learning Material for the learner so that she or he wilt be self-
directed for completion-of their studies. .
{(v¥)  The content of the Seif Learning Material shall be developed with dizlogue and personal system of writing
methed which will create 2 nature of interactivity in the Self Learn ing Material.
{vi)  The Self Leamning Material shali encourage the learner to apply new knowledge and skills.
(vii) There shall be clear definition of learning objectives and outcomes. i
(viil) ‘The content shall be divided into small sections (blocks) and sub-sections (units & sub-units) for effective
learning,
(ix}  Activities shall be included in each unit of the Sslf Learning Material.
"(x)  There shall be assignments on each learning objective for self-assessment.
(i)  The learner shail be directed through problem solving activities as applicable to the nature of the course,
Standards of Self Learning Material (SLM) in Non-print Form

6. The learners’ perspective is an important aspect of guality assurance for e-leaming, High-quality e-learning content
should be designed by skilled content and instructional design professionals, Good instructional design will reflect best
practices and research on teaching znd learning, The key principles of designing e-learning content are: (1) consistent layout
and design; (2) clear organisation and presentation of information; (3} consistent and easy-to-use navigation; and (4)
aesthetically pieasing design and graphics. Thus, the standards of Self Learning Material in non-print form as under:-

{i) The e-learning material shail be designed as per the credit structure of the oniine programme. .

(ti) - The course shall be organised into u‘nitsl and Jessons. .

(iii) There shal! be description of unit overview zlong with objcctives, activities, assignments and resources that
frame the unit, )

(iv) Availability of a programme map. and correlation matrix among the courses in the programme.

(v) There shalt be desaription of credit value of each module or anit in the course.

(vi} There shall be clear guidelines on academic integrity and netiquetie (internet etiqueite) expectations regarding

Jesson activities, discussions and plagiarism.

(vii} - There shall be lesson overview, content and activities, assignments to provide the leamning opportunities for
leamner to master the contsnt,

(viii)  The course shall be designed to teach concepts and skills that the learner will retain throughout the study,

() There shall be multiple learning paths for engaging the eamner in active leaming,

(x) The content shall provide oppertunities for leamers to engage in high-order thinking, critical-reasoning
activities and thinking in increasing by complex ways,

(D) There shall be appropriate readability levels, written language assigments and mathematical requirements.

(xii)  The content shall provide for periodical feedback 2bout the Jearner process.

{xiif}  The course shall be easy to navigate. '

(xiv}  There shall be declaration of textbooks, courseware, and online resources necessary to refer additionally to
complete and master the course :

{xv) The content shzll be accéssible on various devices.

{xvi)  Thee-Learning Material shall satisfy the needs of learners with disabilities.

i
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Annexure TX

Guidelines on Programme Project Report {(PPRY

Overview

A Programme Project Report (PPR) of a Higher Educational Institation is 2 document prepared to introduce a new

~ programme, which includes details of - (a) programms objectives and outcomes; (b) nature of target group of leamers; (c)
appropriateness of the programme with quality assurance for acquiring specific skills; {d) programme content designing and
developing: (e} cost estimates for development of the programme; and (f) admission, delivery and evalvation norms. The
Programme Project Report is 2 self-disclosure by the Institution about launching the programme in the Open and Distance
Learning mode. The Institution has fo define specific aims and abjectives for each of the academic programmes which will
give the direction to launch a programme and will aliow to focus on results. At the end, these aims and objectives will help to
demonsirate what has been achieved. The programme shall be planned with clear deliverables and knowledge experiences to

be gained.
Need o Prepare Programme Project Report (FPR)

2, A Programme: Project Report is required to be prepared before introducing any new progrzamme duly approved by its
highest academ ic authority. The main contenis of the Programme Project Report are 23 follow:- .

{a)  Programme’s mission & objectives : The Higher Educational Institution (HEI) shall define the mission
staternent and objectives for the programme fo be_launched, which shall reflect the strategic direction and the
academic goals of the Higher Educational Institution. Those shail be aligned with industrial or learners’ demand,
and shall be defined in such a manner that they are appropriate to be achieved. ‘

(b)  Relevance of the program with HED’s Mission and Geals : The Higher Educational Institution shall plan for

" such a programme to be offered through the Open and Distance Learning mode that is relevant fo the Higher
Educafional Institution’s mission and goals. Therefore, it is very much important that the programme to be
offered through Open and Distance Leamning should be aligned with Higher Educational institution’s mission
and goal and will prove zs major contributing factor in its achievement.

(c)  Naturé of prospective target group of learners: The Higher Educationa) Institution shall identify the target
group of leamers. It is required to understand their learning nesds and on its basis the currienlum should be
aimed. The Higher Educational Institution should alsa consider diverse class of learners including 2 class having
of low level of disposable income, tural dwellers, women, unskilled men, minorities etc.

(dy  Appropriateness of programme fo be conducted in Open and Distance Learning mode to acquire specific
skills and competence : The Higher Educational Institution shall clearly identify the learning outcomes for the
programme which shall cover the specific skills and competence to be acquired by the [earner. The programime
should be aimed appropriately to thase learning outcomes. The learning outcomes shall include the developrnent
of knowledge and understanding appropriate to the area of study and these shouid also reflect academic,
professional and occupational standards of that field. The learzing outcomes should incorporate generic
transferable skills end competencies. ) .

(e) Instructional Design : Instruetional Design includes Curriculom design, detailed syllabi, duration of the
programme, faculty and support staff requirement, instructional delivery mechanisms, identification of media -
print, andio or video, anline, computer aided, and student support service systems. The Higher Educational
Institution shall define the instructional design for each of the academic programmes to be offered through the
Open and Distance Learning mode and shatl map the oredit hours for each course or module of the programme.

{(ff  Procedure for admissions, curriculum transaction and evalnation : The Higher Educational Institution shall
define the admission policy for the programme with minimum eligibility and fee structure. The information
related to financial assistance, if any, should be included in the policy. The Higher Educational Institution shall
sotify the policy of programme delivery alangwith the details of methods and web-based tools to be adopted.
The Higher Educational Institution shall notify the activity planner including all the academic activities to be
carried out by the Higher Educational Institution during the academic session, Further, the Higher Bducational
Institution shall also natify policy for evaluation of learner progress along with methods and toois.

(g) Reguirement of the laboratory support and Library Resources: There may be programmes having practical
component in syllabus. The Higher Educational Institution shall give clear guidelines about the laboratory
support to the learners to perform the practicals prescribed in the programme. There shall be provision of a
pracficals book for the learners. In case of online learning, the practical should be conducted and performed by

applying virtual reality methods.
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fhy  Cost estimate of the programme and the provisions: The cost estimate should indicate the 2mount assigned
for programme development, delivery and maintenance,

(i} Quality assurance mechanism and expected programme outcomes : The Higher Educational Institution shall
define the review mechanism for programme and continucusly enhance the standards of curmiculum,
instructional design refevant to professional requirements of the area of study. There should be course
benchmark stztements. The Higher Fducational Institution shali also devise the mechanism for monitoring

effectiveness of the programme,

Annexere X

Learner Support Centre

1. General: Open and Distance Learning (ODL) mode of Education consists of three levels of functioning which are
located at the Head-Quarters (HQ) of the Higher Educational Institutions, Regional Centres and Study Centres {5Cs) ar
Learner Support Centres (LSCs) established within the territorial jurisdiction of the Higher Eduecational Institution as defined
in the following Part. Planning, Designing and Preparation of Self Learning Material (SLM) for 2 learner who does not have
any regular access to teachers s quite different than a Text Book meant for classtoom ieaching, overall management of the
processes of Admissions, Evaluation, and Declaration of Results etc. are the main fesponsibilities of the Head-Quarters of the
Higher Educational Institution end are discharged from the main campus. Under the direct management and control of the
Higher Edveational Institution, Regional Centres which are the secand level of functioning, perform a dypamic operational
link befween the Head-Quarter and the Study Centres (SCs) or Leamner Suppart Centres (LSCs) which are the third levei of
Open and Distance Learning system and are lmportarzt main contact points for access by the learners, respansive and
facilitating information centres, arranging contact sessions and other operations like processing of assignments etc, The Study
Centres {SCs} or Learner Support Centres (LSCs) will also be established and managed dlrcctly by the Higher Educational

Institution and not through any franchise or outsourced arrangement.

2. Definition and Establishment of Learner Support Centre or Study Centre

‘Study Centre (SC) or Learner Support Centre (LSC)’ mzans a Centre established, maintained or recognised by the Higher
Fducation Institution for advising, counseling, vocational guidance, hands on experience, fibrary services and providing
ifiterface between the teachers end the learners, rendering academic and any other related services and assistance, like field
experience, laboratory for experimental work, Information Comamnication Technology facilities for operations and interaction

with the learners etc. for the benefit of the leamners: )

Provided that a Higher Educational Institution offering programmes in Open and THstance 'Leaming mode shall,
within six months from the daie of notification of these Regulations, ensure that all Study Centre or Leamer Support Centre
are established only in 2 College or Institute affiliated to a recognised university (other thaa a Private University) or a

Government recognized Higher Educational Institution offering convenfional mode programmes. of equivaleat Jevel in the |

same broad areas uader the relevant faculty such as facalty of sciences or social science or humanities or commerce or
menagement etc. and having all the necessary infrastructure and availability of appropriate number of qualified faculty not
below the rank of qualified Assistant Professors of recognised Colleges. or Institutes offering a similar programme for
engaging theory contact sessions and supervising practical sessions in laboratory or field: '

Provided that a Higher Educational Institution may establish a Spscial Leamner Support Centre for imparting
instraction to persons referred to in the Persons with Disabilities (Egqual Opportunities, Protection of Rights and Full
Participation) Act, 1995, the Nationat Trusi for Welfare of Persons with Autism, Cerebral Paisy, Mental Retardation and
Multiple Disability Act, 1999 inciuding the employees of Defence or Security Forces and jail inmates inferested to study
through the Open and Distance Leamning mode. However, in case of programmes like those being developed by the
Government for Skill Development or Lifelong Learning, the Study Cenfre or Learner Support Centre could be opened in
Government institutions having capabilities for learner support services in the respective areas. ’

Any Study Centre or Learnsr Support Centre shall be established by the Higher Educational Institution after processing
through the appropriate statutory hodies of the Higher Educational Institution. While processing such approvals it is mandatory
to provide evidence of the preparedness for establishing Study Centres/Learner Support Centres, providing learner support
services, availability of the academic, other staff and qualified academic counseliors. '

The Higher Educational Institution shall have a Standard Operating Procedure for the smeoth functioning of the Study Centre
or Learnsr Support Centre which wilf-incJude all aspects of functions of the Study Centre or Leamer Support Cenire,
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monitoring mechanism of different services provided by the Centre, and it shall be mandatery for the Study Cenfre or Learner
Suppert Centre to maintain the lcamer data related to conduct of counselling sessions, evaluation of assignments and effective
and online grievance redressal system, which should be monijiered at the level of regional centre and Head-Quarters.

List of the Study Cenire or Learner Support Centre as approved by the respective Higher Educational Institution shall be
submitied to the University Grants Comrissior at least 60 days in advance before operationalising the Study Centres or
Learner, Support Cenires. The list of Study Centres or Learner Support Centres with details such as: Name with address of the
instiution where the centrs is located, name of the coordinator with contact details, working hours and schedules for
counselling sessions, infrastructurs and other facilities available in the Stady Centre or t.earner Support Centre shall bs
" displayed on the web portal of the Open and Distance Learning institution and the same information shall be made available in
the printed prospectus for the information of the iearners and other stekehoiders.

In addition, a Higher Bducational Institution should submit an undertaking to the Commission effect that the academic and
instructional facilities at its Study Centres or Learner Support Centres meet all the conditions of these regulations and
guidelines issued from time to time, znd are commensurate with the number of deademic programmes and learners’ strength

thereto:-

Provided that the Higher Educational Institution shall not earry out any of its activitics related to the Open and
Distance Learning mode at places other than Stody Centres or Learner Support Centres under a different name such
as Information Centre, Facilitation Centre, Nodal Centre, Knowledge Partner, Partner Institution, Multimedia Ceuntres

and similar snch names:~

Provided further that, no Study Centre or Learner Support Centre shall be established beyond the jurisdiction of
the Higher Educational Institution or under z2ny franchisee or outsourcing agreem ent, as described in these regulations..

3. Territorial Jurisdiction for Establishment of Study Centres or Learner Support Centres
Territorial jurisdiction of the Higher Educational Institution for Open and Distance Learning mode programmes shall be as
prescribed in the respective Acts of the Higher Edvcational Institution, subject to the following conditians:

3,1 Higher Educational Institution other than Private and Deemed to be University: Not beyond the respective State in
case of Universities set up under any State Act. For Universities set up under a Central Act the jurisdiction shall be as per the

provisions of the Act. )
3.2, Deemed to be a University: The jurisdiction shall be as per extant provisions of the Deemed to be a University
regulations and also notified by the University Grants Commission trom time to fime.

+3.3. Private University: A Private University established under a State Act shall b unitary in nature and will be eligible to run
Open and Distance Learning Programmes, which have been conducted by the university in conventional mode for a minimum
period of five years, The Learner Support Cesitres or Study Centres shall be sst up, withir the State, with the prior approval of
the University Grants Commissicn and 25 per University Grants Commission (Establishment and Maintenance of Standards in
Private Universities) Regulations, 2003. In the absence of University Grants Commissien approved Leamer Support Centre or
Study Centre, the University shall offer distance education programumes at fts main campus only.

4, Admission and Pregramme Fees
‘ Admission of learners fo a Higher Educational Institution for a programme in Open and Distance Leaming mode shall

be offered in a transparent manner with Self Learning Material designed and developed directly by the Higher Educational
Institution which shall be solely responsible for all activities relating te admissions or registration ot evaluation processes, duly
approved by the respective statutory bodies of the Higher Bducational Institutions. In re case these activities shall be
outsourced, However, quality Self Learning Material developed by any other Higher Educational Institutions recognized by
the Unijversity Grants Commission fo run Open and Distance Learning programmes could be used under a mutual agreement

after sesking approval of the University Grants Commission;

Provided that a Study Centre or Learner Support Centre shall not admit a learner (¢ any programme in Open and
Distance Learning mode for or on behatf of any other Higber Educational {nstitution. '

Every Higher Educational Institution shall publicise a prospectus on the web porial of the Higher Educational Institutions,
before: the expiry of sixty days prior io the date of commencement of admission to any of is programmes in the Open and
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Lstance learning  mode. Such a prospecius shall conlain the follmwing information for learners seeking admission to any
programme of the institution and for the general public:-

(1) each component of the fee end any ofher charges or depasits payable by the learners admitted te such Higher
Educational Institutions for pursting a programme in Open and Distance Learning mode, and clear terms and
conditions of such payments to be charged by the Institute;

{if)  the percentage of tuition fee and other charges refundable to a leamer admitted in such Higher Educatiopal

Institutions in case such a leamer withdraws from the institution before joining or after full completion of course
or programme of study and the time within, and the manner in, which such refund shall be made to the learner;

{Hi}  the number of seats approved in réspect of each course or programme of Open and Distance Leaming mode;

(iv)  Eligibility conditions for admission incliding educational qualifications specified by the relevant statutary
authority or body, or by the institution, where no such qualifying standards have been speclﬁcd by any statutory
authority;

{(v]  the process of admission and selection of eligible learners applying for such admission, including all relevant
information in: regard to the details of test or examinatior, if any, for selecting such candjdates for admission to
each course or programme cof study and the amount of fee to be paid for the admissjon test;

(vi}  details of the academic faculty at the Headquarters or Regional Centres or Study Centre or Learner Support
" Centre, including thersin the educational qualifications and experiencs in teachipg or conduction of Open and
Distance Learning programmes and also indicating therein whether such a faculty member is on regular basis or

visiting or contract basis;

(vii)  the minimum pay and other emoluments payabie for each category of faculty and Officers of the Instifute;

(viii)  physical and academic infrastructure and other facilities, including that of each of the Stady Centre or Learner

Support Centre and in particular the laboratory, library and Information and Communication Techno]ogy
facilities to be provided to fearners on being admitted to the institution; and

{ix)  broad autline of the syilabus specified by the appropriate statutory body or by institution, as the case may be, for
eVery course of programme of study,

5 Norms for Empanelment of Academic Ceunseliors and Counselling Sessions

5.1 Eligibility conditions for appointment of academic counselors: No academic staff in the Study Cenire or Learner
Support Centre shall be appointed who does not fulfill the minimum qualifications as laid down in the University Grants
Commission (Minimum Qualifications for Appointment of Teachers and other Academic Staff in the Universities and Colleges
and Measures for the Maintenance of Standards in Higher Edusation) Regulation, 2010 as modified from time to time. In
addition, such academic staff should have familiarity with the characteristics of Open apd Distance Learning mode leamers
and their needs, difference between Open and Distance Learning and conventional face — io - face education, awareness about
instructional design, familiarity with the learner centered approach in blended mode of leaming, ability to use different

delivery media including online and computer mediated communication and Information and Carmmusication Technology

enabled learning,

5.2 Norms for Contact Programmes: Credit Based Systzm has been followed by Open and Distance Learning single
mode Higher Bducational Institutions during the last more than two decades and it has got standardised for programme
delivery especially by the Open Universities. Such credits depend on the total number of hours that a learner is required to
cover for all activities like participation in Contact Programmes, Working on Assignments, Library Consultation ste., in
completing a éourse. In this direction, University Grants Commission has recently issued guidelines for introduction of Choice
Based Credit System (CBCS) which has been made mandatory for all Higher Educational Institutions delivering education
throegh conventional mode. Accordingly, for Post Graduate programmes in Open and Distance Learning mode, 16 credits per
semester are assigned for a total of four semesters. 1n Open and Distance Learning mode Programme defivery, the component

.of contact with teachers is comparatively much fower than the conventional or face to face mode whick is complemented by

self-learning on the part of the leamner. Therefore, one credit in regular or face fo face mode accounts for 15 teaching hours,
whereas, in Open and Distance learning mode it is 30 study hours of study including face to face contact component.
Comparative credits assigned per semester in Choice Based Credit System for conventional mode and Open and Distance
Leaming mode for vndergraduate programmes is given below in Table 1.
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Table 1. Camparative Credits in Conventional and Open and Distance Learning Modes

Total Vi AY v 1 3 I Semnester
144 25 25 26 25 22 20 Credits Conventional mode
96 16 16 16 | 16 16 16 Cradits in Open and Distance Learning

It will be desirable to ensure uniformity in distribution of units between the two systems as far as possible.

the number of howrs indicated in Choice Based Credit System for conventional mode and the
percentage of hours required for face-to-face Contact Programmes for leamers in Open and Distance Learning mode, the
following table is provided for norms for counseling sessions in theory and practical courses with Open and Distance Learning

credit value for Open and Distance Learning mode programme delivery.

Thus, taking info account

Table 2: Contaet Theery and Practical Sessions

Four Courses with 2 total of 16 Credits per semester

Number of - 10-12 credits for theory and §-4 Credits for practical counseling for theory. only

X courses Courses:
Assigniments

: contact sessions-practicait® Contact sessions- | Four coprses of 4 credits each
theory* '

Four per semester | 60 hours of guided experiments | 40-48 hours 16 hours per course

’ ‘ with  support of internal

supervisor per 2 credits y

Note:

*Contact session up fo the extent of twenty percent could be arranged by providing Massive Open Online Courses and other
online programme dslivery systems. ’

"%+ practical sessions to the extent of twenty percent could be provided through virtual lab mode

Comparative value of credits mentioned in the University Grants Commission Guidelines for Choice Based Credit System in
conventional mode and that in practice in Open and Distance Learning mode Institutions, it is observed that for a fotal of six
semester undergraduate programme each of nearly 5-6 months daration, 16 credits per semester are uniformly assigned in the
Open and Distance Learning mode, whereas, in the-University Grants Commission guidelines for conventional mode on an
average 24 credits per semester have been assigned. Thus, the ratio of a credit in Open and Distance Learning mode fo that of
the conventional mode is 2:3. In line with the pattern of credits for Under Graduate programmes, for Post Graduate
programmes in Open and Distance Learning mode, 16 credits per semester are assigned for a total of four semesters. The
foregoing comparative value could be used to facilitate both vertical and horizontal mobility of leamers from Open and
Distance Learning mode to Conventional made and vise versa through mutual transfer of credits,

G, Deployment of manpower and other support at study or Learner Support Centres

The Study Centres or Learner Support Centres shall be headed by a Coordinator, not below the rank of an Assistant Professor
and shall be augmented with academic and non-academic staff depending on the number of learners assigned for adequale
gramme should be commensurate With the available qualified facully in

support to the Yeamers.. Capacity of intake per pro,
relevant area, well equipped laboratory, library, online connectivity and Information and Communication Technology

facilities, and appropriate infrasiructure. Normally it would be expected to restrict total intake capacity for Open and
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Distance Learning programme to the capacity specified for a similar programime being conducted in iha conventional mode by
the Higher Educational Institution where the Study Centres or Learner Support Centres is located bud in no case it showld
exceed rwo times of that

{ii Numberof qualified counseliors per theory course of 4 credits: 2 10 4,

(i) Number of qualified supervisars per practical course of 2 credits: 1 or more.

{iii) Availability of Izboratory: The laboratory should be in a recognised Higher Educational Institution running a
similar course in cenventional mode for a period of not iess than 3 years.

{iv) Ideally, total number of jearners admitted at any Study Centres or Learner Suppoit Cenfres should not exceed
500 af any time, but for those located in Higher Educational Institutions providing education to more than 1500
students, the tota] strength of Open and Distance Learning mode learners at any time should not exceed 1000,
subject to fuifilment of other conditions as described under paragraph 2,

7. Conduct of End Semester or Term End Examination

(1) All Examinations for Open and Distance Learning mode programmes shall be conducted within the Institution

where the Study Centres or Learner Support Centres is Jocated under the direct control and responsibility of the
Opea and Distance Learning mode [nstitution. Also, all Government Institutions like Kendriya Vidyalaya(s),
Navodaya Vidyalaya(s), Sainik Schooi(s) ete. can also be identified as examination centre(s) under direct overall
supervision of Open University or Higher Educational Institution offering education under the Open and Distance
Learning mode. Co
{ii)  .All processes of assessment of ]earncrs in different components of Testing and Examination shall be directly
handled by the Open and Distance Learning mode Institution and no part of the assessment shall be outsourced.
(i)  For ensuring transparency and credibility, full time faculty of the Open and Distance Learning mode Higher
Educational Institutions or qualified faculty from University Grants Coramission recognised Higher Educational
Institutions onfy should be associated to function as invigilators, examination superintendents, as ohservers atc.
{iv)  The Examination Centre should have adequate seating capacity and amenities including adequatc lighting,
ventilation, washrooms and clean drinking water facilities.
8. Monitoring of functioning of the Learner Support Centres or Study Centres
Generally, the Open and Distence Leaming mode Higher Educational Instifutions have to manage a fairly large and well
spread system with a varfety of leamer centric operations for a number of hsterogeneous groups of learners fo meet their
expectations and seif-leaming requirements using multimode programme delivery. To effectively manage these challenges
and complex operations for a lzarner at a distancé, a very dynamic interactive communication system between Headquarters,
regional cenitres and study centres has to be established on priority. Thus, it is desirable that an Information and
Communication Technology network connecting the Head-Quarters, Regional Centres and Study Centre or Learner Suppori
Centres should be established &t the earliest and used for faster and reliable operations such as:-

i. username and login ID should be generated for every leamer so that learners can see all relevant information as
their studies progress in an Open and Distance Leaming programme and also provide constructive feedback for
improvement in Open and Distance Leaming programme delivery;

It headguarters, Regional Cenires and Study Centrs or Learser Support Centres should maintain a web portal

" giving all relevant information about the Open and Distance Learning programmes being a delivered and the
content of these should be updated at {east on 2 weekly basis;

iii. regional centres should collect a holistic-report about all functions assigned to Study Centres or Learner Support

Centres and all aspects of quality of programme delivery ‘periodically espscially during ths Admissions,
Examinations, and Counselling Sessicns efc., and at least weekly share a consolidated report with the Head

quariers;

iv. these reports along with responses by learners should be periodically analysed for the qualit}i audit of a
programme and its delivery besides the quality of performance of the Study Centres or Learner Support Cenfres;

V. any remedial action should be jointly ensured by the headquarters, Regional Centres and Study Centres or
Learher Support Centres promptly,

Vi regular visits, at [east twice a year by the academic staff of the Higher Educational Institution for on the spot
monitoring and iateraction with functioraries of the Regional Centres and Study Centres or Learner Support
Centres, the Jearners and the counselors; and

i, ansuring access of “Swayam” and other repositories of Massive Open Online Courses by the learners at Study.

Centres or Learner Support Centres.
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Closure of Mon-performing Study Centre or Learner Support Centre;
In case 2 Study Centre or Leamer Support Centre fails 16 adhere fo the prescribed norms or guidelines, the Higher Educational
Institution shail mitiate action for closure of ihe centre by following due procedures, so that jnterest of learners are taken care
by some alternative arrangemant. :

. Annexnre X1
GRIEVANCE REDRESSAL MECHANISM

Scope of Grievance Redressal System for Learner
The Higher Educational Institutions, offering programmes through the Open and Distance Learning mode, shall have a
Grievance Redressal System and Procedure which shail be published on the portal of Higher Educational nstitution and it
shall be the responsibility of the concerned Higher Educational Instifution to update the same as and when required. Each of
the Higher Educational Institutions shall provide an ontins facility for submitting grievances and track their stafus. The Higher
Educationa} Institution shall also be responsible for monitaring, assessing and reviewing the' effectiveness of its Grievance
Redressal Procedures. '
Guidelines and Standards for the Grievance Redressal System
The Higher Educationa} Institution shall have the policy on Grievance Redressal System based on following guidelines and
standards, namelyi— ‘ ' '
(a) the policy should be unbiased and undsrstandable;
(b) there should be time line for each stage of the process;
(c) the policy sheuld be published on Higher Educational Institutions portal so that the Jearners may read and refer {o;
(d) the policy shouid be made available fo leamers with disability in appropriate format and the provision should be
made accordingly in the policy docusnent; o - : '
(e) "the authority or authorities involved in the grievance redressal process should freat and investigate facts
impartially; ]
(f) the Higher Educational Institutions should address the grievances in a timely manner so as to lessen interruption in
. learriing process of the learner. The Higher Educational Institution should have the proper communication and
esoalation mechanism which can be operated and maintained through the online software application; '
(g) the Higher Educational Institution should maintain the confidentiality of the complainant as far as possible;
(h) the Higher Rducational Institution should ensure that officer(s) deputed for the learner support at the Higher
Educational Institution, the Regional Centres and Learner Support Centre(s) are able to provide guidance on
submitting grievances in the portal; ] .
(i) There shonld be a provision o withdraw a complaint without prejudice at any time during the procedure; and
() The learner should be kept informed of the status in relation ta his gueries or grievancs on priority.
Rights and responsibitities ef a learner ‘
(2)  The lcarner has right to complain regarding apy aspect related to his or har learning path including programme
quality, Jearning resources, learner support and guidance, teaching, learning and assessment.

(b)* The learner is entitied fo approach the respective Learner Support Centres (in case of offline or blended Jearning)
for submisting his or her complaint. The learners of online mode may submit their complaint directly to the
Higher Educational Institution. The complzint can be submitted individually or coliectively by a group of
learners. o ' ’ ‘

(c)  The learner should submit a formal complaint in a8 manner prescribed by the Higher Educationat Institution
regarding expression of dissatisfaction with a service provided or the lack of a service or the quality of a service.
Such expression shonid be correlated with what the learners were entitled to receive.

Responsibility of the Higher Educational Institution

(i)  The Higher Educational Institution shall work with the principles of openness and colizboration.

(i)  The Higher Educational tnstitution shall continuously improve the services it offers. As and when a grievance is

. received, the Higher, Educational Tnstitution shafl investigate it thoroughly and . make the necessary
impravement(s) in its services. -

(iii} The Higher Educational Institution shall encourage Learner Support Centres to make initial attempts to address
and resolve complaints as close as possible to the point of origin, and with the minimum of formality,

._fg,__ﬁ

e e o PP — O R P e et e e =y — e T . —



72

THE GAZETTE OF INDIA : EXTRAORDINARY [ParT III—SEC. 4]

{(iv) The Higher Educationa! Inst:tutlon shall also monitor the Grievance Redressal process through its Learner

Support Centres,

(v}  The Higher Educational Institution is responsible for privacy and confi dentiality urless disclosure is necessary to
proceed in the matter, ] :

(vi) The grievance should be accompanied with the rezsons for dissatisfaction and expected remedy. The learner
should also give the reference of Online Grievance Registration Number generated at the time of submitting the
complaint at the Learner Support Centre.

(vil) The Head of concerned school of the Higher Educational Institution shall investigate the complaint(s) or refer

- the mafier(s) to a more appropriate persan, body or committee or departments, as appropriate.

(viii) It shall be the responsibility of the Head of school of the Higher Educational Instjtution to monitor the progress

and to timely resolve the matter,

(ix) The Head of concemed school of the Higher Educational Institution will respond in wntmg (letters or email efc.)

through offline or online.mode giving reasons for 2 decision and action taken thereto.
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NOTIFICATI OoN

Consequent upon the approval of the Board of Management at jts 135Y Meeting held on 19%,
July 2019 vide resolution No. BM135.17.3, and in exercise of the powers conferred by
Sections 17 of IGNOU Act, 1985 and Clause (3) of Statute 7 of Statutes of the University, the
Board of Management of the Indira Gandhi National Open University adopts the following
Standards for Achieving Excellence in Design, Development and - Delivery of Open and
Distance Leaming, notifted as under:

“NOTIFICATION ON ‘STANDARDS FOR ACHTEVING EXCELLENCE IN DESIGN,
DEVELOPMENT AND DELIVERY OF OPEN AND DISTANCE LEARNING.”

This notification shall apply to all academic programmes, consistent with the Objects of the
University enshrined in the First Schedule of the IGNOU Act 1983, offered at the Certificate,

. Diploma, and Degrees at undergraduate and post-graduate levels. The research degree
programmes will be guided by the relevant Ordinance of the University in this regard.

A copy of the Notification ap:ﬁravéd b3-f the Board of Management is appended herewith. The
Notification shall come into force with immediate effect.

This is issued with the approval of the Competent Authority. -

T

- Encl.:: As above ' ' ‘QO\\\
- Dev Kant Rzo
Birector, AC
Copy to;
I All the Directors of Schools/Heads of Divisions/Unite/Centres/ete.
2. RCngﬁ'ﬂI’ Admin/SRD/SED/MPDD
3. Director, Plapning & Development Division
4. Joint Secretary (DL), Dept. of Higher Education, MLmery of HRD, Shastd Bhawan, New

- Delhi - 110001.
Secretary, University Grants Commission, Bahadursheh Zafar Marg, New Delhi -~ 110602.
Dy Dir, VCO for information of the Vice Chancellor
Ps to PVCs for information of the Pro-Vice Chancellors
Concemed file
Notification file
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Aﬂnendix 1

INDIRA GANDHI NATIONAL OPEN UNIVERSITY
MATDAN GARHI, NEW DELEI - 110068

NOTIFICATION .

(Approved by Board of Management at its 135" méeting held on 19th July 2019
vide Resolution No. BM 135.17.3)

STANDARDS FOR ACHIEVING EXCELLENCE IN DESIGN, DEVELOPMENT AND
DELIVERY OF OPEN AND DISTANCE LEARNING

(Under Clause (3) of Statu.te 7 of Statufes of the IGNOU Act, 1985)

-In exercise of the powers conferred by Sections 17 of IGNQU Act, 1985 and Clause (3) of Statute 7
of Statutes of the University, the Board of Management of the Indira Gandhi Natianal Open
University adopts the following Standards for Achieving Excellence in Design, Development and
Delivery of Open and Distance Learning, namely: : '

PART-I
PRELIMINARY
1. SHORT TITLE, APPLICATION and Commencement )
' 1.1 This notificaticn may bs called' the NOTIFICATION .ON ‘STANDARLS FOR

ACHIEVING EXCELLENCE - IN° DESIGN, DEVELOPMENT AND
DELIVERY OF OPEN AND DISTANCE LEARNING.” .

1.2 This notification shall abply to all academic prqgra.mmcs; consistent with the Objects
ofthe University enshrined i the First Schedule of the IGNOU Act 1985, offered
atthe Certificate, Diploms, and Degrees at undergraduate and post-graduate levels;

1.3 The research de‘érec pn'jgrammes will be guided by the relevant ordinance of the

University in this regard.
1.4  Definitions:
i) “Academic session™ means duration of twelve months beginning either in the month

of January or July of every year; ' , ’
(if) “Act” means the Indira Gandhi National Open University Act, 1985 (50 of 1985);

(i)  “Avthorities” are as defined in section 16 of the [GNOU Act 1985.

(iv) “Blended learning”, for the purpose of this notification, means a teaching
methodology that combines the ODL/online educational methods with laboratory,
practical, skill ete. learning through face to face methods for transacting such

components of the programme.

(v)©  “Choice Based Credit System (CBCS)” is a flexible system of learning that pcmzils
students to learn at their own pace, choase electives from a wide range of elective
courses offered by the Schools of Studies of tht Indirn Gandhi National Open
University for students ta select from the prescribed courses and adopts an inter-
disciplinary approach in Jcarning;

(vi)  “Centre for Internal Quality Assurance” (CIQA) means a Centre established by the
indira Gandhi National Open Universlty for ensuring the quality assurance
standards as spelft out in this notification;

1
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“Credit” means the unit award gained by a learner for specific content by study
efforts of a minimum of thirty hours required to acquire the prescribed level of
fearning in respect of that unit;

(viii) “Degree” means 4 degree specified upder’ sub-section (3} of section 22 of the
University Grants Commission Acl, 1956 (3 of 1956}, ‘

{ix) “eLearping Management System™ cLeamning Management Syslem means 2 sysiem Lo
keep track of delivery of e-Learning Programs, learner's cngagemenl, assessment, results

and reporting in one centralized location;

(x) “Examination Centre” means a place where examinations are conducied for the
' IGNOU learners and is having the requisite infrastructure and adcquate manpower

for smooth conduct of examinations;

" far the purpose of this notification, means and includes the practice

{(xi)  “Franchising”, ‘
of allowing, formally or informally, any person or institution or organization, other

than a Higher Educationa! Institution, constituent units of a Higher Educational
Institution, affiliated Colleges of a Higher Educational Institution and IGNOU
recognized Learner Support Cenires for offering Open and Distance Learning
programmes, to offer such programmes of study on- behalf of or in the name of the
University, and the terms ‘franchise’ and ‘franchisee’ shall be construed

accordingly; _
(xiiy  “UGC" means University Grants Commission under UGC Act 1956.

(xiii) “Higher Education” means such education, imparted Ey means of conducting
, regular classes or through distancefonline education system(s), beyond twelve years
of schooling leading to the award of 2 Degree or Certificate or Diploma or

Postgraduate Diploma;

- (aiv) “Higher Educational Instifution” means a university covered under clause (f) of

section 2 and an institution deemed to be 2 university covered under section 3 of the
University Grants Co_mmissian Act, 1956, which is imparting by means of
conducting regular ¢lasses or through Open and Distance Learning systems, higher
education or research therein; :

(xv)  “Learner Support Cenfre” means a centre established, maintained or recognized by
IGNOU for advising, counselling, admission, curriculum transaction, providing
inferface between the teachers and the learners, &nd rendering any academic and
any other rejated service and assistance required by the learners; It is the same as
study centre as defined in IGNOU Act 1985 and the term ‘Lemer Support Ceatre’
and the ‘Study Centre’ shall be construed accordingly;

(xvi) ‘“Learner Support Services” means and include’ such services as are provided by

' ilifate the acquisition of teaching-learning experiences by the

JGNOU in order to fac
learner $o the level prescribed by this notification and IGNOU Act 1585 in respect

_ . of a programme of study;
(xvii) “MOOCs" means Massive Ope
R UGC (Credit Framework for:
Regulation 2016.

n Online Courses &s defined under clause 3.6 of
Online Learning Courses throuph SWAYAM)

(xviii} “Open and Distance Learning” means a mode of providing flexible leamning
opportunitics by overcoming separation of tencher and lentner using a veriefy of
media, incleding print, clectronic, online nnd occasional interactive face-lo-face
meetings with the presence of au Higher Educational Institution or Learner Suppart

Services fo deliver eaching-learning experiences, including practical or work
cXperiences, : .

“Prpgramme’ means a courso or programme of
Degree at graduate and post-graduate levels inc
Post Graduate Diploma;

’

study leading to the award of a

(xix .
) luding Certificate or Diploma or

1
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(xx) “Professiona! Programme” means programme(s) in a stream of study for which
there is a Statutory/Regulatory Authority. (Example: For the management strcam of
E study, the Statutory Regulatory Authorjty is AICTE.)

{xuf) “Seif_Leaming Mate.rial” means and includes contents in the form of course
matcr.xa], whclhgr print or noun-print, which is inter-alia self-explanatory, self-
contained, self-directed at the learner, and amenable to self-evajuation, and enables
the learner to acquire the preseribed level of learning in a course of study, but does
not include text-books or guide-boaks;

“Stream of Study” means a broad arca of education for which undérgraduaze and
postgraduate degrees are recognised by UGC.

SWAYAM is an IT platform developed and made functional by the Ministry of
Hur.nan Resource Development of Government of India for the purpose of offering
online learning courses on the MOOCs pattern;

(xxiv) University means Indira Gandhi National Open University (IGNOU).

{(xxii)

(xxiif)

PART-I
STANDARDS FOR HUMAN RESOURCES AND INFRASTRUCTURE
2. “The University ‘will have human resources, [T and other infrastructore, processes, systems
and structures in place to offer academic programmes, ) ‘
3 All the academic ﬁrogrammcs of the University will be housed in the Schools of Studies,

each of which shall be headed by a Director appointed as ‘per the provisions contained in
Statute 4(1) (ii) (8). The University will offer academic programmes at the certificate,
diploma, post graduate diploma and degree level (undergraduate and post graduale) for
which faculty exists in the relevant Discipline/Area of Study in Schools of Studies.

4, The standards for human resources . in  the’ ' Schools of Studies and -
Divisions/Centres/Cells/Units and the physical infrastructure to be maintained by the
University at its Headquarters will be as per Annexure L.~ :

e, @ PART-ID
STANDARDS FOR PLANNING, DESIGN AND DEVELOPMENT OF ACADEMIC

PROGRAMMES

S. CURRICULUM PLANNING - ,

5.1 The University will develop appropriate need-based curriculum relevant to the local,
- regional, national and global trends, in consultation with subject experts, industry,
policy planners, stakeholders etc., with adequate provisions for flexibility, skilt
enhancement, soft skills, to suit the professional, employment and academic needs of

the learner; and to carry out the activities related fo curriculum plancing. The

University will have adequale processes in place.-The planaing of an acadc'mic
programme of the University will be done in pccordance’ with the guidelines
prescribed by th

& Planning Board and Academic Couneil,
.52  The academic programmes at diff

crent levels will be based on the credit system as
given in Annexure 2 or in accordance with the guidelines decided by the Academtc
Council from fime to time. The credit requirements for the programmes may be
modified by the relevant Authority(ies) of the University from time (o time.
NOU will ascertnin that its course

53 To ensure excellence in the Degrees awsnrded, 1G g !
curficulum is at feast at par to course curriculum prc:scnbcd by correspording

Statutory or Regulatory bodies, if nany.

6. DEVELOPMENT OF ACADEMIC PROGRAMNES:
DEVELOPMENT OF SELY LEARNING MATERIALS

COURSE DESIGN AND
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6.1 ; '
ThF'T .dfzsagn and development of an  academic propramme/course  and  its

lrf:VLS:on/.addniorﬂdeleiion will be done in accordance with the procedure preseribed
11 Annexure 3 and involve the approval of the programme development proposal
by the respective School Board and Academic Council. The Programme fee and the
Pr(.)gra.mmc and Course codes for the Programme will be decided as per the
guidelines prescribed by the relevant Authority(ies) of the University. '

va’ided that, for.a stream of study (e.p. nursing, information techoology
architecture, management ete.), for which a Statulory Authority or Regulalor)lf
Authority exists, the programmes falling within that stream of study will be offered
only afier the prior approval of the respective Statulory Authority or Regulatory
Authority.

62 A muitiple media approach will be adopled for imparting instructions to the jearners
following the systems approach to instructional design, comprising need analysis,
identifying and defining the target groups, leamer profile, selection of zppropriate
media, curriculum: design and development, course design and development, pilot
testing, Jaunch of the programme, and programme delivery. The development of the
Self-Learning Material (SLM) will be as per the guidelines approved by the
Academic Council. T

6.3 The revision of an academic programme or course or deletion/addition of course (5)
in an existing Programme in the University will be done in accordance with the
procedure prescribed in.’Annexure 3 and involve the approval of programme
revision proposal by the respective School Board and/or Academic Council. '

6.4  In subject areas where content obsolescence is fast, content will be updated as and
when necessary (once every year, if required) to keep the courses up to date.

7‘6.5 The Centre for Online Programmes will facilitate the offering of online
programmes/courses by the Schools of Studies of ths University. . :

6.6 While designing and developing cnline programmes, the Schools of Studies will
explore the passibilities of incorporating MOOCs and OERs developed by extenal
Institutions subjgct to the'tondition that such incorporation is duly approved by the
Schoo!l Board and Academic Council for the programme/course concerned. The
extent of externally developed MOOCs and OERs in a programme course will be
decided by the Academic Council on the recommendations of the Schoot Board
concerned. : -

-6.7 The University shall endeavour to Qrganize its programmes on the basis of modular
structure, flexibility in the combination of courses &5 well as methods and pace of

*

learning, fexible admission criteria, course wisc registration for various
programmes, credit transfef, recognition of prior [earning, ete.

68  The minimum duration for any Segree level programme will be cansi;tcnt with the
norms prescribed by the UGC. The Academic Council may also prescribe such other
conditions as the students have to fulfil to become eligible for the award of degrees,

diplomas and certificate.

i i ' i ] f he University
69 The maximum duration for each academic programme offered by the
leading to the award of a degree, diploma { certificate §hall be prescribed by the
Academic Council on the recommendations of the respective School Board.

L PART-IV :
STANDARDS FOR DELIVERY OF ACADEMIC PROGRAMMES

USE OF MULTI MODE FOR PRO GRAMMEI DELIVERY

71  Consistent with the Objects of the University, the Uu}vcrsit.y will t;kcc Zx;}:;t?nc'iiltllrgi

. : i ing 'Information "an :
as are necessary to adopt multi modes using : y

Technolopies (Ié’l‘) for enhancinp effectiveness of teaching-learning processcs,.
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o > -
:esgi?é sup;?I?nt; In addition 0 printed SEM electronic media, [CT and digital

es will be used for curriculum transaction depending on the nature of the
programime, learner profile and instructionz| design, '

7.2 ”l!“]heUSghoo[.s of Studies in coilaboration with concerned Divisions/Centres/Units of

([j ?_ niversity will be responsible for preparing a complete instructional package for

Rc n.fer_yi_ E) hetcrog_ell;clgus learners. Regional Services Divisjon through the
eglonal Centres, will be respansible for organising and supervici:

Goponal Centres, g g pervising programme

8.  TEACHING-LEARNING PACKAGE,

The Programme delivm_'y \\{EH entail providing opportunities to learners for teaching-learning
through one or a combination of the components of the instructional packape, 25 detailed in
Aunexure 4, ) .

PART-V
STANDARDS FOR LEARNER SUPPORT SYSTEM

3. LEARNER SUPPORT SYSTEM

8.1  The University shall maintain a leamer support S;’Stﬂfﬂ having lh‘rec tiers — the |
Headquarters (HQs), Regional Centres (RCs), Study Centres (SCs} / Learner Support
Centres (LSCs) - established or recogaized by the University,

9.2 The Repional Cenfres. will be set up as per norms_ that inter alia will include
procedures for establishment, functions, infrastruciure and staffing norms as decided
by the  Autharity(ies) of the University from time to time. The Regiona! Centres
will be assessed for adherence to- quality nomms as  prescribed by Authorities of
IGNOU . N

8.3 The Study Cenire/Learner Support Centre will be recognised by the Uriversity for .
the purpase of advising, counselling or for rendering any other assistance required by
the students during their cotrse of study with the University, It will be set,up as per
norms that infer alfm will inclade procedures for establishment, functions,

" infrastructure and staffing norms as decided by the Authority(ies) of the University
from time to time. _

0.4 The Study Centre/Learner Support Centre will. be recognised by the University as

per specified norms izid down by Authority(ies) of the University. All leamers,
except those admitied in the online programmes, will be attached to a Study

Centre/Learper Support Centre, _ ‘
If the facilities for the conduct of practicals/practicum components of a specialised
programme are not available at the Study Centre/Learner Support Centre, the some
will be provided at institutions having the human and ‘physical infrastructure
resotrces as prescribed by the School Board and for Authority(ies) of the tniversity.
To that end, use of blended learning will be adopted 1o the extent possible for
learning experience, The norms for development of blended learning

enhancing the : i
will be agt par with or superior to the norms (if any) prepared by corresponding

regulatory authorities.

9.5

i L. .

9.6  The learner support services'fo the learner Shn[l‘includa pn::ndnlnssm_u :.?:chlllg%

support for admission refated matters, opportunities for lenclun‘g: e:;rn;:lg;s o [%hrur);

facilities for guidance and counselling for (he theory and pruu:ca nsh asZi.' brary

services, formative asscssment and feedbaek on performance tm;{ cbx:nmin ‘15[ mets

and other assessment tools, summative lissvu:ss:nc‘nt-[hr,uugh m'.rm c:l] Univcrsiry o
both theory and practical courses, providing gricvance redress, elc.

endeavour to provide these through digital means as for as possible,

$pgoSol 16
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9.7 Student-teacher interaction: In order to promote inferactive learning and discussion,

an Online interaction system will be in place by IGNOU.,

0.  STUDY CENTRE/LEARNER SUPPORT CENTRE

10.1 Stu.d},' Centres (SCs)Learner Suppori Cenires (LSCs) will be recognised by the
Umycr§ity, in 2 College or Institute affiliated to & recognized Higher Educational
Institution or a Government recognized Higher Educational Institution offering
conventional mode programmes of equivalent level in the same or allied broad areas
under the relevant faculty and having the necessary digital Infrastructure and
zvailability of qualified faculty having eligibility (decided by the Schocl Board and
Academic Council for a given programme) to be appointed as Academic Counsellors
forrengaging theory contact sessions and supervising practical sessions in laboratory
or field.

Provided that, in case of exigency or non-availability or pon-willingness of an
Institution/ College as specifiéd above for a specialised programme or a special
component of 8 programme, the University (JGNOU) may activate Study
CentrefLearner  Support Centre at the Government aided/affiliated/recognized
Research and Extension Institutions such as Krishi Vigyan Kendras, State Training
Institutes/ Industrial Training Institutes; Government Organizations/ Departments;
Accredited Laboratory; Cobperatives; Government Licensed Industry, and approved
Skill Development Centres/Vocational Institutes having infrastructure, facilities and
human resource as specified by the School Board -of the School of Studies for a
. programme or a few courses of a programme.

102 Availability of Academic Counsellors for a particular programme will be a major
criterion for allotting learners to the SC/LSC. The minimum qualification for an
Academic Counselior will be as prescribed for the Aksistant Professor by UGC from
time to time. Additional eligibility criteria/conditions, if any, for ‘sppointment -of
Academnic Counsellors for a programme will be as approved by the Academic
Council on the.recommendations of the School Board.

10.3  For courses in thc'profcssienal programmes, skill development and such ot@cr
specialised arcas, the School Board and the Academic Council may prescribe
separate eligibility criteria for the appointment of Academic Counselors.

104 The University may close or suspend or .shift a Stuciy Centre/Learner Supgart Centre
or Special Study Centre, if it feels that sipport services are not being provided as per
the requirement of the University or any other reason.

10.5 The University will not offér education or any part thereof through any Franchisee.
~ PART-VI '
ADMISSION

I Admission to academic programmes/courses offered by the University will be dope and the
fee thercof will be charged in the manner laid down in the relevant Ordinances of the University,
The University shall not engage in commercinlization of education in any manner whatsoever, and

shall strive to ensurc equity and access Lo all deserving learners,
PART-VIL

STANDARDS FOR LEARNER ASSESSMENT AND EVALUATION

2. LEARNER ASSESSMENT AND EVALUATION

12.1  The University will use srmatlvefcontinuous nnd summative/ leri end cviﬂuunon
for assessing the progress of lis Icarners ond evaluntlon of thelr performance,

; ' ' ot /prog s of study for the award of
25  The suceessful completion of a course/progrunme of st the 4
: degrec/diploma/certificate will be determined on the basis of the performance of

G- e
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learness enrolled in the relevant course/programme in the manner faid down in the
relevant ordinance of the University,

13. EYAMINATION CENTRE

13.1 The ‘Examination Centre’ shall be established by the University, subject fo the
following: ‘

i) The University will jocate the Exzmination Centre in a Callege or Institute
affiliated to a recoghized HEL or a Government recognized Higher
Educational Institution including approved affiliated colleges to an HEI
having the necessary infrastructure.

i) In case the types of [ns;titutions mentioned at (i) above are not sufficient to
meet the requirement in a city/town, the University will locate the
Examination Centre{s) in the available Government schools such as
Navodaya Vidyalaya, Kendriya Vidyalzya, Sainik School, and other Schools
recognised by the respective State School Education Beard efe.

iif)  In case the types of Institutions mentioned at (i) and (ii) above are not
sufficient to meet the requirement in a city/town, the University may locate
the Examination Centre(s) at Krishi Vigyan Kendras, State Training
Institutes/ Industtial Training Institutes; Government Organizations/
Departments; Accredited Laboratory; Cooperatives with the prior approval of
the competent authority. :

iv)  The University may appoint an observer — a person not associated with the
Institution where the Examination Cenfre is located — for the Examination
Ceritres wherever it deems fit and it shall be mandatory for the observer o
submit a report to the University in the prescribed format.

V) For the conduct of examinations for the online programmcs,- the University
will follow the relevant provisions for proctored examination as available on
SWAY AM-platform and to this end will have appropriate systems in place.

14, FACILITIES FOR PERSONS WITH DISABILITIES (PWDs)

Guidelines for the purpose of conducting written examination for persons with disabilities
will be as per the uniform and comprehensive guidelines for conducting examination for the
persons with disabilities issued by the Commissioner of Persans with Disabilities (CCPD),
Ministry of Social Justice & Empowerment, Govt, of India from time to time,

‘ PART-VIT o ‘
AWARD OF DEGREES, DIPLOMAS AND CERTIFICATES

15.  'The University may award the Degrees, Diplomas and Certificates to students who have
successfully completed the prescribed programme of study in cach case in the manner laid
down in the relevant ordinance of the University, ‘

‘ PART-IX
STUDENT GRIEVANCE REDRESS MECHANISM
1G.

The University will have a centrafised mechanism 1o work effectively on the gricvances
recetved from various portals of the Government of Indin, nately CPGRAMS Poral, UGC
on line Portal, iIGRAM, Delhi Govt. Public Grievance Monitoring System and RTL MIS
Portal, linking all RCs and Divisions, Centres and Schools of Studies with the Student

Service Centre at the headquorers, thereby estublishing/ s ink i
r ' g/strengthening linkages -in W
Grievance Redress Network of the Unlversity, ’ s : *

PART-X

Rage it Ia
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QUALITY ASSURANCE MECHANISM

The Universi i i i i

operation:riltyi;] through its various Units, will strive 1o achieve total quality in all its

e Eh' darfn;ng, Prc?gramrpc Development, Deliverv and Leamer Assessment, -
: 1S en ,_Lhe Fql!owmg Units of the University will engage with different aspects of

quaiity assurance in various facets of its activities: '

i7.l

P&DD. (Planning and Development Division) shall be the principal planning body of
the Umv::_rsﬁyl and shall also e responsible for the monitoring of the developments
of the University on the lines indicated in the objects of the University.

17.2 STREDE (Ssaff Training and Research Institute in Distance Education) will provide
tratning to academic and administrative staff of the University to adopt best practices
- for programme design, development, delivery and assessment.

17.3- NCIDE (National Centre for Innovation in Distance Education) will work towards
sensitising the faculty to adopt innovative programme destgn, development, delivery
and assessment models with a view to enbance the goality of teaching-lcaming
experiznces of the Jearners.

174 COE (Centre for Online Educaticn) will organise capacity building training
programmes/workshop for ICT mediated ¢eaching-leaming.

17.5  CIQA (Centre for Internal Quality Assurance), for the quality assurance purposes,
will act as a coordinating unit for seeking assessment and accreditation from a
designated body for accreditation like NAAC efc, undertake self~evaluative and
reflective cxercises for continual improvement in all the systems and processes of
_the University, devise mechanisms for interaction® and obtaining feedback from
various Schools/ Divisions/Units/Centres of the University and siudents, emplayers
and stakeholders as inputs for quality improvement, organize workshops or
seminars on quality related themes,; develop and collate best practices in all areas
leading to quality enhancement in services 1o the Jeamers and share the same with
the Schools,

17,6 QACC (Quality Assurance Coardinatien Committes): University will have a Qualiry
Assurance Coordinatidn Committee under the chalrmanship of Vice Chancellor and
will consist of members from P&DD, STRIDE, NCIDE, COE, CIQA (as decided by
Vice Chancellop). Vice Chancellor is authorised to co-opt other members as
considered appropriate,

. PART-XI :
INTERPRETATION AND REMOVAL OF DIFICULTY

18, Interpretation Clause-

In the cvent of conflict of opinion with regard to interpretation of pravisicns of this rotification, the
opinion of the University shall be final,

19. Removal of Difficulty-

University reserves the right to remove difficulty/difficulties in the.course of implementation of this
notification in consultation with the Government of India, Ministry of Human Resource
Development, ‘ . ‘ ‘ .

i
Kk Frdd v

— 6§’_‘___ . '
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Annexure 1

STAND X
.ARDS FOR HUMAN RESOURCES AND INFRASTRUCTURE

A. Schoals of Studies

1. Each School of Study wi i
Statso 400y (5 o y will be headed by a Director as per the provisions contained in

- 2. The Schools of Studies will comprise
the autherity(ies) of the University,

Thf.f number of teachers in a discipline in the School of Studies will be as follows:
a) Professor: 1 |

b} Associate Professors; 2

¢} Alsistant Professors; 4

‘disciplines’ and/or ‘areas of studjes’ as decided by

4 The number of teachers in an ‘arca of study” in a School will be as decided by the
Authority(ies) of the University from time to time.

5. The numbcr of teachers will be increzsed/decreased in Schools of Studjes based on the
+ volume of work and as decided by the - Authority(ies) of the University.

6. The number of administrative staff will be as decided by the Authority(ies) of the
University from time fo time. '

B. Divisions/Centres/Celis/Units

Each Division/Centre/Cell/Unit will be headed by a Director/Registrar/Head as.prescribed in
respective Statutes and Resolutions of the Board of Management (BOM) from time to time.
The staffing pattern and the number of staff at Divisions/Centres/Cells/Units will be based on
the volume of work and as decided by the  Anthority(jes) of the University from time to time.

C. Electronic Media Producfion Centre
" The Electronic Media Production Centre (EMPC) meant for Audio-Video production,
broadeast and streaming services will be headed by a Director as prescribed in respective

Statutes and Resolutions of the Board of Management (BOM) frem time to time. The norms
for technical infrastructure and stafl at EMPC will be as decided by, the  Authority(ies) of the

University.
D. Centre for Online Education

The technical and other infrastructure required for e-content creation and its delivery 1o
learncrs for online programmes through LMS will be created as per the requirement and
decided by the Authority(ies} of the University. These facilities will also be used for enhancing
online academic and other support to learners of other programmes of the Univearsity.

E. Regional Centres .

Every chiona[ Centre will be headed by a Regional Dircctor ns preseribed in respective
Statutes and Resolutions of the BOM from time to time. The staffing pattern and the number of
staff at the Regional Centres will be based an the volume of work and as decided by the

Authority(ies) of the University from time to time.
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F. Minimum Physical Infrastructure at H&:adquar'ters.
Total built-up area for Open and Distance Learning activity: Minimum 100000 sg. fi.

(carpet area):
SLNo. | . 'Built-up Area ‘Type Percentage Built-up Area
(%) {Carpet Area, in sq
i)

1. § Academic ’ . 50% - 50000

2, | Administrative 10% 10000
Academic support such as: 30% 130000
Library, Reading room, Computer '
Centre, Informational | and
Communication technalogy  Labs,
Video and Audic Labs etc :

4, | Amenities or other support facilities 10% 16000
Total |~ 100000 f

Mote: Bulltup area for toilets shall be separate.

T Al s e .
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Annexure2

CREDIT NORMS FOR DIFFERENT LEVELS OF PROGRAMMES

The credit norms for the academic p
Diploma, Degrees at the UG and P
approved by the Academie Council fro

‘ﬁ Level of the programme

Certificate
Diploma/PG Diploma
Bachelor's Degree under UGC-

CBCS

Bachelor’s Degree (Honours)

under UGC-CBCS

rogrammes
G levels w
m time to time:

MNo. of Credits
M

1620

e

32-36/36-40

132%

[—
148

-

- Master's Degree 64-72 ' "2 yeais

= o= WAL= LS S -

at different levels ie. Certificate, Diploma, PG
il} be as given below andfor as per the nomms

Maximum

Mintmum Duration
1 Duration

6 months

o omontl
] year

3 years

S

. 3 years

. -
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Annexure 3

A. PROCEDURE FOR DESIGN, DEVELOPMENT_AND REVISION G ACADEMIC
PROGRAMMES/COURSES '

[. The design and development of an sendemic programme will be inftisted by the Sehool
once the approval for its Programme Proposal Forn fins been accorded by the Planning

Beard on the recommendations of the School Board.

A Programme Expert Comnmitice wiil be conslituted s per the Statute 10 A (4) (il of the

IGNOU Act, 1985 which will deliberate and decide all academic -o,sp‘ccls of_' the
me struclure, instructional

Programme, viz., the Programme objectives, broad Program uchion
strategy including various media componeats, curriculum of the Programme, cligibility
criteria for admission, duration, leamers' profile, credit weightage, programme delivery
and 'student support service mechanism, evaluntion methodology, weightage for
continuous and term end evaluation in accordance with the University Sratutes and
Ordinances. The Programme Expert Commilice should comprise faculty from reputed .
academic and research institutions along with the internal faculty members. :
Subsequent to the Programme Expert Committee meeting, the Programme Coordinator
{s)/Course Coordinator (s), who will be IGNOU Faculty mcm'ber_(s') of the concerned
School, will initiate Course Design Committee meetings for the individual courses of the

Progmmme. The Course Desipn Committees will be constituled as per the _!aid down
provisions of the Untversity. The Course Design Commitiee should compnse faculty
from reputed acadermic, research institutions and prefessional organisations along with

the internal faculty members,
4. The Courss Design Commitiee will finalise the detailed course syllabus and in

design for the course. .
5 The concemed internal faculty of the School will participate in Programme Expert
Commitiee and Course Design Commitiee meetings. For design of courses and
development of SLM of the Courses, the internal faculty concerned will assign, among
themselves, the responsibility of Course Coordination which will involve tzking all
academic responsibilities related to all aspects .of a course including its development,
production and maintenance as 'decided by the University. from time to time. To develop
SLM, the internal facuity may involve subject experts drawn from reputed academic and
research instimtions. The infent here is to develop SLM which will be known both for its
quality and ease of comprehension,  The Programme Coordinator(s) along with' the
Course Coordinators will generate, on their own as well as with the help of the
Programme Expert Commitiee and Course Design Committee, the names of Course
Writers and Editors for different Courses of the Programme and obtain the approval of
these names as per the laid down provisions and University norms specified from time
1o tume.

6. The fee of the programme will be werked out in consultation with the Planning and
Development Division as per due procedurs approved by the Planning Baard.

7. On the basis of the inputs from the Programme Expert Committee, Course Design
Committees, the Programme Coordinator(s) will prepare the Propramme Development
Proposal, in a prescribed proforma approved by the Planning Board, for consideration
and zpproval of the Schooi Board and the Academic Council. The development of
courses will commence, once the opproval of Academic Counci! is nccorded.

8. For dcvclqping the Self L.e:aming Materiel (SLM) for the Courses, the internal faculty
concerned in the School will adapt the Cougse Team approach.

!‘J
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9.

When at least 50 per cent of the SLM are available in the print form and arrangements for
delivery of the programme have been made by the Regional Services Division of the
University, thé concerned School will inform the Division(s) concerned about the readiness
for launch of the Programme so that the admission 1o the Programme may be announced in

the next Admission Cycle.

B. I"{EVISION /ADDITION/ DELETION OF COURSE(S) IN EXISTING PROGRAMMES

IR

17

The process of revision and redesign of curricula shall be based on recent developments

~and research in the concerned Disciplines/Areas of study, changes in pedagogy and
[eedback from the stakeholders including leamers, and take into account the market
dynamics, industria} developinents, and societal needs,

Periedic revision of curriculum and corresponding changes in the instructional resources,
regular updating of the contents, particularly in the subject areas with rapid content
obsolescence, will be done for the benefit of the Jearners to maintain the dynamism of the
programme and make the leaming outcomes relevant in the context of the changing
ecasystem of the country / region/ state, '

- .For revision of a programme/ course_or addition of a pew course in the existing

programme, the Programine Coordinater(s) will follow the precedure approved by the
_ rclevant Authority(ies) of the University, '
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Annexure d
TEACHING-LEARNING PACKAGE

The Programme delivery will consist of providing opportunitics to learners for tcaching-learning
rough ane or 2 combination of the following companeuts of the inslructional package:

Self—Leaming Materinl (SLM) in Print: Printed SLM will be onc of lhe companenis used for
fransaction of the curriculum of the programmes of the University, SEM will be prepared by
the teachers of the University with the involvement of nationally and internationally reputed
subject experts drawn from different HEIs and specialized Institutions in the area.

Andio-Video programmes: Audio and video programmes will be produced as per the
curricular requirement of academic programune for betier clarification and enhancement of
understanding of the course material given to the leamncr, The audio and video programmes

will be developed under thie overall academic supervision of the teachers of the University by

the producers, graphic designers, editors, etc.

Broadcasts: The video programmies will be telecast on National Network of Doordarshan ar}d
GyanDarshan, GyanDarshan is the educational channel of India co-ordinated by Electronic

" Media Production Centre (EMPC) of the university. The broadeast schedules for the

programmes will be uploaded on the IGNOU wehsite.

Teleconfercncing: Live sessions will be- conducted via satellite through intcrgctive
GyanDarshan Channel (GD-2) from the University studics at EMPC as per the curricular

- requirement of programme, The schedule for Teleconference will be drawn in advance and

made available on the IGNOU website,

Practical/Project/Field  work/Skill training.v’Iﬁternship[Workshops/Scminnrs,' ete.:

Sessions for these will be held at Study Centres {as specified at Clause 10.1) having necessary
facilities for the same, S

GyanVani: The University is the npdal agency for operationalising the GyanVani network
dedicated to education afd develospment, Depending on the curricular requirements of a

programme, Interactive Radio Counselling (IRC) sessions will be conducted through
GyanVani. oo '

- GyanDhara: GyanDhara is an intcmj:t audio counselling service of the University. Learners
- can listen to the live discussions by the teachers and experts on the topic of the day and interact

with them through telephone, e~ mail and through chat'mode.

Web-support: IGNOU Headquasters and Regional Centres will provide web support to the
fearners, ‘

Webinars/ Web conferencing: This facility will alsé: be used for delivery of programmes, as

per the curricular requirement of programme, as well as for periodic reviéw and monitoring of
the Regional Centres and Study Cenfres, '

e-Gyankosh: The University has a dedicated portal, eGyanKosh, which acts as a repository of
all the printed SLM and audio and videoo programings of the University, The link to

CGia_nKDsh will be made available to the students as weil as all stakeholders through IGNOU
website, ‘

e‘-Learning_ material: University shall effectively nse the e-learning malerinl to supplement
the academic content of its programmes,

C—CDI]f'eﬂt through Mobile App: Deliver
App will be made available to facilitate their learning,

SW{&YA’M:‘ Courses available an S'WAYAM wiil be ollowed to be considered for credit
gz‘.ﬂfl{lﬂf’mt of ODL course work of IGNOU in Hine with the credit limits ng prescribed in

y of diltized SLM (o the fearners through mobile

R gy .
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detersaination of slaadardy In. Sueh, spsimns™, Ateeydingly, #e KNOU = a Netonal Opan
Untversity & act a2 a Copira Unsversiiy as wall as 2 bady to proste and egordinate Jgen
Ustivershy asid Dissnre Eduzation Systems ax well as detsmmine fbuir standards, Hence the
present form maany for Deporimant o Centre of Disance Edication duesat apsly o the
Unlversity. A eogy of fhe selovant CRITACLS of die SGNOL ACT, 1983 has bean bpleaded. Capy of
the IGNGY ACT, 1985 is availoble oir the websiie of e Universigy je. wwwicaatiac . &
cestiplesa 2at of lie EGNOL ACT 1285 &5 also Being swbmied along with tiie fasd noples of the:
oiting applienion snd rekevant pinexsres, :

Whike reglstering v Hie UGC DER poried, the DED fas caicgorized IGNOY a5 Centrad
Uaivessity eader dual mode isLitntions Hie Thedhi Uiniversily and JhgL, where as IGNOU & 4
<enteal Undvessity as woll az Natrepgf Enes Univessiy es|abLishiesd by am Aok of e Paclismerst
wilh Pan Indls smandsic 25 woff oz marduie for inteomtionsl apeeations. Accordingly, serain
&5peets of the regislinlion porial decse't upply o JGROU a5 well 25 cortnin sspeels pandatad fa
the Natlcnial Open Univeetitg ace alee pot coveead applicalion: forn on the LT-DEE PO,
However, off suck avsiloble felds have been Hfled-in dinee 1o e sinnlien g doesn't permit 4o
wve shend 10 nest page 1l the 11 the entrics are cotmphefed fa iy presivusiourment page, Al
sach aspeotsd arves! distepaneizs ane summasized below 14 e following pamgraphs.

1] Sines, JGNOL &5 & Natjonat Qpen Unteorsity with mandalé fo oot as an Oper Usfrersity
25 weft a5 2 body te promate and coordizaty Opea Vaiveesity and Distane Sdueniion
Svatearg 43 well 3 defermine thoft stndands, kence there is fo such peavision o fove
anfy ong SCh.tfrHi‘dcpﬂ'l.'!tj\‘.'nl{‘EmﬂrE'ﬂ“.'r‘ distapre cducatian a5 in case of dml modn
Unlversily, The IGNOI has 20 Sahools of Studies 42 DepartmenteDicizions, £5
Cemtres, ung §7 Regianad Centres hovin & hore thans X000 sradeiiic ad sdmsiniamiive
SCAfF 00 soanage the sysiom, Aczordingly, Stedenss Reglsicotion Divisinn is fook gy nitep

e stedens admissieavresisttafon, the ssme bes fzun entered w5 Registrar, Stodent
Regisiration Division {SRD}. '

(i} In terrtorisl jumsdiction shere i a0 swch pravision of Watlens! jurisdiction in (he
sppifcation form on W2 online posial of UGEDER, Shice 8% per Seciign § of he
Emiversitys i, “Uie University shall havs ja the exercise of itg POwers have jurisdiction
owet ihe whole of [ndis ung o the Sleidy Centres onrgidy imeitn™, e Univergitg hias eplad
"Qutside Country Alsy”, :

B The detaik of poss eur stsdents in Table |4 could not be giwen for 200 -1, g6 the
Wnivessity 3¢ yet to conduct, e Lo Ernd Exemination aml declare sesuits for tho
SCEvoR, o

(¥ Twe of the Academic HogEmmes Le, BSe { Fashion estgn) snd B.Se. (Cullnusy Atk
are dot incloded althangh reported poevicusly 10 the DGC DEB for gparuyal as the PPis

end SLMs of rwsse progRimmes dee yot g0 be approved by the Statotory bady of the

Unlversity,

(v} Regional Cestre Detsils: The Regionsl Centres of the Univesity ar svisaded
Pepartments of the Mpitursity wish the manditic of corrivadinl trmsaction, rondusting
aepdemic comsseling for theory afd procticads, tondusting exsmination, evalivition of
sgstmments rd answer sorlps 0id overs!| eamer Suppon sefviee throush s leamep
sunaest entes iy ther respective Jurisdictivnal arwas i the differcns garl of the coraty,
BENOU RCs 3isve permanent acadsruf and admimistrete 2 stadt, haades bry um nopdemic
at the level of the Regions! Directar, The Leamer Support Conze Coordimators arg part
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sime sifi of the coneamed Learmier Supnont Cemes for cowdinsting and Tunsging the
OReralions &1 (he b.earer Sdppnit cawlres.

Dietafls of Progremmes: The Aeademic Conncll being @ Satutery bodv of the Eniasity,
kas approvesd dmpfimentation of CECS tn Usderpraduste proprammes of die Linteesis,
Kesping m vicw the difference in the Cradit weighizoe of QDE promramess and
colventiand| proprammics and msmmolh 123k of sevising e Cnari mztrl B pe
reviced CROS, I shedl be dmplementad from acadonic sassion fels 2019 wfier due
consulatiurs! clazificanans fram 040 with resped? to Credits 8y menliared i QDL
resmilaricns 2013, ‘

In she QDAL sesteas there is a0 such provisivg ¢f intabe apariy &5 1he sdmisslon {5 O
fer ofi those fulfilling the chgibiliy ¢riteda iz, the mundelc of Demnssaézation of
educzzion. Therefora, in most of mademic prugrammes v the Lniversitv. popers] in
nstupe, the ke o is indicaed 25 % 2ere”, Howerver, whesrier e promusmmes hyo
limited capacity, as apfiroved By ihe sospective repulstony bodies be, 2 and Bse
Mupsing (Fost Besic) ete., the foteke rapagiy has been reflecied.

The Dxssiamion and Bvalusdior swstern of e Universily is vary pobust and ang of the

Eest in ghe coun iy Despiie cond weting ewminetions of rmass fhap 6 jakhs sivdeis tyles

# vear aid evalusting mete 1Kan 40 2k iy er serfpre, there Bave been po iSshes with

ecmedict of exnminalion, Fhe guestion papers of each carss jre set By fuemivped sebject

experts mid then shososghly toderied with full sesreey. Evenl thoneh, the axam comees

of the Universizy do nol acsesarily heve COTV eamaris, therg is & sound Ersmination

Movftoring Syatean i place at the Univershy a1 Headguastirs Level. Regiong] Cemre
level as wedl =5 axamington cenire feve] Ohaervers, who 21e fas direcyis aswociated with

Ve Unlversily. are agpoinicd a1 the respeviive Regiomet Ceatre foe ot the craninsiion
Centres wndes it fusisdicion. Resides, ihing sgnads, and rooeid moadoring by the
University Teachere’ Academics’ scaior Jevel Adininisiredive s1a6F is also in place Tor zif
the sctbvaied caamineticn ceaves. The Univeshy nosmelly conducts examinesion a
morg than 1000 cxamination cemre: aad these evaminetios centoes pre siveted
spgly Gov! Semi Gove, Insthuens whoe installing CCTY faciliey is prasticedy not
‘passittle withoot the consent of the conctmed institutions. Tae Cnbversify mamiors the
randuet of exafmiBation throush web tanference alsa anid the recordings of these sessions
are maistined. The evalsition relned seorat dpansens fdfuding ansace sorpls are ket
tn safe eostody for pre desided rime duration 25 pae extant rules and regnistions of e
Aimiversiy,

 The online porial requires te submission of Regianal Coire (RC ) and Leames Suppart

Cepire (1L.5C) deagils, Under ha Lesrnize Supper Cenire dmails. infbmation as ¢ whether
LEC is establighed In & govemment or o prvate instimtion. Further, OPL Regalstions,
2017 stiputare \hat Dag:

“The Learner Support Cemtre shall be headded By & Coordinutor why sholl be a regulur
teacher wat below the rak of a guofified Ansistant Prefessor of the concerncd College or
the Migher Sefureaton hasinaiar... " :

The Objezts of the University (Schedule-!of the Act) include, amens other fhines:
pravide occess §o higher education for lorge segmenis of the popdevion, aind in

. particutar, (fe disedeqituged groups sech of thuse uing in remorz ond rared areas

eluding workng peoge, houstwives @ osher caifts swho wivh o upgrads or aoguine
movledes Wirangh stndies in varfons fialds:
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CONFIDENTIAL

UNIVERSITY GRANTS COMMISSION
BAHADURSHAH ZAFAR MARG
NEW DELHI-110 002

MINUTES OF THE 540™ MEETING OF THE UNIVERSITY GRANTS COMMISSION
HELD ON 9 APRIL, 2019,

The 540" Meeting of the Commission was held on 9™ April, 2019 in which the following were

present:

1. Prof. Dhirendra Pal Singh Chairman
2. Dr. Bhushan Keshav Patwardhan Vice Chairman
3. éhri R. Subrahmanyam Member
4. Shri Pramod Kumar Das Mermber
5. Prof. M, Jagadesh Kumar Member
. Prof. Ramesh Chander Kuhad Member
7. Dr. G. Gopal Reddy . : Member
8. Prof. (Ms.) Sushma Yadav Member
9. Prof Raghavendra P. Tiwari - Member
10. Dr. Uma Chandrashekhar Vaidya Member
11. Dr. Kiran Hazarika S Member

12, Prof. Nagesh Thakur. , Member

. The following officer of the UGC also attended the meeting.

Secretary

Prof. Rajnish Jain

The Chairman welcomed the newly appointed member Prof. Nagesh Thakur and other members.

1&3_
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1.01(a)

1.01(b)

1.02

M

(i)

2

SECTION-1

To-confirm the minutes of the 539™ meeting of the University Grants Commission
Y

held on 26" February, 2019.

The Minutes were confirmed.
[Action: JS{Admn,}]

To receive the action tzken o the minutes of the 539" meeting of the University

Grants Comrmission held on 26" February, 201 9.

Noted.
Action; JS(Admn.}]

a) - To ratify the action taken on cerfain matter.

To ratify the decision taken by the Chairman, UGC to continue the existing

schemes till 31-03-2020.

’
The Commission ratified the decision taken by the Chairman, UGC
tncluding allocated grant-in-aid to Kaushal Kendras beyond 2019 till
31.03.2020. It was also. resolved that all major schemes to be externally

reviewed.

[Action: AS-I]

To rteport action taken by UGC on certain matters related to ODL Education

Programmes.

The Commission nofed the followingractions:

1. MHRIYs decision not to approve the proposed amendment in ODL and
Oupline Reguiaﬁons related to NAAC score applicability in Special
Category States (North East and Hilly areas).

2. MHRD decision that “There should be no fresh applications for July, 2019

session since majority of  the eligible institutions have already gof

permission for academic year 2019.”

%,




(iii)

(iv)

3

Nomination of Prof. B.P. Sabale, Member, Ex-Vice Chancellor, YCMOU
as a Member of Working Group in place of J§ (DL), MHRD.

[

4. Completion of appeal process in case of YCMOT.

5. Uploading of list of 20 Hisher Educational Institutions (HELs) ander
' Category — I as per UGC (Categorization of Universities (Only) for grant -

of Graded Antonomy) Regulations, 2018 entitled to offer programmes
through Open and Distance Learning (ODL) Mode on UGC website.

6. Updated recognition status of the HEIs to offer ODL programmes for the

academic session 2018-19.

7. Programmes prohibited in ODL mode-agricultural degree programmes
and hotel administration/management programmes from the academic

session 2019-20.

[Action: JS(DEB)]

To report the inclusion of 171 Colleges {as approved by the Chairman, UGC)
under Section 2(f) and 12(B) of the UGC Act, 1956 between 01.01.2019 to

31.03.2019 as per authorization given by the Commission at its meeting held on

'24.08.2011.

Considered and approved.
[Action: CPP-I/C]

To report the recommendations of the Expert Commiitee constituted by the
Commission in its 497™ meeting held on 10.01.2014 with regard to approval of
institutions under Sections 2(f), 12 (B) and compliaﬁca under Section 13 of the

UGC Act, 1956. ' ‘ |

Considered and approved.
[Action: JS{CPP-L'PU)]
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(V)
1,02 (b)
1.03
2.01
2.02

To ratify the decisions of the Standing Committee cn Autonomous Colleges for

grant of fresh/extension of autonomous status to colleges.

Noted.
[Action: JS(AC)]

To receive the items for information. (No item)

To receive the position of funds of UGC and related issues. (No item)

SECTION-2
(MATTERS RELATING TO STANDARDS)

To consider the recommendations of the UGC Committee constituted to fook
ifito all aspects of the off-campuses and courses started by [nstitutions Deemed

to be Universities — Reference Ministry of HRD letter No. F. 10-20/2018-U3(A)
dated 01.62.2019. ‘

Considered and approved.

[Action: JS(CPP-I/DU)]

To consider the report of the UGC Expert Commiftee which visited
International Institte of Information  Technology (UIT), Deemed to be
University, Bangalore, Karnataka during 11-12" January, 2019 to review its

functioning as required under the UGC (Institutions Deemed to be Universijties)

Regulations, 2016.

Considered and approved.

[Action: JS(CPP-I/DU)]
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2.03 To consider Senior Academicians/Officers as Visiting Faculty in Higher

‘Education Institutions (HEls).

The Commission considered and approved the recommendations of the
Committee for paying honorarium of Rs. 5000/- per lecture of one hour
duration to the Senior Academicians/Officers alongwith the conditions
recommended by the Committee. The Commission however felt that this .
type of faculty may be designated as “Distinguished Visiting Faculty” and

travel and other expenses may also be paid in addition to the honorarium.
[Action: AS-I}]

2.04 To approve a process for constitution of a panel for nominating UGC
representative in the Board of Management and Finance Committee of self-
financing Deemed to be Universities or Institutions Deemed o be Universities

receiving grants less than 50% of the. average expenditure of three previous

years.

The Commission considered and resolved that UGC will draw out a panel
"of names from the list of experts suggested by Search Commlﬁee
constituted by MHRD under 2016 Regulations. UGC will also seek names
of experfs from Comm.ission Members for inclusion in the panel. It was also
resolved to expand the list by including experts from the list of NBA and

NAAC assessors and other sources.

The Chairman was authorised to nominate UGC representatives in the

Boards of Management and Finance Committees.

[Action: JS(CPP-I/DT)]

2.05 To consider the report of the Commitise constituted by the UGC for

examination of the Comments/ATR on the report of the expert comrnittees on

5% -




6

the teaching, research, financial and infrastructural audit of the universities and

suggesting course of action thereon.

Considered ‘and approved,
[Action: JS(CH)]

- 2.06 To consider Rationalizaticn of UGC schemes,

The Commission considered and resolved as under:

(i) All the schemes of UGC shall continue till 31.03.2020 for clearing
the cominitted liabilities.-

(ify  For selected new schemes, proposals may be invited as per the new
guidelines framed for the purpose with the approval of the

_ Chairman, UGC.

(iify  All the existing schemes of UGC shali be got evaluated by
December, 2019 with resard to their outcome. |

(iv)  All the grantsr given fo the universities/colleges bé reviewed fo ensure
that the ufilization of funds has been made as per the UGC
guidelines. |

(v) It was also resolved to have UGC schemes broadly in 5 categories
Le. (i} Granis fo Universities; (if) Grants to the Colleges; (iii) Grants
to teachers; {iv} Granis to Stuvdents/'Scholars; and (v) schemes for
recognition of HEIs for special status. However, schemes to be
operated within these 5 categories rﬁay he mr.:lpped with the schemes

to be operated in EQUIP programme,

[Action: AS-T]

2.07 To consider and approve the recommendations of Joint meeting of the DER

Working Group and the Online Regulation Drafting Committes.

The Commission considered and approved the minutes of Joint meeting of

the DEB Working Group and the Online Regulation Drafting Committee
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" 2.08

2.09

2.10

7

heid on 6™March, 2019 excluding the recommendation at ¢. Any other ifem

regarding integration of ODL and Online Regulations.

The Commission while considering the facts that the eligibility to offer
Online programmes as per UGC Online Regulations have both, NAAC and
NIRF benchmarks, decided that HEIs shall be invited for Interface
Meetings in UGC, Delhi for assessing their proposﬁls. No visit shall be
conducted for assessment of the proposal. The visit sh all be conducted only
when complaint with documentary evidence is received and/or non-

compliance to the Regulations is observed. . /

Action: JS{DEB}]

To consider application format for (i) apply'ing for Deemed to be University status
(ii) applying for off-campus/ off-shore campus/ new courses by existing Deemed
~ to be Universities and (iii) submission of information cn the performance and

academic outcomes of existing Deemed to be Universities.

The Comunission was apprised that online formats are being finalized in
consultation with MHRD which will be shared with the Members of the
Commission. Format for Expert Committee visit will also be developed

according to new Regulations.

[Action: (CPP-I/DU)]
To consider SAP grant to institutions upto 31.03.2020.
Considered and approved. It was further resolved to extend similar schemes
such as UPE, CPE etc. np fo 31.03.2020.

[Action: JS(SA.'P)}

To consider and approve the panel of Experts for constifution of Expert

Committess to visit Higher Educational Institutions (HEIs) for ensuring the




2.11

8

compliahce to relevant provisions of UGC (ODL) Regulations, 2017 and its

subseguent amendments.

The Commission approved the panel of experts having 71 names as
~Chairman and 331 names as expert members to visit HEIs for ensuring the
compliance to provisions of UGC (ODL) Regu_!ations, 2017 and its
amendments, The Commission also decided the following:

i. Besides the list approved, Chairman, UGC is authorised to nominate
other experts.

2. The panel of experts shall be wsed {or implementing both, ODL and
Online Regulations.

3. The expertise of the-experts in the approved list shall also be used for all
the meetings such as Screening Committee, Interface Committee,
Representation Committee etc. as per the provisions of UGC (ODL) and
Online Regulations. ' .

4. JS (DEB) shall write to Commission Members thereby requesting them
to forward name of the experis whose experfise can be utilized in thé

field of ODL and Online Education, to the UGC.

[Action: JS(DEB)]
To re-look into the regulations relating to the grievances of the students in HEIs.

The Commission considered the regulations and suggested the following

modifications: |

i Appointment of Ombudsperson shall be State-wise for State
Universities and Region-wise for Central and Institutions Deemed to
be Universities, instead of having Ombudsperéon for each university.

(i) The appointing authorify for Ombudsperson for the State Uni_versities
shall be the concerned State Government and in case of Central and
Tnstitutions Deemed to be Universities the appointing anthority shall
be the Central Government.

(iify The composition of the Search Committee for appointment of

COmbudsperson shall also be revised accordingly.

........




2.12

213

2.14

9

The Commission discussed at length other provisions of the regulations and

resolved to revise the regulations in the light of views expressed by the

members. The Chairman, UGC was authorised to finalize the regulations,
[Action: AS-1T}

To consider certain new initiatives by UGC

‘ The Commission appreciated the ideas proposed under new initiatives bly the
UGC and resolved that these initiatives be taken up by.UGC in 2 fast frack
mode.

It was also resolved to devélofj UGC guidelines for ‘Eco-friendiy and
sustainable campns development’ and ‘Inculeation of human values and

professional ethics’.

[Action: AS-1T]

To consider Legal opinion given by Sh. Vikramjit Banerjes, Add_itionak.Solicitor
General of India regarding affiliation granted by Smt. Nathibal Damodar
Thackersey Women's University {State University) Mumbai to Satyam Fashicn
Iﬁétituts, Gautam Buddha Nagar, Noida, Uttar Pradesh and similar other
institutes. (Deferred item No. 2.09 of 539" Commission meeting held on 20™
February, 2019). 7 -

Considered and approved.

[Action: JS(CPP-LPU)]

“To consider the revised guidélines for Human Resource Development Centres
(HRDCs) with regard to appointments on the posts of the Academic Staff i.e.
Director cum Professor, Deputy Director cum Associate Professor, Assistant

Professor cum Assistant Professor etc. along with issues related to their service

condjtions.

Considered and approved.

[Action: JS(HRDC)]
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SECTION-3 _
(REFERENCE FROM GOVERNMENT AND OTHER NATIONAL BODIES)

To consider the reference received from the Ministry of Human Resource

Development regarding keeping IGNOU outside the ambit of UGC (ODL)

Regulations, 2017.

The Commission coasidered an email dated 08.04.2019 received from the
Deputy Educational Adviser, MHRD thereby requestiﬁg UGC [1] to place
the amendment in UGC (ODL) Regulations related to ‘keeping IGNOU
ontside the ambit of UGC (ODL) Regulations, 2017 in the‘ Commission
Meefing sch eduled on 09.04.2019, [2] for amending the sub-regulation (1) (3)
and sub-regulation (2} () of UGC (ODL) Regulations, 2017 by way of

inserting the words “other than Indira Gandhi National

University” suitably as follows: L )

(a) Sub-Regulation (1)(3) of UGC (ODL) Regulafions, 2017: These
regulations shall apply to a University referred t0 under clause (f) of section
2 of the University Grants Commission Act, 1956 other than Indira Gandhi
National Open University, an Institution Deemned fo be University under
section 3 of the said Act, for all degree programnies of learning at the
undergraduate and post-graduate level, other than programmes in
engineering; medicine, dental, pharmacy, nursing, architecture,

physiotherapy and progrdmmes not permitted to be offered in distance

mode by any other regulatory body.

(b) Sub-Regulation (2}(1) of UGC (ODL) Regulations, 2017: “Higher
Educational Institution” means a university covered under clause (f) of
section 2 other than Indira Gandhi National Open University and an

institution deemed fo be a university covered under section 3 of the

University Grants Commission Act, 1956,

The Commission approved the above amendments in UGC (ODL)
Regulations, 2017 and decided that the decision of the Comimission may be

communicated fo the MHRD for taking further course of action in the matter

at their end.

[Action : JS (DEB}]

/@%"
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4.03

4.04

4,05
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SECTION-4
(SPECIAT, PROGRAMMES, QUALITY PROGRAMMES ETC)

To consider the transfer of land to Inter-University Centre for Yogic Sciences

(IUC-YS), Bengaluru - Report of the Site Selection Comumitiee. *

The Commission considered and resolved that the fnatter be referred back

for clarification regarding the availability of proper appfoach to the

proposed site. The land use of the proposed land may also be ascertained for

its suitability for educational pLrposes.
' [Action: JS(IUC)]

To consider revival of promotion policy for Staff of CEC (IUC) and Media

Centres.

Considered and approved.
[Action: JS{TUCH

"To consider creation of various posts in Inter-University Centre for Teacher.

Education ([UC-TE), BHU, Varanasi,

Deferred. :
[Action: IS (fUC)]

To consider the road map for developing and revisi_én of Curriculum on Learning

Outcomes based Approach for undergraduate Programme in Higher Education

Institutions (HEIs).

Considered and approved.
[Action: AS-II]

To consider the Curriculum on Life Skills {Jeevan Kaushal)

Considered and approved.
[Action: AS-II]

91 -




4.06 + To consider, “Evaluation Reforms in Higher Education Institutions in [ndia”.
Considered and approved.
[Action:_ AS-IT]

SECTION-5
(GRANTS TO UNTVERSITIES AND COLLEGES)

SECTION-6
(MISCELLANEQUS)
6.01 To consider certain establishment matters of UGC,
Recorded Separately
(Prof. Rajnish Jain) (Prof. Dhirendra Pal Siﬁgh}
Secretary - ' Chairman
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THE GAZETTE OF INRIA : EXTRAORDINARY {PART HI—SEC. 4]

UNIVERSITY GRANTS COMMISSION
NOTIFICATION
New Delhi, the 6th June, 2019

F. No. 1-8/2019 (DEB-I).—In exercise of the powcrs conferred by snb-section (1) of section 26 read
with clanse (§} of section 12 of thé University Grants Commission Act, 1956 (3 of 1556), the Universily
Grants Comxission hereby makes the following regulations further fto amend the University Grants
Commission(Open and Distance Learning} Regulations, 2017, namely:-

1. Short title and commencement.-
(1) These regulations may be calied the University Grants Commission (Open and Distance

Leaming) Fourth Amendment Regulations, 2019.

(2} They shafl come into the force on the date of their publication in the Official Gazette.

2. In the University Grants Commission (Open and Distance Learning) Regulations, 2017, - in regulation 1,
in sub-regulation (3), the following proviso shall be inseried, namely:- '
“Provided that the University Grants Commission may, by order, exempt the Indira Gandhi
National Open University, a university established under the Indira Gandhi Natonzl Open
University Act, 1985 (50 of 1985), from the application of these regulations, considering the
objectves of the said Act.” _

RATNISH JAIN, Secy.
ADV T -TIV/4/Exty.92/18]

Note: The principal regulations were published in the Gazette of India, Extraordinary Part-III, Section 4,
dated the 23" June, 2017 vide F. No, 2-4/2015 {DEB-II) and last amended vide F.No. 2-4/2018
(DEB-I), dated the 6" September, 2018. '
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F.No.1-8/2019(DEB. 1) 5 Augest, 2619

COMMISSION ORDER

The University Grants Commission (Open and Distance Learning) Fourth Amendment
Regulations, 2019 were notified in the Gazette of India on 06.06.2019, mentioning therein

that;

In the University Grants Commission (Cpen and Distance Learning) Regulations,
2017, - in regulation 1, in sub-regulation (3), the following proviso shall be inserted,

namely:-

“Provided that the University Grants Commission may, by order, exempt the
Indira Gandhi National Open University, a university established under the Indira
Gandhi National Open University Act, 1985 (50 of 1985), from the application of
these regulations, considering the objectives of the said Act.”

The matter was placed before the Commission in s 543 Meeting dated 09/08/201% and
baszd on the decision of the Commission, this order is being issued thereby exempting the
Indira ‘Gandhi National Open University, a university established under the Indira
Gandhi National Open University Act, 1985 (50 of 1985), from the application of
University Grants Comamission (Open and Distance Learning) Regulations, 2017 2nd its
amendments, from Academic Session 2019-20 til] further orders.

,

ot

{Rajnish Jain)
Secretary

The Vice Chancellor
Indira Gandhi National Open Unijversity

Maidan Garhj, Near PVR Saket,
New Delhi-110068

Copy to:

The Secretary | (Higher Education), Government of India, Ministry of Human.
Resource Development, Shasiri Bhawan, New Delhi — 110 001.

.0
g

—

(Rajnish Jain)
Secretary
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INDIRA GANDH! NATIONAL OPEN UNIVERSITY
Regianal Services Division

Memorandum of Understanding

For Special Study Ceptre (SSC)

Signed between lndira Gandhi Mational Open University, hereimafter referred to as TGNOW,

and Head of the Host Institution, (Please mentien full name and address of the [nstitution)

Please mention the category for which Special Study Centre is soughto.....

1. The Host Institution will

Recommend the name of IGNOU for appointment of the Coordinator .

+  Give1lor 2 rooms with a space of approximately 500-500sq. ft. for exclusive use
of IGNOU for the office of Coordinator, Special Study Centre .

Leta signboard of IGNOU Special Study Centre installed prominently at a proper

place.
Make haﬁs/rooms available for holding counselling, practlcals and term- end

examinations.

Bear recurring expenditure towards stationary, computer, stationery, telephone
charges and maintenance of equipment supplied by the University .

Arrange necessary personnel for delivery of programmes /services.

.« Extend library, corputer and Laboratory facilities etc . to the students of IGNOU

for given programme (s) .
2. IGNOU will
CTV 29", VCD, Audioe System,

Provide equipment as per the scheme i.e.

‘Telephone and Satellite Receiver.
Provide table, cabinet for CTV, VD, Audio System and Audic- Vldeu

Cassettes. )
" Provide fve sete of Sclf-instructional and Audio-Video materials pertaining to

the programme (s} activated.
Provide lump sum grant on per student per programme basis to the Host

Institution at the rates prescribed in the scheme .
Appoint part time Coordinater en the basis of the recommendanon of the Host

Institution with monthly honerarivm at the prescribed rates .

have the right te shift ot close the Special Study Centre if it finds that support
services are not being pr ovided, as per the requirements of the university. In such

case the Coordinator would have to hand over all the assets znd academirc records of the

learners to the Regional Director. The Coordinator will alse have to settle ali financial

accounts with the Regional Directors.

Accepted and Signed On behalf of IGNDU Regienal DirectorOn
behalf of the Host Instiution/ Crganization Regicnal Centre :
Name - Narme -

Designation- Designation-

Seal
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! . Catepary Wise Delails of the Learner Support Lenkres
| §.No iF “onal Centre Regular 5C programme SC Special $€ Recognised SC Jotal
B Active RSCs in Active PSCsin | Active 55Cs 55Csin Active | Others 5Cs | Total Active j Tatal Abeyance
{ RSCs 'abeyance PSCs abeyance aheyance | other 5Cs in
abayance
lagartala 0 6 33 0 0 ) 0 15 33
Ahmedabad is 3 g 8 12 0 0 1 35 12
Alzawt i6 0 15 4 10 g, 0 o] 41 4
AUGARH 3 1 g 1 4 1 4 0 18 3
BANGALORE 73 2 19 14 2 1 ¥ 0 44 17
BHAGALPUR 5 0 3 3 4 1 4 1 12 5
Bijapur 8 3] 14 S 5 - 0 0 0 27 5
Chandigath g 1 11 14 4 1 o ¥ 73 16
"|CHENNAI 11 1 8 28 4 0 1 1 24 - 30
'| cochin 18 2 3 43 8 15 0 0 35 &7
_|DARBHANGA 12 . 0 11 25 1 4 ] i 24 33
Dethi-3 21 0 14 14 4 i 1 0 a0 5
Dalhl-1 21 1 21 22 g 3 0 ] 50 26
Delhi-2 28 1 11 10 8 2 0 i} 43 13
OEOGHAR 10 2 f) & i 0 0 20 2
|cansTOK 4 2 1 4 3 0 0 0 g &
| GUWAHATI 15 . 1 14 128 2 1 0 0 31 130
[imghat 15 1 3 1 1 1 0 i} 15 3
Itanagar g 1 0 0 0 o] 0 7
JABALPUR 8 0 2 10 n 28 0 ] 37 38
JODHPUR 26 0 12 3 7 ) 0 i 65 3
JORHAT 12 0 4 4 E; 0 0 0 15
Karnal E] z 9 8 14 0 0 0 32 10
KHANNA 10 i} 24 4 5 0 0 a2 29
1-.25 |Kohima 15 1 3 12 0 8 0 0 18 22
- .26 |Koraput 8 0 8 3 20 o 0 0 36 -3
27 |Madural 14 7 1 g5 3 25 0 0 18 117
28 |MUMBAI ' 3 1 [ 1 3 o 2 0 13 2
4.;39 [NAGPUR 11 0 13 10 4 1} 0. 0 28 10
4,.30 [noiDA 33 0 25 15 g 4 1 0 67 19
1. 31 [pATNA 22 [ 21 232 14 " ) 0 57 23
4732 |PORT BLAIR 2 o i 3 5 1 0 0 8 4
. 33t JRAGHUNATHGAN) 1 2 0 4 ¥ 0 0 10
RAIPUR 13 0 13 3 6 3 1 0 33 3
RAJKOT 7 a 1 7 3 14 0 1 14 22
RANCHI 26 6 17 27 8 3 ] 1 51 37
SAHARSA 13 0 4 1 3 1 4] -0 20 2
Shimia 26 2 12 11 8 0 1 0" 47 13
TRIVANDRUM 15 1 13 14 4 i o) 0 22 17
VARANAS] 31 2 11 "B q 2 1 g 47 12
41 IVATAKARA 15 3 1 2 2 0 0 12 14
.42 IVISAKHAPATNAM 7 4 7 2 2 0 0 0 16 5
43 {Vijayawada 16 q 10 3 0 0 0 0 26 27
- 44 [LUCKNOW 40 12 a3 14 15 2 0 1 88 29
i 45  |Hyderabad g 4 9 3 1 0 0 0 19 7
46 |KOLKATA 28 a 13 35 15 18 0 0 55 s3
- 47 |SIUGUR! 14 1 1 S 6 0 0 0 71 10
;148 - [BHOPAL 23 2 18 67 9 27 0 0 50 96
.49 |pehradun 15 Z 3 EE] 3 2 0 0 265 43
50 |sAIPUR 25 2 15 32 16 55 0 0 56 ° 29
51 Hammu 21 C 1 84 4 5 2 0 0 110 27
PANAJI 8 0 2 2 2 0 o 0 12 2
. IPUNE 17 2 10 9 5 0 s 0 12 11
‘54 |Shiliong 14 1 5 2 9 2 0 0 29 5
" 55 |BHUBANESWAR 39 0 20 5 10 2 o 0 ] . 7
“56 {Srinagar . 25 0 14 1 4 3 0 1] 43 4
.. " {Total 855 87 518 288 135 260 8 6 1877 1245

P

G T — U AL PR




oy

DT T

Details of the repr

esentation received from the IGNOU SS Cs for exemption from

Arnecye — Rvin

‘UGC-ODL 2017 Regulation’.

Sl Date of . Received Received from Addressed to Rmarks
Nao. letter/IViail in RSD :
1 10/06/2019 (L) [ 18/06/2019 | Dr. G.K. Sepoy, President AT | Sh. D.P Singh Saheb, Hon'ble | Oripinal
from VCO | Idara Charitable Trust, Bharuch, Chairman, UGC, New Delhi
SSC-(913
under RC-Ahmedabad :
2 10/06/2019 (L) | 18/06/2019 Dr. G.K. Sepoy, President AT | Sh. D.P Singh Saheb, Hon'ble Photocopy of letter at S, No. 1
Idara Charitable Trust, Bharuch, Chairman, UGC, New Delhi
S8C-0913
under RC-Ahmedabad
3 25/06/2019 (M) | 25/06/2019 | DPD College, . VCO, RC-Khanna, RSD
1GNOU2279@email.com,
S5C-2279 .
. ' under RC-Khanna . :
4 01/07/2019 (L) | 09/07/2019 | Dr. G Sepoy, President AT | Hon'ble Prof Nageshwar Rao
from VCO | Idara Charitable Trust, Bharuch, | Saheb, Hon’ble VC, IGNOU
S8C- e
under RC-Ahmedabad
5 05/07/2019 M) | 05/07/2019 ignon12109(@email.com VC/Director, RSD/RD, RC-
Jammu
SSC-12109D
- under RC-Jammu ) .
6 05/07/2019 (M) 24/07/2019 | SSC-12109D VC/Director, RSD/RD, RC- | Same copy of thé e-mail
' from VCQ | under RC-Jammu Jammu
{hard copy :
of mail) ]
7 06/07/2019 (M) | 237/07/2019 | SSC-12109D Director, RSD & RD, RC-
' ' under RC-Jammu Jammu
8 06/07/2019 09/07/2019 | SSC-12109D VC/Director, RSD & RD, RC-
(copy of Mail) | from VCO | under RC-Tammu Jammu

o -




Bl

Dr. K _TPanneerselvan, RD, | Director, RSD
RC-Chennal forwarding  the
documents pertaining 10 the
Institute and -

06/07/2019 (M) 06/07/2019

05/07/2019 (M)
15/07/2016 (L)
51707/2019 (L)

26/07/2019 (L)

Same e-mail

PSC-25219(F)
under RC-Chennal
Samne as above.
Principal & Co-ordinator
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CONF[DENTIAL

MINUTES OF THE SECOND SITTING OF THE COMMITTEE ON PETITIONS

(SEVENTEENTH LOK SABHA)

The Committee met on Monday, 6 Jan-ua'ry, 2020 from 1100 hrs. to 1230 hrs. in
Committee Room No.2, 'A' Block, Parliament House Annexe Extension, New Delhi.
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PRESENT
Dr. Virendra Kumar - Chairperson

MEMBERS

Shri Harish Dwivedi

Smt. Anupriya Patel

Dr. Bharati Pravin Pawar

Shri Brijendra Singh

Shri Sushil Kumar Singh

Shri Prabhubhai Nagarbhal Vasava

SECRETARIAT
Shri T. G. Chandrasekhar - Joint Secretary
Shri Raju Srivastava - Director

SPECIAL INVITEES
(REPRESENTATIONIST AND HIS COLLEAGUES)

Dr. Amit Kansal
Shri Anil Kumar

WITNESSES

MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(DEPARTMENT OF HIGHER EDUCATION)

Shri Madan Mohan - ADG

Prof. Nageswar Rao - Vice-Chancellor, IGNOU
Prof. Rajnish Jain - Secrefary, UGC

Dr. Avichal Kapur - Joint Secretary, UGC
Prof. S: R. Jha - Prof., IGNOU _
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2. Al the outset, the Hon'ble Chairperson welcomad the Members io the sifting of the

Committee.

[Dr. Amit Kansal, the Representalionist and his colleagues were, then, ushered inj

3. After welcoming the Representationist and his colleague, the Hon'ble Chairperson drew
their attention to Direction 55(1) of the Directions by the Speaker, Lok Sabha regarding
confidentiality of the proceedings of the Committee and invited them to express their views on
the Representation regarding alleged . violation of Fundamental Right to Education vis-a-vis
IGNOU Act, 1985 and other important issues related therewith. The main issues that were put
forth by the Representationist, before the Commitiee, were as follows -

(i

(i)

There are around 900 Study Centres or Learner Support Centres under [GNOU
{0 provide access to higher education fo all segments of the society in the rural
and backward areas of the country. SSC-228D is one of the Special Study
Centres.

The University Grants Commission {Open and Distance Learning) Regulations,
2017 was notified on 23.6.2017 which prohibits all Open and Distance Learning
Institutions including IGNOU to offer programmes in certain areas such as
engineering, medicine, dental, pharmacy, nursing, architecture, physiotherapy,
etc., through Open and Distance Learning {ODL) mode.

The University Grants Commission {Open and Distance Learning) Regulations,
2017 are mandatorily required fo be followed by all the Higher Education
Institutions including Open Universities for offering programmes through
distance learning mode.

In case, a Higher Educational Institution offers any programme in Open and
Distance Learning mode after coming into force-the order withdrawing the
recognition or where a Higher Educational Institution offering a programme in
Open and Distance Learning Mode before the commencement of these
regulations, fails to obtain recognition under these regulations for the academic
session Immediately after the notification of Regulations and subsequent
acadernic sessions, the degree obtained pursuant fo such programme or after
underiaking a programme in Open and Distance Learning mode in such Higher
Educational institutions, shall not be treated as a valid qualification.

Keeping in view the convenience of the enrolled learners and to ensure that they
are not put to any hardship, as an interim measure, the University has given six



months time from January 2019 to all such Leamer Support Centres to comply
with the UGC(ODL) Regulations, 2017.

(vi)  IGNOU is a Central University under Indira Gandhi National Open University
Act, 1985 and capable of awarding its own degree and, therefore, could affiliate
its Study Centres instead of recognition of these Special Study Cenfres from
other Universities.

[The Representationist and his colleague, then, withdrew]

[Thereafter, the representatives of the Ministry of Human Reéource Development
(Department of Higher Education) and IGNOU were ushered inj

4, After welcoming the representatives of the Ministry of Human Resource Development
(Department of Higher Education), the Hon'ble Chairperson drew their attention to the
Direction 55(1) of the Directions by the Speaker, Lok Sabha regarding confidentiality of the
proceedings of the Committee. Thereafter, the Committee heard the representatives of the
Ministry of Human Resource Development {Department of Higher Education) on the
Represenfation received from Dr. Amit Kansal regarding alleged violation of Fundamental
Right fo Education vis-a-vis IGNOU Act, 1985 and other important issues related therewith.
The major issues put forth before the Committee by these witnesses, were as foliows:-

(i) In the year 2012, Distance Education Council was dissolved by the Government
of India and was brought, first on ad hoc and then in 2013, under the control of
the University Grants Commission to regulate alf the subjects of Distance
Education except the Technical Education. In the year 2014, by an order, the
Technical Education was also included therein ‘

(i) The need of notifying the University Grants Commission (Open and Distance
Learning) Regulations, 2017 was to maintain high standard of quality education
throtigh Open and Distance Learning System in the country.

(i) There are approximately 40,000 Colleges affiliated either to the Government or
the Private Universities. Contrary to this, IGNOU has only 1500 Study Centres in
the country. The number of Study Centres are increasing or decreasing which is
primarity depending upon the requirement of programmes and enroliment of
students.

(iv)  IGNOU is committed to impart higher education to the needy students through
self learning material as well as all available modern technology.
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(vi)

{vii)

There is a need of qualified eligible teachers for these Study Centres.

Regulation of Special Study Centres was started in 2018 1o get each and every
Centre recognised by any of the Government University. Extension of 6 months
had been given and extended further for the purpose. One of the aims of IGNOU
s to maintain the GER above 50% under Government Policy so that these
Government or Government affiliated Institutions could avail financial support for
propagation of Open and Distance Learning in the country.

The Regional Centres failed to implement the directions of the IGNOU
Authorities. IGNOU is a mega University with more than 3 million cumulative
student strength and almost 10 lakh students register every year. The Regional
Centres as extension of University are performing well to cater o such a huge
student enroliment. Centres of IGNOU have implemented UGC(ODL)
Regulations 2017 related to functioning of Leamer Support Centres as per
directive of the Head Quarters from time to time.

5. After hearing the views of the representatives of the Ministry of Human Resource
Development (Department of Higher Education), the Committee expressed their views as

under:-

There may not be any need of getting these Special Study Centres affiliated with
any Government University as IGNOU itself is capable of maintaining high
standards of quality education in the country under the existing norms.

- Reasons fo prohibit all Open and Distance Learning Institutions including

IGNOU to offer programmes in certain areas such as engineering, medicine,
dental, pharmacy, nursing, architecture, physiotherapy, agriculture, tourism,
hospitality, etc.; through Open and Distance Learning (ODL) mode were
unsatisfactory.

There is an uncertainty about these Special Study Centres as to whether these
Centres would be allowed to continue their operations in future.

Notwithstending the aspect of continuance of Special Study Centres or
otherwise, there is a need o maintain a standardised pattern of Rules and
Guidelines to maintain the quality of standard education in the country.

6. The Committee, thereafter, decided that appropriate clarifications be sought from the
Ministry of Human- Resource Development (Department of Higher Education) and IGNOU on
the following aspects:-

- lolgn.



8.

The Ministry of Human Resource Development (Department of Higher
Education) have not taken any decision on the aspect of implementation of
UGC(CDL) Regulations, 2017 in all the Special Study Cenfres for July-2020
3ession.

Notification of the University Grants Commission (Open and Distance Learning)
Regulations, 2017 and exemption of IGNOU from the purview of the UGC (ODL)
Regulations, 2017 would affect the management of a number of Special Study
Centres functional in the country.

In case, Special Study Centres are not granted further exemption from the
applicability of UGC(ODL) Regulations 2017, will it not be injustice to the
candidates who are undergoing their 2 or 3 years programme for which they
need to study in these Study Centres ?

[The representatives of the Ministry of Human Resource Development

Kok

(Department of Higher Education) and IGNOU, then, withdrew]

Ak KAk

A copy of the verbatim record of the proceedings of the sitting of the Committee has

been kept on record,

The Committee, then, adjourned.

** Does not pertain to this Report.
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MINUTES OF THE FOURTH SITTING OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA}

The Committee met on Tuesday, 18 February, 2020 from 1100 hrs. to 1230 hrs. in Committee Room No.1, Block

*A', Parliament House Annexe Extension, New Delhi.

PRESENT
Dr. Virendra Kumar - Chairperson
MEMBERS
2. Shri Anto Antony
3. Shri Harish Dwivedi
4, Dr. Sukanta Majumdar
5. Smt. Anupriya Patel
6. Shri Brijendra Singh
7. Shri Sushil Kumar Singh
8. Shri Prabhubhai Nagarbhai Vasava
SECRETARIAT
1. Shri T. G. Chandrasekhar - Joint Secretary
2. Shri Raju Srivastava - Director
WITNESSES
2. At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the Committee.
Frk whk
The Committee, thereafter, took up for consideration the following Draft Reports :-
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(i) Report on the Representation of Dr. Amit Kansal regarding alleged violation of fundamental Right to
Education vis-a-vis Indira Gandhi National Open University (IGNOU) Act, 1985 and other important

issues related therewith;
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(iii)
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10. After discussing the above mentioned Draft Reports in detall, the Committee adopted all the four Reports without
any modification(s). The Committee also authorised the Chairperson to finalise the Draft Reports and present the same fo

the House.
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12, A copy of the verbatim of the proceedings of the sitting of the Committee has been kept.

The Committee, then, adjoumned.
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b Does not pertain to this Report.
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